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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 413/2021 

IN THE MATTER OF: 

BIKRAMJEET SINGH SHERGILL 

1 

................... Applicant 

V/s 

STATE OF PUNJAB & Ors. 

. .................. Respondent 

RESPONSE/REPLY ON BEHALF OF M/S JITF URBAN 

WASTE MANAGEMENT (BATHINDA) LIMITED TO THE 

REPORT OF LOCAL COMMISSIONER DATED 13.09.2024 

AND MUNICIAL CORPORATION OF BATHINDA'S REPLY 

DATED 08.10.2024 

Most Respectfully Showeth: 

1. The present reply is being filed on behalf of the M/s JITF 

Urban Waste Management (Bathinda) Ltd. ("the 
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2 
Concessionaire"), which is the Concessionaire of the 

Municipal Solid Waste Processing Facility at Bathinda. The 

present reply is being filed through Mr. Ramesh Chandra, 

who is authorized on behalf of the Concessionaire via 

board resolution dated 25.07.2018. A copy of the Board 

resolution dated 25.07.2018 is attached herewith and 

marked as Annexure R-1. 

2. That the Hon'ble NGT, via order dated 15.10.2024, 

directed the Concessionaire to file a reply/response to the 

Report of Local Commissioner dated 13.09.2024 and 

Municipal Corporation, Bathinda dated 08.10.2024. As a 

result, the Concessionaire is filing the present 

reply/response. 

3. It is humbly submitted that the contents of the 

Concessionaire's Reply dated 22.05.2023 and 18.12.2023 

may be read along with and treated as part and parcel of 

the present reply, which is not being reiterated to avoid 

prolixity. 
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3 
Processing of Legacy Waste is the obligation of MC 
Bathinda: 

4. The Court Commissioner, in its report, has given the 

following suggestion: 

111. The remaining Legacy Waste which lying in lower 

portion of site should be processed in a time bound 

manner and in accordance with the Solid Waste 

Management Rules 2016 and CPCB Guidelines 

2019." 

5. In this regard, it is most humbly submitted that treatment 

of Legacy Waste is the obligation of Municipal Corporation, 

Bathinda only and the Concessionaire is not responsible 

for the same in any manner whatsoever. 

6. Further, the Municipal Corporation, Bathinda in its reply 

dated 08.10.2024 admitted to its obligation to processing 

the legacy waste and has responded to the 

aforementioned suggestion of the Local Commissioner as 

follows: 
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11Regarding the Bioremediation of Legacy waste, 

it is submitted that Municipal Corporation 

Bathinda has successfully remediated 2,54,000 

cum out of 3,53,000 cum of Legacy waste in 10 

acres of land. Municipal Corporation Bathinda 

has further taken up the work in the remaining 

portion of approximately 5 Acre land which . is 

likely to be completed by November 2024" 

4 

Collection and Transportation along with Segregation of 

MSW is being done by MC Bathinda: 

7. The Court Commissioner has given the following 

suggestion: 

112. That households and the public should be made 

aware for segregating the waste at source into dry 

waste, hazardous waste, etc. And the MC Bathinda 

to make efforts so that no mixed waste reaches the 

SWT Facility." 
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5 
8. In this regard, it is most humbly submitted that the 

above-mentioned suggestion relates to the collection and 

transportation of MSW which is being undertaken by 

Municipal Corporation, Bathinda and therefore, the same 

is to be complied by Municipal Corporation, Bathinda. 

9. Pertinently, Municipal Corporation, Bathinda in its reply 

dated 08.10.2024 has also admitted the same by stating 

the following: 

"2. It is submitted that Municipal Corporation 

Bathinda has been making sincere efforts for 

source segregation so that no mixed waste 

reaches the Solid Waste Processing Facility. 

About 80% source segregation of waste has been 

achieved as per observation of the Ld. Court 

Commissioner. The MSW processing facility 

established by JITF in 2015 and is capable of 

handling mix municipal waste. The Rules for 

100% source segregation of Municipal Solid 

Waste were notified in year 201 

~ -
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Municipal Corporation, Bathinda has engaged a 

team of 2 Community Facilitators, 12 motivators 

and one IEC & one Capacity Building Expert for 

public awareness regarding source segregation, 

reducing plastic use & implementation of MSW 

Rules, 2016" 

6 

10. It is further submitted that Municipal Corporation, 

Bathinda has also admitted in its reply dated 23.07.2024 

that: 

"6.Municipal Corporation, Bathinda in 

Compliance to MSW Rules, 2016 has been 

managing waste in Bathinda. The activities 

carried out by Municipal Corporation, Bathinda in 

compliance to these Rules are as below: 

a. Segregated door to door waste collection 

on daily basis. The segregation of waste is 

done in 5 categories viz. dry, wet, domestic 

hazardous waste, Construction & demolition 

804



waste and horticulture waste. 72 Tippers and 

328 workers are deployed for collection of 

dry, wet and domestic hazardous waste 

whereas 6 trolleys and 24 workers are 

deployed for collection of Construction & 

demolition waste and horticulture waste. 48 

routes have been carved out in the city for 

ensuring that each of the property is accessed 

for waste collection on daily basis. These 72 

Tippers work in two shifts and their 

movement is tracked through GPS system 

centrally. " 

117. Municipal Corporation Bathinda took over the 

work of door-to-door waste collection by 

engaging 72 compartmentalized tippers {Tata 

Ace) for Door-to- Door Collection which are GPS 

enabled. These tippers are working in two shift 

in a day (i.e., 6 AM to 2 PM and 2 PM to 10 PM) 

as directed by Hon 'ble National Green Tribunal in 

7 
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Appeal No. 70 of 2012 titled as Capt. Mal Singh 

versus State of Punjab. " 

8 

11. Further, the Report of the Local Commissioner dated 

13.09.2024 also states that the Collection and 

Transportation of the MSW is being undertaken by 

Municipal Corporation, Bathinda as follows: 

"B. The daily generation and collection of MSW 

waste reaching the facility as stated to be 

around 110 TPD." 

"C. The Facility has a weigh bridge at the gate 

before entering into covered facility, which 

measures weight carried by Tippers of MC 

Bhatinda." 

12. Thus, it is evident that the Collection and Transportation 

of MSW in Bathinda Cluster is being undertaken by 

Municipal Corporation, Bathinda only and the same has 

never been disputed by Municipal Corporation, Bathinda 
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9 
rather the same is an admitted fact as explained 

hereinabove. 

13. Without Prejudice and in addition to the above, it is 

further submitted that from December 2011 till 

30.04.2018, the Collection and Transportation of MSW 

was being done by the Concessionaire against the 

payment of tipping fee at Rs. 367.50/MT which was 

required to be paid by Municipal Corporation, Bathinda 

and other ULBs of Bathinda cluster within 30 days as per 

the provisions of the Concession Agreement. A copy of 

the Concession Agreement is annexed by the 

Concessionaire as Annexure-2 in the Reply dated 

22.05.2023 field before the Hon'ble NGT. 

14. However, the Municipal Corporation, Bathinda and other 

ULBs were not regular in payment of the Tipping Fees and 

delayed the payment of Tipping Fees to the extent that 

the till date Tipping Fees amounting to Rs. 2.24 Crores 

along with the interest remains outstanding. 
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10 
15. That the issue of non-payment/delayed payment of 

Tipping Fees was also raised before the Hon'ble NGT in 

the proceedings of Capt. Mall Singh vs State of Punjab 

& Ors. and the obligation of Municipal Corporation, 

Bathinda to timely pay the Tipping Fees was further 

reinforced by the directions passed by the Hon'ble NGT: 

i. Vide Order dated 04.08.2017, the Hon'ble NGT 

directed the Municipal Corporation, Bathinda to pay an 

amount of Rs. 2.50 Crores (which was outstanding as 

on 30.06.2017). In compliance of the said Order, 

Municipal Corporation, Bathinda made the payment of 

outstanding Tipping Fees of Rs. 2.50 Crores. A copy of 

the Order dated 04.08.2017 of Hon'ble NGT is 

annexed herewith and marked as Annexure R-2. 

ii. Vide Order dated 16.01.2018, the Hon'ble NGT 

directed the Municipal Corporation, Bathinda to pay 

50% of the outstanding amount (i.e., Rs. 1.48 Crores) 

within a week and remaining upon the reconciliation 

which was to be completed within 30 days. However, 
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11 
Municipal Corporation, Bathinda made payment of 

only Rs. 15.35 lakhs on 29.01.2018 and the remaining 

amount remains outstanding even till date. A copy of 

the Order dated 16.01.2018 of Hon'ble NGT is 

annexed by the Concessionaire as Annexure R2/ 6 in 

its Reply dated 18.12.2023 filed before the Hon'ble 

NGT. 

16. That due to repeated non-compliance by the Municipal 

Corporation, Bathinda regarding the payment of the 

Tipping Fees to the Concessionaire, the Hon'ble NGT vide 

Order dated 01.12.2017 directed the State Government 

and the Municipal Corporation, Bathinda to deliver 300 MT 

of MSW to the Concessionaire without payment of any 

Tipping Fee. A copy of the Order dated 01.12.2017 of 

Hon'ble NGT is annexed by the Concessionaire as 

Annexure 12 in its Reply dated 22.05.2023 filed before 

the Hon'ble NGT. 

17. That in furtherance of the directions of the Hon'ble NGT 

in its Order dated 01.12.2017, the Concessionaire 

809



12 
apprised the Municipal Corporation, Bathinda that the 

responsibility to collect and transport 300 MT of MSW to 

the Processing Plant lies with the Municipal Corporation, 

Bathinda as per direction of Hon'ble NGT and 

Concessionaire shall cease its operations of Collection and 

Transportation of MSW from primary as well as Secondary 

Collection Points in the entire Bhatinda Cluster from 

31.12.2017. 

18. That the Municipal Corporation, Bathinda preferred an 

application before the Hon'ble NGT stating its difficulty in 

mobilization of resources, finances and arrangement for 

door-to-door collection of MSW within short time. 

Therefore, the Hon'ble NGT considering the undertaking 

given by the Municipal Corporation, Bathinda for payment 

of 30 lakhs approx. per months to the Concessionaire for 

continuing the operations of Collection and Transportation 

of MSW, directed the Concessionaire to continue the 

operations till 31.01.2018. A copy of the Order dated 

21.12.2017 of Hon'ble NGT is annexed herewith and 

marked as Annexure R-3. 
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13 
19. That the Municipal Corporation, Bathinda once again filed 

review/modification application before the Hon'ble NGT 

seeking six months' time to arrange and finalise the 

modalities for taking over the Collection and 

Transportation Operations of MSW. The Hon'ble NGT vide 

its Order dated 16.01.2018 granted another three 

months' time to the State Government and the Municipal 

Corporation, Bathinda to mobilize their resources for 

undertaking the obligation of the Collection and 

Transportation of the MSW and till that time 

Concessionaire was directed to continue its operations of 

Collection and Transportation of MSW. 

20. That pursuant to the directions of the Hon'ble NGT in its 

Order dated 16.01.2018, Municipal Corporation, Bathinda 

vide its letter dt. 13.02.2018, informed the 

Concessionaire that Municipal Corporation, Bathinda is in 

process of taking over the MSW C&T operations and 

requested Concessionaire to provide a list of vehicl.es 

which Municipal Corporation, Bathinda can hire. A copy of 

the letter of Municipal Corporation, Bathinda dated 
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14 
13.02.2018 is attached herewith and marked as 

Annexure R-4. 

21. In addition, Municipal Corporation, Bathinda also 

conducted a meeting on 05.03.2018 with all the ULBs of 

Bathinda Cluster and advised the EOs of all ULBs to 

prepare a plan for door-to-door collection & 

transportation as per their available and planned 

resources to be deployed for these activities. Municipal 

Corporation, Bathinda further directed the ULBs to submit 

their plan of taking over the C&T operations of MSW by 

09.03.2018. A copy of the minutes of meeting dated 

05.03.2018 is attached herewith and marked as 

Annexure R-5. 

22. Further, on 17.04.2018, various ULBs of Municipal 

Corporation, Bathinda undertook, vide their letters to 

send the daily MSW collected to the Bathinda Processing 

Facility from 01.05.2018 onwards. Copies of the letters 

dated 17.04.2018 along with their true translation is 
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15 
attached herewith and marked as Annexure R-6 

(Colly). 

23. Also, an MOU was executed on 23.10.2018 between the 

Concessionaire and Municipal Corporation, Bathinda 

regarding hiring of vehicles for C&T operations. A copy of 

the MOU dated 23.10.2018 is attached herewith and 

marked as Annexure R-7. 

24. That pursuant to the directions of the Hon'ble NGT in its 

Order dated 16.01.2018, the Concessionaire vide its letter 

dated 30.04.2018 apprised the Municipal Corporation, 

Bathinda about the directions passed by the Hon'ble NGT 

vide Orders dated 01.12.2017, 21.12.2017 and 

16.01.2018 and requested the Municipal Corporation, 

Bathinda to take-over the operations of Collection and 

Transportation of MSW w.e.f. 01.05.2018 and supply 300 

MT of MSW to the Concessionaire for processing in terms 

of the directions of the Hon'ble NGT. A copy of the 

Concessionaire's letter dated 30.04.2018 is annexed 

herewith and marked as Annexure R-8. 
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16 
25. Since 01.05.2018 till date, Municipal Corporation, 

Bathinda is undertaking the Operations of Collection and 

Transportation of MSW, and which is being supplied by the 

Concessionaire at the Processing Facility. The same is an 

admitted position as explained hereinabove. 

26. Thus, in view of the above, the respective obligations of 

JITF and MC Bathinda were as follows: 

a. Collection and Transportation of MSW - Municipal 

Corporation, Bathinda 

b. Processing of MSW - Concessionaire 

27. That the Concessionaire being aggrieved from the acts 

and omissions of Municipal Corporation, Bathinda 

terminated the Concession Agreement, w.e.f. 19.01.2019 

vide its letter dated 05.12.2018: A copy of the 

Termination Notice dated 05.12.2018 is annexed by the 

Concessionaire as Annexure 3 in its Reply dated 

22.05.2023 filed before the Hon'ble NGT. 

y 
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17 
28. That the Concessionaire vide letter dated 18.01.2019 

requested Municipal Corporation, Bathinda to take over 

the possession of Project Facilities, in the light of 

termination notice served. However, instead of taking 

over the possession, Municipal Corporation, Bathinda filed 

an application dated 14.01.2019 under section 9 of 

Arbitration and Conciliation Act, 1996 before the Ld. 

District Court, Bathinda. 

29. The Ld. District Court, Bathinda vide its order dated 

04.12.2019 read with its interim order dated 15.01.2019, 

directed both the parties to continue to perform their 

respective obligations until further directions or until 

arbitral award is published. The Copies of the orders dated 

15.01.2019 and 04.12.2019 are annexed by the 

Concessionaire as Annexure 4 and Annexure 5 in its 

Reply dated 22.05.2023 filed before the Hon'ble NGT. 

30. Therefore, in compliance of the orders of Ld. District 

Court, both the parties, i.e. Municipal Corporation, 

Bathinda and the Concessionaire are continuing their 

:v 
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18 
respective obligations of collection and transportation of 

MSW (by Municipal Corporation, Bathinda) and Processing 

of MSW (by JITF) and no dispute was ever raised by 

Municipal Corporation, Bathinda in this regard with the 

Concessionaire. 

RDF is being supplied to biomass plants: 

31. The Court Commissioner has given the following 

suggestion: 

113. The undisposed of RDF, Compost, semi-finished 

RDF, Semi-finished Compost and inert lying at the 

MSW Facility should be disposed of in a time bound 

manner as per the guidelines." 

32. In this regard, it is most humbly submitted that PPCB, 

vide its order dt. 05.09.2024, directed 9 Biomass and 

other plants to make an agreement with the concerned 

ULB (in the present case Munici al Corporation, Bathinda) 
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19 
and ensure replacement of 5% of solid fuel used with the 

RDF and send action taken report to PPCB. A copy of the 

PPCB order dt. 05.09.2024 is annexed herewith and 

marked as Annexure R-9. 

33. In this regard, the Concessionaire vide its letters dated 

16.09.2024 and 08.10.2024 amongst others 

(which were also marked to PPCB) requested various 

biomass plants to comply with the above said Rule 18 and 

the directions of the PPCB and ensure replacement of 5% 

of solid fuel used with the RDF. Copies of Concessionaire's 

letters dt. 16.09.2024 and 08.10.2024 are annexed 

herewith and marked as Annexure R-10 (Colly). 

34. Further, to the best of the knowledge of the 

Concessionaire, the above said biomass plants have not 

entered into any agreement with Municipal Corporation, 

Bathinda to utilize the RDF in their plants. 

35. Also, the Concessionaire vide its letter dt. 09.10.2024 has 

requested Municipal Corporation, Bathinda to approach 
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20 
the biomass plants as mentioned in the order dt. 

05.09.2024 of the PPCB and enter into agreement with 

them and let the Concessionaire know so that the RDF 

can be supplied to them and the inventory of the RDF can 

be cleared from the site. A copy of the letter dt. 

09.10.2024 is annexed herewith and marked as 

Annexure R-11. 

36. Further, a few plants have refused to take RDF as their 

5% fuel, citing technical reasons. A copy of the letters dt. 

14.05.2024, 04.10.2024, 07.10.2024, 08.10.2024 are 

annexed herewith and marked as Annexure R-12 

{Colly). 

37. It is also pertinent to mention here that on 17.10.2024, 

the Concessionaire once again requested various biomass 

and other plants to purchase RDF from the 

Concessionaire. Copies of the letters dt. 17.10.2024 is 

annexed herewith and marked as Annexure R-13 

{Colly). 
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21 
38. Moreover, the Concessionaire on 21.10.2024 updated the 

PPCB regarding the status of compliance with its 

directions dated 05.09.2024 and the response of 

Industrial Units on the utilization of the RDF produced by 

the Concessionaire. A copy of the Concessionaire's email 

dated 21.10.2024 is annexed herewith and marked as 

Annexure R-14 

39. Thus, it is evident from the above that JITF is taking all 

steps to approach biomass and other plants. However, it 

is the biomass plants who are making one or other 

excuses to not utilize RDF. 

40. That despite continuous efforts of the Concessionaire to 

dispose the RDF, the Concessionaire is facing challenges 

due to non-compliance of the Rule 18 of the Solid Waste 

Management Rules, 2016 by the various Industrial Units 

by not utilizing the RDF produced by the Concessionaire. 

41. That there has been no action by the State Government, 

Municipal Corporation, Bathinda and PPCB against 

Industrial Units for non-com~ of Rule 18 of the Solid 
£~~•, ((Q y 
'i~O-; 

·,l.'f'-., 
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22 
Waste Management Rules, 2016 for not utilizing the RDF 

despite clear directions. 

42. That despite repeated requests from the Concessionaire, 

the State Government as well as Municipal Corporation, 

Bathinda failed to ensure the implementation of the 

directions of Hon'ble NGT dated 01.12.2017, PPCB and 

has failed to ensure that the RDF produced by the 

Concessionaire is purchased by the Industrial Units. The 

Concessionaire reiterates the contents of its replies dated 

22.05.2023 and 18.12.2023 which are not reproduced 

hereunder for the sake of brevity. 

43. Thus, the RDF, Compost, and inert lying at the site is not 

attributable to the Concessionaire. 

44. Access to the Leachate Collection point has been 

provided: That Municipal Corporation, Bathinda in reply 

dated 08.10.2024 filed before the Hon'ble NGT has stated 

that: 
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11JITF has constructed a leachate collection 

tank for collection of leachates from the 

Compost pits in the MSW Processing Facility 

which is further connected with Pumps & 

pipes system used for removing and draining 

into the nearby Sewage Treatment Plant. 

Therefore, need for its proper access was not 

felt and provided. A narrow access to the tank 

for maintenance purposes has been 

provided. " 

23 

45. However, in order to comply with the suggestions 

provided in the Report of Local Commissioner, the 

Concessionaire vide its letter dated 09.10.2024 has 

informed the Municipal Corporation, Bhatinda that it is 

taking steps to provide the access and is constructing a 

staircase for the access to the leachate collection tank 

which has been completed. A copy of the Concessionaire's 

letter dated 09.10.2024 is annexed hereinabove 

Annexure R-11. Photograph of the Staircase 

821



24 
constructed by the Concessionaire are attached herewith 

and marked as Annexure R-15. 

46. Concessionaire is operating the Project Facilities in 

compliance with the Solid Waste Management 

Rules, 2016: That the Concessionaire had performed its 

obligations towards Collection and Transportation as per 

the provisions of the Concession Agreement. Moreover, 

the Municipal Corporation, Bathinda, had itself certified 

the performance of the Concessionaire as satisfactory. 

Copies of the Performance Certificate dated 09.01.2014 

and 07.10.2015 issued to Concessionaire by Municipal 

Corporation, Bathinda are annexed herewith and marked 

as Annexure R-16 and Annexure R-17. 

47. That the Concessionaire established the Processing 

Facilities in terms of the Concession Agreement and has 

been operating the same since 2015. Moreover, the 

Municipal Corporation of Bathinda and the State 

Government admitted before the Hon'ble NGT that the 

Processing Plant is functioning satisfactorily. A copy of the 

/;~~,. -~(· . 
• r,~e1·1-

U t' Cll--13: .. \., ·'-
/ . 
-~·, - ,, 

If * .._11• 

~ ----

822



25 
Order dated 06.09.2017 of the Hon'ble NGT is annexed 

herewith and marked as Annexure R-18. 

48. That when the Concessionaire was undertaking the 

operations of Collection and Transportation of the MSW in 

the Bathinda Cluster (which was subsequently handed 

over to Municipal Corporation, Bathinda as per directions 

of Hon'ble NGT), Bhatinda city was ranked among the top 

clean cities in the State of Punjab by the survey conducted 

by the Government of India under the Swacch Bharat 

Mission. A copy of the Press Reports of 2017, which 

confirms that Bathinda was ranked number 2 in Punjab in 

the index of cleanliness is attached herewith and marked 

as Annexure R-19. 

49. That the Municipal Corporation, Bathinda in its reply dated 

23.07.2024 admitted that: 

M/s JITF has established a waste processing 

facility at Mansa Road, Bathinda of 350 TPD. 

It is operational since Oct. 2015.At present, 

approximately 110 Ton per Day of solid 
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waste is being processed by Mis JITF Urban 

Waste Management (Bathinda) Ltd., 

Bathinda. 

26 

50. That the performance of the Concessionaire is in 

compliance with the Solid Waste Management Rules, 

2016 and neither any penalty/Environmental 

compensation till date has been levied upon the 

Concessionaire nor any adverse action has been taken by 

any statutory authorities against the functioning of the 

Concessionaire. 

51. MC Bathinda is the proiect proponent and is 

responsible for the compliance of MSW Rules and 

directions thereunder: That the Article 243W read with 

12th Schedule of the Constitution of India provides that 

the Municipalities are obliged to undertake the work of 

solid waste management in the State. 

52. That the Solid Waste Management Rules 2016, in Rule 15 

also states that the management of solid waste is the duty 
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27 
and responsibility of local authorities i.e., Municipal 

Corporations. 

53. That Punjab Pollution Control Board ("PPCB") in the 

meeting dated 12.07.2024 observed that the prime 

responsibility w.r.t. management of the Solid Waste is 

with the Municipal Corporation, Bathinda as per Rule No. 

15 of the Solid Waste Management Rule, 2016. Further, 

PPCB observed that the Municipal Corporation, Bathinda 

is responsible for the violation of the Solid Waste 

Management Rule, 2016 and imposed penalties for the 

same. A copy of the Minutes of Meeting dated 12.07.2024 

is annexed herewith and marked as Annexure R-20~ 

54. That the Hon'ble NGT in the present matter in its Order 

dated 05.07.2024 has also observed that the primary 

responsibility of the w.r.t. management of the Solid Waste 

is with the Municipal Corporation, Bathinda as per Rule 

No. 15 of the Solid Waste Management Rule, 2016 and it 

has miserably failed to discharge its functions. 
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28 
55. Disputes between the Concessionaire and MC 

Bathinda are pending adjudication before the 

Arbitral Tribunal: Notwithstanding and without 

prejudice to the above, all the issues pertaining to the 

obligations under the Concession Agreement dated 

23.11.2011 and their compliance and non-compliance are 

required to be resolved through Arbitration Agreement as 

provided in the Concession Agreement. 

56. That the Concessionaire vide its letter dated 19.03.2019 

invoked the arbitration proceedings, owing to the Events 

of Defaults of Municipal Corporation, Bathinda and the 

same are currently pending adjudication and is at the 

stage of pronouncement of the Arbitral Award. A copy of 

the Notice invoking arbitration is annexed by 

Concessionaire as Annexure 6 in its reply dated 

22.05.2023 filed before the Hon'ble NGT. 

57. That the Concessionaire has always been diligent and 

committed to comply with provisions of Solid Waste 

Management Rules, 2016 and protection and 
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29 
conservation of Environment. It is also submitted that all 

necessary steps are being taken by Concessionaire for 

upkeeping the scientific management of waste being 

produced. It is also submitted that the Concessionaire has 

always been compliant to the orders and directions issued 

by this Hon'ble Tribunal. 

Date: 24.10.2024 

Place: Gurugram 

Through 

~;.;r~~;. 

t,')Y:::\~~ 
\~ ;; \ L~--;r} 

'• '1r , .. • ~#/ 

...__ ... ...;;; 

~~ ·d,Ufi/L 
Counsel fo e Conces ionaire 

S&A Law Offices 
S&A Tower, 

Plot Number 5, 6, 7, Udyog Vihar, 
Phase IV, Sector 18, 
Gurugram, Haryana 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 413/2021 

IN THE MATTER OF: 

BIKRAMJEET SINGH SHERGILL 

................... Applicant 

V/s 

STATE OF PUNJAB 

................... Respondent 

AFFIDAVIT 

I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54 

years, R/o B-619, Sector 17, Vasundhara, District- Ghaziabad, 

Uttar Pradesh, 201012, do hereby solemnly affirm and state as 

under: 

1. I say that I am duly authorized by the Concessionaire to 

depose before this Hon'ble Tribunal, and I am also 

conversant with the facts of the present matter and hence 

am competent to depose this affidavit. 

2. That the accompanying Response has been drafted by my 

counsel under my instructions. 
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1 
3. I state that the contents of the same are true and correct 

to the best of my knowledge and belief, which is based on 

the records maintained by the Concessionaire, and 

nothing has been concealed therefrom. 

Verification: 

'--"-d'"' 

't .fl 
.. -~--. c~;/ 

I, the above-named deponent do hereby verify that the facts 

stated in paragraph 1 to 3 of the above affidavit are true and 

correct to the best of my knowledge and belief, which is based 

on the records maintained by the Concessionaire and nothing 

has been concealed therefrom. 

2 4 OCT 2024 
Verified at on this ------- day of October 

2024. 

2 4 OCT ?n?A 
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- I .. 1 
\jECOPOLIS 

INJlGIIATED WASH M'1HAGIMIMT 

ANNEXURE-1 32 
JITF URBAN WASTE MANAGEMENT (BATHINDAJ UMITED 

Jindal ITF Centre, 28 Shivaii Marg, New Oelhi-110015; Tel. No.: 011-66463983/84; fox No.: 011-6646398! 

CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED AT THE MEETING OF THE 
BOARD OF DIRECTORS OF JITF URBAN WASTE MANAGEMENT (BATHINDA} LIMITED HELD 
ON WEDNESDAY, THE 25TH DAY OF JULY, 2018 AT 10.00 A.M. AT JINDAL ITF CENTRE, 28, 
SHIVAJI MARG, NEW DELHl -11 0015. 

To authorize the officials of the Company to take necessary Steps/ actions with regard to the 
MSW Bathinda project 

"RESOLVED THAT Mr. Umesh Cl1opra, Director, Mr. Neelesh Gup1a, Director, Mr. Alok Kumar, 
Director, Mr Anuj l(umar, Authorised Signatory and Mr Ramesh Chandra, Authorised Signatory 
('"Authorised Signatories'') of the Company be and are hereby severally authorized to take all 
necessary steps and deeds as may deemed fit, as per the remedies available under the Concession 
agreement dated 23.11.2011 and as per land of law." 

RESOLVED FURTHER THAT the Authorized Signatories are furiher authorized to (a) appear, 
defend, represent, produce sign, verify, declare, affirm, make, present, depose, submit and file all 

.-·, necessary notices, response, reply, complaints. written statements, affidavits. l:lndertakings. 
Vnkalatnama, declarations, appeals, revisions, applications, statements, papers and documents and 
ull proceedings and matters before any competent authority/ ies, appellate authorities,• any statutory 
m1tt1ority. arbitration proceedings, before Sup1eme Court or any other court, relc1ting to any dispute 
(if any) with respect to Concession agreement dated 23.11.2011, being Integrated Municipal Solid 
Waste Management Project for Bathinda Cluster in Punjab: (b) nominate, appoint and engage 
advocates, solicitors, counselor other professionals and retainers: and to do all such acts, things 
deeds as may be necessary to give effect to this resolution " 

Certified To Be True 
For JITF Urban e,_j,,l!'ml'II.O nt (Bathinda) Limited 

~\''. .... _ .-•• -•• -.. "? ...... 
Alok Kumar 
Director 
(DIN No: 009303 
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ANNEXURE R-2 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Appeal No. 70 of2012 
And 

M.A. No. 1203 of 2015 
In 

Original Application No. 106 of 2013 
And 

Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 

Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 

Gaurav Jain Vs. State of Punjab & Ors. 
And 

Rajinder Singh & Ors. Vs. State of Punjab & Ors. 

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HON'BLE MR. BIKRAM SINGH SAJWAN ,-EXPERT MEMBER 

Appeal No~d0,of.2012 
Present: . A~plicant: 

' ' Respondents: 
Appearance not marked ·, 

Mr. Naginder Benipal,Adv. ro; State 'of Punjab 
Mr. Naginder Benipal, Adv., !AS. for PMIDC 
Mr. Manoj K. Singh, Ms. Naliva Ban4hopadhyay; 
and Mr. Manish Gopal Singh Lakhwat, Advs. for 
Project Proponent 

OriginalJApplicatioll No. 106 of 2013 
Prel~iif,i App~cant: . ., ... ;.:· 

Mr:,:rarunvir Singh Khehru-; and Ms. ~uneet 
Khehar and 

Original.Application No. 69 of 2016 
Pres~nt:~/ Applicant: 

M.A. No. 610 of 2Ql 7 IN Execution Application No. 30 of 2016 
Prese.it:•, t,_• Applic~t : Mr. Kamal Jeet Singh;_.AAG 

Date and 
'Re~ks . 

Itemt.Nos:-· 
01 to 03 '. 

Orders of the Tribunal .. , 
• ~-. ,,-.::'"it 

' I • . • -~•, { 'i • ·. r 

We have heard the Learned' <;:qunsel appearing for 

Augu5t o4 ; the parties. There are serious disputes raised by the 
2017 

SS &PS parties, besides having raised claim against each other, 

they also equally well at shifting the blame on each other. 

As a result of non-functioning of the plant, it is the public 

health and environment at large, which is the victim. 

This plant at Bathinda was pilot project in the State 

of Punjab and on the basis of which remaining clusters; 

were to be constructed, but nothing has advanced, even 

this plant practically come to a halt causing serious public 

1 
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Item Nos. 
01 to 03 

August 04, 
2017 

SS & PS 

health and environmeni:al degradation in the area of 

Bathinda. As an interim measures and without prejudice 

to the rights and contention of the parties in the 

proceedings either personally or as may be instituted by 

the parties in future, we pass the following directions:-

1. It has a Refuse Derived Fuel (RDF)-Cum­

Composting plant which has capacity of 250-300 

MT/ day. However presently it is receiving 100 to 

200 MT/day of municipal solid waste for processing. 

Thus, we direct that the Project Proponent shall 

receive 100 to 120 MT/day _of municipal solid waste 

every day at its plant. The waste i's to be collected 

by the Project Proponent itself. • ••. ···' • 
,., 

2. The waste so received, shall be prot;~s~¢:4i:and there 

"' 
from RDF shall be generated besides . the wet waste 

being used for composting purpose. 
' 

•,.I. 
' . 

3. The plap.t will operate to its 6ptimurh caP._acity of 
J • • ' 

120 MT/day without default ~d with.out ·causing 

any adveis~ environmenta1 impact'.·: n: shall be 

,.,,_.,;·,_.!=J_bligation of the Prnject Proponent to ,ensure that 
I • 

j • 

• there' is 0?1 ,odour • and t1:ele is 1proper spray of 
, ~ 1' r,' •~/:,' 

disinfectants in accordance •• with Solid Waste 

Management Rules, 2016. 

4. There shall be CCTV Camera operated round the 

clock in the plant and it shall duly record the entry 

and exit of trucks, quantum of waste brought to the 

plant, its process and if there is any obstruction 

caused by the person of the locality or any other 

person. 

5. The Project Proponent shall at liberty to report to 

the officers concerned directly, in the event of any 

2 
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Item Nos. 
01 to 03 

August 04, 
2017 

SS &PS 

... 
I ... ,, 

·, 

inconvenience or obstruction caused by outsider in 

running of plant and upon receiving such 

obstruction concerned officer and S.P. of the I 
concerned area shall take immediate steps to ensure 

the plant does not come to halt under any 

circumstances and keeps treating/processing the 

waste in accordance with rules. The applicant 

I 
would be entitled to part tipping fee and other 

charges of Rs. 2.5 Crores and would also be paid 

tipping fee @ Rs. 367 /- per MT. However these 

payments will be without prejudice to the rights and 

claims of the parties in the appr~pri~te proceedings . I 
-.: •-. t:;.. ..... , :., 

The Project Proponent shall co;ply with all the 

directions of the Tribunal that have been• stated in the 

.1 : 
judgment of Capt. Mall Singh & Ors. Vs. ~jal;i,_ PCB & 

Ors. dated 25th Nov.ember, 2014. ,'.; , • ' I 
' . ' . , ... ·. . . . • ··-.,. . ' . ..,,. .. , 

In _,the~eVe!,)-t any of the partie~Js roulia" tp-!be non-
"!'._.. . ,, r 

compliadt,.of-the' abov°e directions~.,~uch p~rty apd officer 

would be liable' for,pr9ceeded against in accordance with 

law and we would. · ~also impQte-1 ·-i~vironmental 
I , •• , ' 

compensation' on'them, if there is Jffi.y _default . 
• '. i 

,-Parties are at liberty to approach for issuance of any 

directions. The State Government is directed to issue 

appropriate directions to the power/cement/biomass 

based power plant in the State to accept RDF from the 

Project Proponent at the rate as may be defined by the 

State. However this also would be without prejudice to 

I the rights and contention of the parties. 

There shall be joint team consisting of Member I 
Secretary, Punjab Pollution Control Board; representative 

3 
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Item Nos. 
01 to 03 

August 04, 
2017 

SS&PS 

,· . 

l, 

. ~. ·- . -'·" 

from the regional office of Ministry of Environment, Forest 

and Climate Change and a Professor nominated by the 

Director, Punjab Engineering College, Chandigarh. 

The committee shall conduct at least two 

inspections. The Member Secretary of the Punjab 

Pollution Control Board shall be the Nodal Officer and the 

report shall be submitted to the Tribunal. 

List this matter for hearing on 06th September, 

2017. 

. ...... ...... ..... .. ... .... .............. ,CP 
(Swatan ·xr·Kumar} 

. ............................. .' ..... ...... ,EM 
(Bikram Singh Sajwan) 

" \'.• 

-;Ai';:_:·~~!_!.7;,,.._ "~., 
t._, • 

·~·~· ,. 
• I 

-!: ~ J 

4 
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ANNEXURE R-3 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

M.A. No. 1562 of2017 
In 

Appeal No. 70 of 2012 

Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 

37 

CORAM : HON'BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 

Present: Applicant: 
Mr. Naglnder Benlpal, Adv. In M.A. No. 1562 or 
2017 

Respondents: Mr. Baljinder Singh Sahni froni Municipal 
Corporation, Bathlnda. 

Date and 
Remarks 

Item No. 
08 

December 
21,2017 

Mr. Kanial Jeet Singh, AAG for State or Punjab 

Orders of the Tribunal 

M.A.No. 1562/2017 

Issue Notice to the non-applicants including the 

Project Proponent- M/s. JITF Urban Waste Management 

Ltd. by Registered Post/ Acknowledgement Due and Dasti 

as well. Notice made returnable on 16th January, 2018. 

Learned ·counsel appearing on behalf of the 

Bhatinda Municipal Corporation submits that the Project 

Proponent" M/~.- JITF Urban Waste Management Ltd. 

relying on the order dated J:-12-2017 switching the 

responsibility of the Project Proponent to collect the waste 

from door to docir as stipulated in the sanctioned 

agreement Municipal Corporation Bhatinda in terms of 

Clause G has issued a threat to discontinue its operations 

of collection and transportation of municipal solid waste 

in the entire Bhatinda cluster from 31-12-20 l 7 vide 

communication dated 08-12-2017. 

Learned Counsel appearing on behalf of the 

Bhatinda Municipal Corporation submits that the said 

communication has been duly replied thereby placing on 

record corporations difficulty in mobilization of resources, I 
I 
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Item No. 
08 

December 
21, 2017 

38 

.finances an<l 8l'I'anging. door to door collection of 

municipal :solid waste;wi~ $Ort time: 

Learned eotihJel appearing on,- ·:behalf af the 

BhatindS,: ~cipal poqiotation e.nd: State undertake on 

·behalf of their principle that th~ Lipping fee amount in Rs. 

30 lak];i.s approxima tely for El month will be paid as per 

agreement dated 23.11.2011. They persuade the Tribunal 

to. direct the Project Proponent to collect the waste from 

Bhat.inda Clusi.er 11.t1d cransport it to the processing plant 

slte as- per the sanctioned agreement dated 23-11-2011 for 

atlcast a monlh in Lbe public interest. Considering the 

difficulty f lhe Corp raLion and upon accepting the 

undertaking we pass the followinr or I r: 

J. The 'Project Proµ,-, ftom ttic I 
Bhatinila Olual.e.t attd !~sport it.~o Ute processmg 

plant aljl p~ the sanctioned grccment dated 23-11-

2011 till 31-01-2018. 

List the matter on l 6 1h January, 2018 

....................................... ,JM 
(U.D. Salvi) 

....... ....... ........... . ... ........ .... ,EM 
(Dr. Nagin Nanda) 
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ANNEXURE &-4 3 9 
MUNICIPAL CORPORATION BATHINDA ~ 

No .. ¼ ... 1.1. ................ .. Date ..... ~ ..... J.3.J.~J .. /·J::·· 

To 

The Manager 
JITF Urban Waste Management' (Bathinda) Limited. 
Bathinda. 

Sub: Vehicles for hiring. 

As Municipal Corporation, Bathinda is in process of taking over the MSW C&T 

operations of Bathinda city and planning to hire some vehicles as per requirement. Hence 

you are requested to submit a list/number of vehicles (compactors and mini tippers) 

which can be provided to ~unicipal Corporation on hiring basis including their hire 

charges. 

gin r. 
Municipal Corporation 
Bathinda 

837



ANNEXURE R-5 

Subject: MOM of Bathinda Cluster ULB's Urgent Meeting held under the chair Cluster 

Head, Commissioner Municipal Corporation Bathinda Sh. Sanyam Aggarwal regarding the 

Reconciliation of Tipping fee monthly bill payments against the Bills submitted by the 

Concessionaire M/s"JITF Urban Waste Management (Bathinda) limited of the work done as 

per the Agreement. (Hon'ble National Green Tribunal Directions dated 16th Jan, 2018.) 

Qqte_of fVJecting~_? fv1orc_lJjj}18, I 1 £'_1 U_ fl.I 

Venue: Municipal Corporation Bathinda. 

Members Present : Executive Officers & related staff of ULBs, JITF Manager & Accounts officer, 

CE Mr. Sandeep Gupta, ME Mr . R. Garg, PM Baljinder Sahni . 
• 

Dirc~tio11s aitf'r due drscussron s on /\genc!a Jr l ' r~sucd as below 

A) As per Hon'ble National Green Tribunal Directions dated 16th Jan, 2018, The cluster 

head CMC Bathinda conveyed the meeting of EOs of ULB's to reconcile the outstanding 

tipping fee of Concessionaire M/s JITF Urban Waste Management (Bathinda) limited for 

the work done as per the Concession /\r,reement. All ULB's to reconcile the tipping fee 

ciues con sidering the date of closure of the Door to Door service by the Concessionaire 

which .:i~ per agreement is the m;:ijor work under primary Collection Scope of Work (as 

per /\nnex.3 of Concession Agreement). Further keeping this Month as cutoff, the ULB's 

have to reconcile their tipping fee payments against the Tipping Fee bills raised and to 

prepare/ submit the Reconciliation as per the agreement by 09/03/2018 imposing the 

penalty for not doing the door to door collection as per Annx.18 of Concession 

Agreement . 

8j I urther. JII !:O's .:i1·r Jdvised to prepare a plan for Door to Door collection & 

transportation ils per their c1vc1ilable and planned resources to be deployed for these 

activities and also d,eck the costing factor for dumping of MSW to ULB's Dumping site 

and to Bathinda plant site accordingly. ULB's to submit their plan of taking over C&T , 

Operations of MSW by Monday 09/03/2018. • 

C) Also the progress related to SRM portal (IHHL, SwJchta app, CT & PT progress) was 

rcview r:u and nPces'.,Jry instructions were issued to expedite the things accordingly. 

rhe me0ting Pnded with the vote of thanks to all present 
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ANNEXURE R-6 (Colly.) 41 

3Ai:!lo1 -Jt3r ~ ~ fu }f•o&ta, ~J:io8 a,dlo 

r<;f~~c58, ~ ~ tft ~ cJe 1fu3i l'>igA 1d * ~ m 

~/m 1.j\pfe3 f • i ,-; Cc :),; ti" 8t-flt)l retj6l ~ ?'ET 
'"i 

L 
c( 1 d ti 'r-rH rT"Tj Q ....... 61 ))gf@", 

m ~imrra- 1JaifE3. 
! ,-, - , r=, -::() ' --v,'\. I 

"· 

" , . . . 
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42 
Office Nagar Council/Nagar Panchayat Giddarbaha 

This is to certify that, in compliance to instructions passed by Honorable NGT New 
Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat 
Giddarbaha to Bathinda Plant from 01/05/2018 onwards. 

Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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3Ht!Jq cft3r Wt1" ~ fq }Vi5lrldl ~8c58 a1a1cS 

fzj1:l~c58, ~ ~ ;:ft ~ <.h~ 1~3i i>1<5H 1d }t ~ m 
cffiEic5cITcf tiB 1fe3 Ii l ~ 8i4 1c5 1 fetj6 1 ~ ?W 

• 

~ fl..f3t 0I/05/2018 3" aft~, 1W" 8dPE cITE lffiTZ f?B- ~ 

C?E1" ~ J;g 1a1i l 

-
c< 'dt-i H IQ q "»f6Rcf. 

m ~H8iocrra ll\Pfe3: 
....._ 
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44 
Office Nagar Council/Nagar Panchayat Malout 

This is to certify that, in compliance to instructions passed by Honorable NGT New 

Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Malout 

to Bathinda Plant from 01/05/2018 onwards. 

Dated 17/04/2018 Working Officer, 

Municipal Council/Nagar Panchayat, 
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3Hi!lq cft3r ~ c'.)- fu" H1o&idl ~808 dla1o 

f<;:~~08, ott fe-ffi tfl- ~ c.h:~ 1fe3i l>16H'd -A- ;;rutt m 

~ n-Bt 0110512018 3" af6iif' fuB- 8dl'E aTE lR,Tc ~ ~ 

~ ~ J~1a1i I 

q I at"l , m '»f6Ra, 

m ~imfla ·J\J.1f'e3. 
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46 
Office Nagar Council/Nagar Panchayat Sardulgarh 

This is to certify that, in compliance to instructions passed by Honorable NGT New 
Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat 
Sardulgarh to Bathinda Plant from 01/05/2018 onwards. 

Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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3Aelol "olT3f ;:rre-r ~ fu l-Vi5~dl • ~Hc58 dlffic5 

Fefa~c58, ~ feB9- m ~ ue1fE3i 1->1<5A 1a -A- 1'>fll.R't m 
.--

~ / ncflcf tft:1 I fl:3 __ ._H _,;,_1• __ 

/ 

fl-BT 17/04/2018 

• 1 

L -
ol I dti wqq i>fGHo, 

m cb=rB"iodlcf tftJife3, 

. . . 
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48 
Office Nagar Council/Nagar Panchayat Mansa 

This is to certify that, in compliance to instructions passed by Honorable NGT New 

Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Mansa 
to Bathinda Plant from 01/05/2018 onwards. 

Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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3He1q cft3r ~ c1 fq l-110&1a1 ~1368 a1dlo 

f<;:_fo~o8, ott ~ -;:ft ~ u~ 1fe3i l>16H'd H ))fTl0 odlo 

¥1° -fH3l- 0l/05/2l)18 3 tifc5~ 1 fW" 8dl'@ cl1E l.f8Tc ~ ~ 

~ ~ J~•a1i I 

q 1dt4 'R1trcf rrf6Hcf, 

m ,TTIB>m l1e 1fe3, 

1\ •. ' , 
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50 
Office Nagar Council/Nagar Panchayat Rama Mandi 

This is to certify that, in compliance to instructions passed by Honorable NGT New 

Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Rama 

Mandi to Bathinda Plant from 01/05/2018 onwards. 

Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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ANNEXURE R-7 

' 
itt=rr\:r Q'1ilat PUNJAB . • Z 858212 

g 
Memorandum of understanding (MOU} 

This MQU is made on this day 23.10.2018 between M/s JITF l.' :·c&) Waste 

t<1.nag~ment Bathinda Limited, here in.called the first party/Contractor & Corporation Engineer 

if behalf of Commissioner, Municipal Corporation, Bathinda has as 2nd party .. Whereas, the first 

f.8rty has offered & agreed to execute the works as per terms and conditi )ns mentioned here 

below. The final rate /amount as given below: 
~ 
·sr. Vehicles Type Cost Per Mini Tipper For One Month 
No ay 

*GST extra as per rates applicable. / 

* MC agrees to pay monthly rental Rs. 1aooo~~-in advance _,;_it~r singir,g of 

agreement. > 

The operation expe.nses {Minor Maintenance like service,.change of oil, washing 

a.nd greasing etc., fuel and driver cost) will be Born by second party that is Municipal a . 
Corporation, Bathinda and all the necessary documents such as R'.C (Copy of Registrarion), 

1tsurance, Fitness Certificate & other Statutory compliance. µnder Motor Vehicle Act ::> ... ·ti 

• if eluding major maintenance costs will be borne by M/s JITF Urban ·waste M..i:, -:· :11ent 

Bathinda Limited (15
t Party). 

m 

----------

,,··· 
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Exit and \V,ithdrawal: Considering tLc hardships <lnCl 1.:c"r,r1tic natur E of .,:•rnp1oyabrlirl i.,,f 

Unorganised Workers (U\1V), the e:<it. provisions of sc:hem1:> l!~ve been k,~pr f:e~ibk, 

r1) Jf he/ she exits the scheme within a p0riod of less lhan .1 O ·rears, the 
benefJCiilry's sh.are of (Ontnbution or;ly will be rc-turne(l to i-::m with suvitigs bank 
interest rcJtC:!. 

(ii) If subscriber exits after a period ot 10 yeilr::. rn more but before 60 ·1eers of age, 
the beneficiary's share tif rnntr.-ibullon along with ~ccumulr.1teC: lnterest as 
actually earned by fund or at tl1e savings bank interest ,ate .·.hich~v(:'t is higher. 

(1h) If a beneficiary has given regular C;Ontributions ano diE·d du1:: to ,1n\1 cause, his/ 
her spouse will be entitled to continue the scherne sut>se~,Jently by payment ot 
regular contribulion or exit by receiving the beneficiary's centribut:ion along w!th 
accumulated rntc?resr as actuiJl!y ec1rn1?d by fund or at th/2 savings bani/ Interest 
rate whichever is higher. 

(iv) If a beneficiary has given regular conlr ibutions and. bcGome permanently 
disabled due to any cause before 60 years, an• unable to continue under the 
scheme, his/ her spouse will be entitled lo continue the scheme subsequently by 
payment of regular c•ntributior. or exit the scheme by receiving the benefiriar,'s 
contribl1tiori wirh interest as cctua!fy earned by fund ur at the savings bank 
interest rate whichever is highe1. 

(v) After the death of subscriber as well as his/her spouse, tho ent1r8 corpus will be 
credited back lo the fund. 

,-r~~~~ If a subs:::nt,Er hes not paid the contribution continuously 11e/sh-e will be allowes to 
'r~gu1¥.'rf!e hts·contnbut-ion by payi.ng entire. outs~a:1t:iing d~ies, ali:mg with penalty charges, if 
any, decided by the Govei-nment. 

Pension Pay out: Once the ileneficiary joins the scheme at the entrr· age or 18-40 years, the 
beneficiary his tD contribute till 60 years of age. On attaining the age of 60 y€ars, the 
subscriber will receive by DBT the assured monthly pension of Rs.3000/- with benefit of family 
pension, as the case may be. 

Grievance Redressal: Customer Care number 1800 2676 888 (available 2-1"7). 
Web portal/ app wlll also have the faciHty for registering the compic1int5. 

Doubts and Clarifications: In case of <lO)' doubt on the scheme, ciarification provided by the 
Joint Secretary & Director General (Libour W1lfare) will be final. Ernnil at ~~·- 131,:~·,,,,~-9'1!•\',.J.f: 

Locate your nearest CSC at the link locator.csccloud .ill 
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:--. •. ':•.;.:,.,, 
' ..• ·: .. : ;:-: 

>:;;;_i•~-::.::.-. ,• 

Future~exfension• after one month will be under same terms & conditions. The 

, ... advance payment will be made for the,extended month/period, if any. 
' -.(.,, 

If there will- be any 3rd
. party loss due to any accident in th at ~ase, l 5

t party will be 

.• , fully responsible for p,i::ocessing the lns.~rance_ daitr:is before the:,appropriate auth~rity/forum . 

• . ,However the 1st party shall not be r~sponsible for a.rw negligence on the part of 1:?r~fo~ and 

Driver. If any·party fails to perform its obligation terms and conditions of thf~ agr-~ement then 

;:.: .... . ,:',non;;-p.erforming party. shall· be .fully responsible to face the penalty d~cided by the app;ropriate . ~-

~ ,, , 

'· ~-. j -=; )i~~,J;tJ;, rity i.e. Commissic:>ner, Municipal Corporation, ·Batninda. 
I \ ~:: ivfi• I( Co • • ' 

·:z~~ ~~ , I 

-r:& -- Ji\\~\, g ( ..q,~ .f fNy H Luf.Jfii+) 
Fi:ir·JITF Urban Waste Manage_ment Bathinda ltd. • 
Fi'rs'l:.;,'fla·rty 

... 

~~JX 

(sM-J·D(;li f C,Uftlt) 
For Municipal Corporation, Bathinda 
Second P-iilrtY. 

.. ,. 

851



ANNEXURE R-8 

INTEGRATEO WASlE MANAGEMENT 

By Registered Post (AD)/Couricr·/Email 

Municipa) Corporation, Bathinda 
Mall Road, 
Near Raih,vay Station 
Bathinda (Punjab) 

Kind Attention: Municipal Commissioner 

Date: 30 April 2018 

Our Ref. No.: 

54 

Reference 1: Orders dated 01.12.2017, 21.12.2017 and 16.01.2018 passed by Hon'blc 
National Green Tribunal C'tlte NGT') in Appeal No. 70/2012 titled Capt. 
Mall Singh & Ors. Vs. State of Punjab & Ors. 

Subject: 

Dear Sir, 

Stoppage and Handing Over of Collection and Transportation (C&T) 
Operations of Municipal Solid Waste (MSW) from Bnthinda Cluster 

I. We, Mis .IITF Urban Waste Management (Bathinda) Limited, the Project Proponent of 
MSW Processing Facility at Bathinda, write to you in furtherance of the above referred 
orders of the Hon 'ble NGT dated O 1.l2.2017, 2l.12.2017 and 16.01.20 I 8 passed in 
Appeal No. 70/2012 titled Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 

2. It is stated that as per the order dated 01.12.2017. the Hon'ble NGT had directed the 
Municipal Corporation of Bathinda to collect, transport and deliver 300 MT or MSW al 
the Processing and Disposal Facilities of the Project Proponent at Bathinda. 

3. Thereafler, a review / modilication application was filed by Municipal Corporation of 
Bathinda seeking six months' time to arrange and finalize the niodalities for taking over 
the collection and transportation operations or MSW. The 1-lon'ble NGT, vide its order 
dated 16.01.2018 was pleased to dispose of the said review / modification application 
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inter alia extending the time to take over the collection and transportation of MSW by the 

Municipal Corporation of Bathrnda from O 1.05.2018. 

4. Thus, as per the referred orders dated 0 1.12.2017, 21.12.20 I 7 and 16.01.2018, the 

responsibility of collection and transportation of MSW from the Bathinda Cluster Ires 

with the Municipal Corporation of Bathinda from 01.05.2018. 

5. It is also pertinent to note here that a Memorandum of Understanding has already been 

executed on 26.04.2018 between the Project Proponent ancl the Municipal Corporation of 

Bathinda regarding hiring of' vehicles of the Pr<~jecr Proponent by the Municipal 

Corporation of Bathinda for undertaking collection and transportation of' MSW. Even the 

respective ULBs has also unde11ake11 to supply MSW to the Project Proponent from 

01.05.2018. The Municipal Corporation or Bhatinda has also intimated about taking over 

of the C&T from O 1.05.2018 through its various e-mails. 

6. Accordingly, please be informed that the Project Proponent has ceased its operations of 

collection and transportation of MSW from the Primary as well as Secondary Collection 

Points in the entire Bathinda cluster from O 1.05.2018. It is l'urther stated that the Project 

Proponent has discharged/terminated its manpower contracts and all relevant sub­

contracts w.e,f.30.04.20I8 with regard to C&T. 

7. Please note that the Project Proponent shall not be liable or responsible for any action or 

activity in relation to, connected to or incidental to collection and transportation or 
Municipal Solid Waste in l3athinda Cluster from O 1.05.2018. The same shall be the 

\\1hole and sole responsibility of the Municipal Corporation of Bathinda which in any 

case is the statutory obligation of the Municipal Corporation of Bathinda. 

Thanking You. 

Yours Sincerely, 

!:)✓ 
For .. 111cron behalf of 
JITF Urban Waste Management (Bathinda) Limited 

Authorized Signatory 
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Copv to: 

1. Deputy Dfrector Regional 
Local BOtlies (Department of Local Government} 
Amrik Singh Roat!, Veer Colony 

Old lmprove111e1!t Trust Building, 
Bathinda (Punjab) 

2. Punjab Municipal Infrastructure Development Company 
SCO : 89-90, Sector 34A, 

Chandigarh - 160034 
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ANNEXURE R-9 

-_PUNJAII 

57 
,~.--. LiFE 
~·~ Lifestyle for ,rv Environment 

tiR'S"~acct1•Hffif'ir 
PUNJAB POLLUTION CONTROL BOARD 

i~1SR-
HQ-3/EPA/F.No.:lJJzo24/ ___ ~yo~ k E-VIVl-(~ Date,~ 

To 

The Environmental Engineer, 
Punjab Pollution Control Board, 
Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehgarh Sahib, 
Batala, Bathlnda, Amritsar, Hoshlarpur, 
Jalandhar-1/11, Ludhiana-I/II/Ill/IV & Patlala. 

Subject: Utilization of RDF In Industrial units In compllance of SWM Rules, 2016. 
Reference: This office letter no, 1324-1436 dated 10.04.2024, letter no. 2417-32 dated 

06.06.2024 and letter no. 3234-49 dated 17.07.2024 (Coples enclosed}. 

In reference to subject matter, it Is Intimated that earlier, total 96 no. of industries 

of the State were requested vide letter dated 10.04.2024 to ensure the compliance of Rufe 18 of 

Solid Waste Management Rules, 2016 and replace 5% of solid fuel being used in industry with 

Refused Derived Fuel (RDF) generating by nearby ULBs with a copy to all the Regional Offices with 

a request to take up the matter with the concerned industries and ensure the compliance of the 

said rules. Subsequently, ·au the Regional Offices were again requested vide letter no. 2417-32 

dated 06.06.2024 and letter no. 3234-49 dated 17.07.2024 to take up the matter with the 

concerned industries and ensure compliance of the said Rules. However, no compliance report 

has been received from any of the Regidnal Office, so far. 

2) Additionally, the worthy Chief Secretary, Govt. of Punjab is monitoring the status 

of the directio~s passed by Hon'ble NGT In OA No. 606 of 2018 including the status of utilisation 

of RDF in industrial plants in compliance ofSWM Rules. 

3) In view of the above, it is again requested to follow up with the industries falling 

under area of your jurisdiction to make an agreement with the concerned ULBs by 06.09.2024 

and ensure replacement of 5% of solid fuel used by them with the Refused Derived Fuel (RDF) 

generating by nearby ULBs and send action taken report to this office by 07.09.2024, positively. 

DA/As above 

~___.· 
Senior Environmental Engineer (HQ·3} 

for Chairman 

Endst. No. 2-2-11 ~ Dated~ 

A copy of above is forward to the Additional Project Director, Punjab Municipal 
Infrastructure Development Company (PMIDC), Sector 35-A, Chandigarh for Information and 
necessary action, please. 

~-
Senior Environmental Engineer (HQ-3) 

~13,~d<! ~. o1W' fur, 1.ITcl>fTW 
VATAVARAN BHAWAN, NABHA ROAD, PATIALA 

Phone: 0175-2215802 E-mall, seehoJ@amaU.com, Web, www.oocb,qoy.!n 

for Chairman 
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Endst, No, it: , JS' Oatecf s/U2='i . , 

A copy of the above Is forw11tded to the Seniot £nvttonm~ntaf tngfn~ef, Punjab Polfutfon 
Control Board, Zonal Office, J11l11ndh11t, AMtHut, 8athlnda, ludhfana•f/U & Patfar.t-r/lf for 
Information and necessary action, please. , 

}t\. CJ._,,. 11 
Senfot tnvfronmlnUI En91~, CHQ-~J 

for Cflraftmran 

'ff :rr~ ff?'>, ~ h, ~)(IW 
VATAVARAN BHAWAN. NABttA ROA0. PATlA.lA 

Phone1 017S-l11SIIOH~M " 'J!.', w~ .u.LUJ.iol.l~.:'.t.l lJ 
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PUNJAB POLLUTION CONTROL OOARD 

59 
--~.-. LiFE ~•2J Llrostvlo for ,r[{pl Envt,onmanL 

PP~~/H0/2024/ ................ . 

Subject: 

As per List Attached 

Utilization of RDF In lndustrlal unlbl In compllanco of SWM Rules, 2016, 
11st of operational units In PunJilb, 

It Is Intimated that as per Rule 18 of Solld Waste Management Rules, 

2016 ''All industn'al units using fuel and located within one hundred km from a so/Id 

waste based refused derived fuel plant shall make arrangements within six months from 

the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced". 

In view of above, It Is requested to ensure compliance or abovesaid Rule 

and replace 5% of solid fuel being used In your Industry with Refused Derived Fuel 

(RDF) being generated from nearby ULBs. 

DA/As above 

~,.. 
Environmental Engineer (HQ-3/3) 
For Chairman 

Endst. No. __ _ Dated. ___ _ 

A copy of the above is forwarded to the Additional Project Director Punjab 
Municipal Infrastructure Development Company (PMIDC) for information w.r.t his office letter 
no. PMIDC/SWM/2024-1/2100 dated· 15.03.2024, please. 

~ 
Endst. No. 

~f 
Environmental Engineer (HQ-3/3) 
For Chairman 

Dated 1 ~ ,kl I 2-4 

A copy of the above Is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Patlala, Hoshlarpur, Ludhiana· 1/2/3/4, Batala, 
Sangrur, Jalandhar-1/2, SAS Nagar, Bathlnda, Amritsar, Roopnagar, Farldkot and Fa~ehgarh 
Sahib for Information and with a request to take up matter with the concerned Industries and 

ensure compliance of said Rule .. 

DA/As above 

~~-
Envlronmontnl enbfh'lfu~~HQ-3/3).,~ 
For Chnlrmnn 1 ..,. 

-- ~~&Zc'i. mdiu, t1r-cl1JTW 
Bl awan Nnbha noad, f'atlnln -147001 

Vatavaran 1

1 
~ill!lnb,aqy.J.u, msµpcb@cnrnH.cu111 

E-mail: ciJalrman....rrU.JW0:17'-•2215793, 0175·2215802 
Phone No. :i 

857



n 

PU ~ ~~ d6{Efllf ~ 
• NJAn POLLUTION CONTROL BOARD 

CB/HO/No .... 

ubject: 

(Through Email only) 

The. Environmental Engineer, 
PunJab Pollution Control Board 
Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehgarh Sahib, 
Batala, Bathinda, Amritsar, Hoshlarpur, 
Jalandhar-I/II, Ludhiana-I/II/III/IV & Patiala. 

Utilization of RDF in industrial unit in compliance to Rule 18 of 
Solid Waste Management Rules, 2016. 

Board's letter endst no. 1421-36 dated ·10.04.2024 

It is intimated that total 96 no. of industries of the State were . . 
requested vide the letter referred ·above to ensure the compliance of Rule 18 of Solid 

Waste Management Rules, 2016 and replace 5% of solid fuel being used in industry 

with Refused Derived Fuel (RDF) being generated from nearby ULBs. 

~-

1

.,·· • In this regard, it is requested to send the compliance status of 

~?ictustries to whom notices were issued for use of Refused Derived Fuel,· but no 

reply/ compliance report has been received, so far. 

~~ 
1• Environmental Engineer (HQ-3/3tf _ 
~ Endst. No. ~~- . Dated ,. { ',' 1 , \ tY' 

A copy of the above is forwardE;!d to· the Sr. Environmental Engineer, 
.,.. Punjab Pollution Control Board, Zonal Office, Patiala-1/2, Ludhiana-1/2, Bathinda, 
\> -Amritsar & Jalandhar for information and further necessary action please. 

~~~~, oTWWS, trfcnrrMr 
vatavaran Bhawan, Nabhc1 Road, Patlnln - 147001 

E-mail : rbairroan,ptl,pucb@punjab.gov.ln, msppcb@cmall.com 
Phone No. 0175-2215793, 0175-2215802 

.• 
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n ----- ·'"' ..., lffiTa 1.J.~ f.t a ~EPH rn 
PUNJAB POLLUTION CONTROL BOARD 

PPCa/HO/No •. ::i .. 0..n.4-_u 1 Th h II ~cx-.s 7 roug Ema 
To 

Subject: 

Ref: 

The Environmental Engineer, 
Punjab Pollution Control Board, 

Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehga.rh Sahib, 
Batala, Bathinda, Amritsar, Hoshiarpur, 
Jalandhar-1/11, Ludhiana-I/II/Ill/IV & Patiala. 

Utilization of RDF in industrial unit In compliance to Rule 18 of Solid Wa
5t

e 

Management Rules, 2016. . 
This office l,etter endst no. 1421-36 dated 10.04.2024 and letter no. 2417-3~ 

dated 06.06.2024. 

It is intimated that your office was requested vide letter referred above to 

send the compliance status of industries to whom notices were issued to replace 5% of solid 

fuel with Refused Derived Fuel, but no reply/ complia.nce report has been received so far. 

~ However, the comments/reply in the matter is still awaited from your office. 

It is again requested to look into the matter and send requisite reply/status at 

the earliest, to enable this office to proceed further. 1':J. ....... _ ~ • 

• Environme~M~/3),y, 

Endst. No. s :l Q) - ~ b Dated Jl / 7 } 'J A.' • 

A .copy of the above is forwarded to the Sr. Environmental Engineer, Punjab 
Pollution Control Board, Zonal Office, Patiala-1/2, Ludhiana-1/2, Bathinda, Amritsar & 
Jalandhar for information and further necessary.action please. • 

Environm~Q.-3/3} 

~ 

~•a•<i!a<!: ~, o1eJTmr, l.fknrrw 
Vatavaran Bhawan, Nabha Road, Patlala • 147001 

E-mail : chalrman.J!!!..~~Lab.gov.ln, msppcb@cmall.com 
Phone No. 0175-2215793, 0175-ZZ1S80Z 

-
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1 -fi2 
List of Industries for Utilization of RDF 

s No. Regional Office Contnct Nome & Address of the Industry I AMRJTSAR KHANNA PAPER MILLS LTD, NH-3 l3YE PASS, OPP. METRO 8054211 I l I 

2 AMRITSAR 
CASH & CARRY. AMRITSAR 
KWALITY PHARMACEUTICALS (P) LTD, NEWNAAG, MAJITIIA 9356002428 

3 AMRJTSAR 
ROA D. AMRITSAR 
SARBANI FOOD PVT.LTD., (PREVIOUSLY MIS SI IREE OAOA 9915727777 
NAGA FOOD STUFF (P) LTD), 12 MILE STONE, AT'l'ARI ROAD, 0183228199 
KHASSA. AMRITSAR 

4 AMRITSAR RANA SUGARS LIMITED, VILLAGE- OUTTAR SEVIYAN, 9815900940 
TESH IL- BABA BAK.ALA, AMRITSAR 

5 AMRITSAR GVK POWER (GOINDWALSAHIO) LTD., 2X270 MW, COAL 9849095080 
BASED THERMAL POWER PLANT PROJECT, GOINDWAL 01859225102 
SAHIB. TARN TARAN 

6 AMRITSAR RANA SUGAR LTD (DISTILLERY DIVISION), VILLAGE- 9876200002 
LAUKHA. TEHSlL-PATTI, TARN TARAN 

7 AMRITSAR NEW MAJHA RICE & GEN MILLS, VILL- CIIABl·IAL, 9815513300 
BHIKHIWIND ROAD, TARN TARAN 

8 BATALA PIONEER INDUSTRIES LTD. (DISTILLERY), PLOT NO. A-3-4, 9915021802 
INDL. GROWTH CENTRE, TEHSIL & DISTT. PA THAN KOT 

9 BATALA VRV HOSPITALITY PRIVATE LIMITED, VILLAGE CHAK ALIA, 9888042778 
TEHSIL & DISTRICT GURDASPUR (PUNJAB) 

IO BATALA GURDASPUR CO-OP SUGAR MILLS SUGAR UNIT, PANIAR, 8630928466 
GURDASPUR.GURDASPUR 

II BATALA BATALA CO-OP SUGAR MILLS, BATALA, BATALA, 8630928466 
GURDASPUR 

12 BATALA CHA DH A SUGAR MILL,KIRI AFG ANA, TEHSIL BATALA, DISTT. 8427867008 
GURDASPUR 

13 BATHINDA BCL INDUSTRIES & INFRASTRUCTURE LTD. (DISTILLERY 991503021 I 
DIV.), VILLAGE MACHHANA & SANGAT KALAN, DISTT. 
BATHINDA 

14 BATHINDA OM SONS MARKETING PVT. LTD., VILLAGE SA NGA T KALAN, 9216579514 
DISTT. BATHINDA 

15 BATHINDA NATIONAL FERTILIZERS LTD., BATHINDA 6284182641 

16 BATHINDA MAL WA POWER PRODUCTS LTD., VILLAGE 9876055104 
GULABEWALA,MUKTSAR 

17 BATHINDA UNIVERSAL BIO-MASS ENERGY PVT. L TD.GIDDERBAHA • 9501111859 
LAl'vffil ROADVILL. CHANNU 

18 BATHINDA SA TIA INDUSTRIES LTD. (PAPER)RUPANA, MUKTSAR 9872556697 

19 BATHINDA VIA TON ENERGY PVT. LTD., VILLAGE KHOKHAR KH URD & 8437125103 
MOOSA, MANSA, 

20 BATHINDA MIS GURU HARGOBIND THERMAL PLANT, LEHRA 7973138823 
MOHABBAT. BA TH IND A 

21 BATHINDA MIS TALWANDI SABO·THERMAL LIMITED, MANSA. 9501110742 

22 FARIDKOT MIS ADAN! WILMAR PVT. LTD. (EARLIER MIS FEROZEPUR 7925555650 
FOODS PVT. LTD.) VILL. WAAN, FARIDKOT ROAD, 
FEROZEPUR 

23 FARIDKOT THE FAZILKA CO-OP. SUGAR MILLS LTD., VILL. BODIWALA 9855~0~8 
PITHA. TEHSIL & DISTT. FAZILKA 

24 FARJDKOT MIS DEE DEVOLVEMENT ENGINEER (P) LTD., VILL. GADHA 987605510-I 
DHAB. ABOHAR BLOCK. DISTT. FAZILKA 

25 FARIDKOT MIS INTERNATIONAL MEGA FOOD PARK LTD, VILLAGE 855880-l!i33 
DAO WALA KALAN. TEI ISIL & DIS'n'. FAZILKA 

26 FATEHGARH VAi Bl IA V ENTERPRISES ST. NO. 114, OEI IIND S:D. MODEL 987:!893090 
SAHi□ SCI IOOL, MUGAL MAJHA 

27 FATEHGARH SH REE GANES! I EDIBLE (I') LTD. VILL SI I Al ll'UR, AMLOI I 9876700925 
SAHIB 

28 FATEHGARH SHIVA CERAMICS VILL, JALALPUR, KUMllll ROAD, AMLOII 9814107715 
SAHIB FA TEHGARI I SAIIIIJ 
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I sNo. Rell>iriinal Office, 

Nnmc & Address of the lnduslrV Contact 
29 FATIElllGARH 

PUNJAB COLD TRADERS G.T, ROAD, SIRHIND SIDE, 98S5400089 
SAHIB 

63 
30 FATEHGARH INDIAN INDUSTRIES (FOMERL Y KNOWN AS INDIAN 9815992992 

SAHIB 
FOUNDRY & WORKSIIOP) GURU Kl NAORI, MANDI 

31 
.ClQBINDGARH 

FATEHGARH DAMAN FOOD PRODUCT VILLAGE SAi IIDGARI I, DASSI 9569526699 
SAHIB PATHANA 

32 FATEHGARH ARJAS MODERN STEELS PRIVATE LIMITED O.T. ROAD, 981501515I 
SAHIB MANDI GOBINDGARll 

33 HOSHIARPUR SAVITRI VANEER'S, VILL. IJAGHPUR, DASUYA ROAD, 7700000052 
HOSHIARPUR 

34 JALANDHAR-1 THE IJHOGPURSUGAR CO-OPERATIVE MILL,DIIOGPUR, 9855389052 
JALANDHAR 

35 JALANDHAR-2 JAY DEE LEATHER (P) LTD. PLOT NO. 28 LEATHER 9888292973 
COMPLEX, JALANDH/\R..J/\ Y DEE LE/\ TIIER tP) LTD. 

36 JALANDHAR-2 RAGHU EXPORTS INDIA (P) LTD, PLOT NO. 20, LEATHER 950144959I 
COMPLEX, KAPURTHALA ROAD, JAL/\NDHAR, 

37 JALANDHAR-2 A.R.B CONVEYORS, VPO, SANGAL SOHAL KAPURTHALA 9417776699 
ROAD. JAL/\NDHAR. 

38 JALANDHAR-2 METRO MILK PRODUCT (P) LTD, C-44, S.S.G.C., JALANDHAR. 9814152715 

~ 

39 JALANDHAR-2 SUPER RUBBER UDYOG, C-4, SPORTS AND SURGICAL 9814002567 
GOODS COMPLEX, BAST! BAWA KHEL, KAPURTHALA 
ROAD. JALANDHAR 

40 LUDHIANA-I JIWAN METAFINS LIMITED, VILL KUM KALAN LUDHIANA 9815900000 

41 LUDHIANA-I OMKAR ENTERPRISESVILL KUM KALAN, KOHARA 9888196963 
MACHHIWARA ROAD.LUDHIANA 

42 LUDHIANA-I PARAMOUNT SYNTEX PVT. LTD.VILL MANGARH, 9915577902 
MACHHIWARA ROADLUDHIANA 

43 LUDHIANA-I SAVITARI STEELS CORPORATION (FORMERLY KNOWN AS 9855898434 
SAVIT ARI STEELS CORP UNIT 2), VILLAGE RAZOOR, KUM 
KALAN LUDHIANA, 

44 LUDHIANA-2 AVON CYCLE LTD, G.T. ROAD, DHAND_ARI KALAN, 
LUDHIANA 9815299169 

45 LUDHIANA-2 AVON !SPAT & POWER LTD, G.T. ROAD, DHANDARI KALAN, 
LUDHIANA 9914833005 

46 LUDHIANA-2 GOPAL FOUNDARY, LINK ROAD, VlSHWAKARMA COLONY, 
ST.NO.4, LUDHIANA 9815199088 

47 LUDHIANA-2 LUDHIANA STEEL ROLLING J\1ILL, G.T. ROAD, DHANDARI 
KALAN, LUDHIANA 9914914456 

48 LUDHIANA-2 METRO TYRES UNIT-Ill, VPO JUGIANA, LUDHIANA 

8146584022 
49 LUDHIANA-2 MODI SALES, G.T. ROAD, SHERPUR KHURD LUDHIANA 

9814089941 
50 LUDHIANA-2 SUNBEAM LIGHTWEIGHTING SOLUTIONS PVT LTD EARLIER 

SUNBEAM AUTO PVT LTD UNIT-IV EALIER MUNJAL CASTING 
PVT LTD UNIT-I, 730-R, INDL AREA-B, LUDHIANA 

9815550087 
51 LUDHIANA-2 S.S. SINGLA CONTRACTORS, VILL BILG/\, SAHNEW/\L 

ROAD,LUDHIANA 
52 LUDHIANA-2 SKYWAY STl!EL INDUSTRIES, VPO JUGI/\N/\ , LUDIII/\N/\ 

9888177220 
53 LUDHIANA-2 VEE KAY CONCAST PVT LTD, VILL K/\NG/\NW/\L ROAD, 

LUDHIANA 9781372452 
54 LUDHIANA-2 K.N CASTING INDI/\ REGO, B-29, 8714 ST NO. 7 112, ll/\U/\ 

MUKAND SINGH N/\G/\R, G T ROAD, D/\13/\ ROAD, LUDI 11/\NA 
S0-18250330 

55 LUDHI/\N/\-2 GARG INDUSTRIES LTD, VILL GARI II T/\RKI 1/\N/\, 
MACCHIW/\RA. S/\MR/\L/\, DIS'l"I'. LUDI IIAN/\ 9815107JSI 
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I SNo. Regional Office 
Name & Address oflhe lnduslrv Contact 

56 LUDHlANA-2 SHAM SUNDER SINGLA CONTRACTOR (HOT MIX PLANT), 
VJLL SAl:-INEWAL KHU RD, LUDHIANA 9780324600 

57 LUDHIANA-2 AVON NEWAGE CYCLES PVT LTD., LALL KALAN, LUDHIANA-
CHANDIGARH ROA, NEAR NEELO BRIDGE, TEl·ISIL SAMRA LA, 
LUDHIANA 9815299169 

58 LUDHIANA-3 ADINA TH DYEING & FINISHING MILLS, DYEING COMPLEX, 9814030105 
BAHADURKE ROAD. LUDHIANA 

59 LUDHIANA-3 MARVEL DYERS & PROCESSORS PVT. LTD. (FRIENDS DYEING 9815455177 

& FINISHING MILLS PVT LTD.), RAHON ROAD, LUDHIANA 

60 LUDHIANAa3 G.K. FINISHING, MATA KARAM KAUR COLONY, TAJPUR 9888217677 
ROAD. LUDHIANA 

61 LUDHIANA-3 GUPTA SHIV AM PROCESSORS (PREVIOUSLY K)'IOWN AS MIS 9915778866 
SHREE BALAJI DYEING & FINISHING MILL), 137, MAHA VIR 
JAIN COLONY. TA.f PUR ROAD. LUDHIANA. 

62 LUDHIANA-3 KAY RAJ PODDAR & CO., MAHAVIR JAIN COLONY, TAJPUR 1612726714 
ROAD. LUDHIANA. 

63 LUDHIANA-3 KRISHNA PROCESSORS, B-XXXI, KULLEWAL, MAHA VIR 9988290870 
COMPLEX, TAJPURROAD, LUDHIANA 

64 LUDHIANA-3 LOVELY INDUSTRJES, NEAR AMRIT DHARAM KANDA, NEW 16123625545 
PULi, TAJPUR ROAD, LUDHIANA 

65 LUDHIANA-3 SAMARTH WOOLEN MILLS, VILL. BAJRA, RAHON ROAD, 9876182881 
LUDHIANA 

66 LUDHIANA-3 SHREE BALAJI PROCESSORS, OPP. CENTRAL JAIL, TAJPUR 9357850500 
ROAD LUDHIANA 

67 LUDHIANA-3 SUNRISE DYERS & PROCESSORS PVT. LTD., (EARLIER KNOWN 1615095373 
AS QUALITY DYEING & PROCESS MILLS), B-XXX-2220/8A, 
OPP. CENTRAL JAIL, TAJPUR ROAD, LUDHIANA 

68 LUDHIANA-3 YOUNGMAN WOLLEN MILLS LTD., VILL. SEERA, RAH ON 1612690116 
ROAD. LUDHIANA 

69 LUDHIANA-] RAMA KRISHNA DYEING, KAKKA ROAD,OPP CENTRAL 1614617274 
JAIL.TAJPUR ROAD.LUDHIANA 

70 LUDHIANA-3 RANBIRENTERPRISES PVT. LTD. (OPC), DYEING COMPLEX, 9317199999 
BAHADURKE ROAD, 

71 LUDHIANA-3 LARK KNITWEAR, SHARMAN ENC LA VE, BIS NAGESH 9814022533 
HOSIERY, G.T. ROAD WEST. LUDHIANA 

72 LUDHIANA-3 SA TKAR PAPER MILLS PVT. LTD, VILLAGE HUMBRAN, 986628002 
LUDHIANA. 

73 LUDHIANA-3 VEENA PLYWOOD PVT. LTD, MANDIANI ROAD, MULLANPUR, 1616578842 
LUDHIANA. 

74 LUDHIANA-3 N.K. PAPER MILLS, VILLAGE GAUNSPUR, NURPUR BET ROAD, 9815041681 
HAMBRAN, LUDHIANA 

75 LUDHIANA-3 MIDAS NATURALS PVT. LTD., VILL. RAMGARH BHULLAR, 9463000600 
NAKODAR ROAD. JAGRAON,LUDHIANA 

76 LUDHIANA-3 ARORA TEXTILES, BEAS HOSIERY COMPLEX, KAILASH 9915608700 
NAGAR ROAD, OPP. RADHA SWAMI BHAWAN, VILLAGE 
KAKOWAL, LUDHIANA 

77 LUDHIANA-4 SHREE GANESH FEED INDUSTRIES, VPO GONDWAL, RAIKOT, 9815975808 
LUDHIANA. 

78 MOHALi RAJASTHAN LIQUOR LTD, VILLAGE HARIPUR HINDUAN, 
9815876359 

DERABASSI 
79 MOHALi CHHIKARA INDUSTRIES, PLOT NO. B-7A, FOCAL POINT, 

9816004659 
DERABASSI 

80 PATIALA HINDUSTAN UNILEVER LTD. (FORMERLY KNOWN AS GLAXO 9687696161 
SMITHKLINE CONSUMER HEALTHCARE LTD) PATIALA ROAD 
NABHA, DISTT. PATIALA 

81 PATIALA PART AP INDUSTRIES LTD,, (DE!'JIM UNIT)BEOPROR, G.T 9503619191 
ROAD, RAJPURA, DISTT. PATIALA 

82 ROOPNAGAR AMBUJA CEMENTS LTD., VILLAGE DABURJI, P.O 9872972358 
LODHIMAJRA, ROOPNAGAR 
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SNo. Regional Office 
Name & Address of the Industry Contact 83 ROOPNAGAR 

GURU GOBIND SINGH SUPER THERMAL PLANT (GGSSTP), 96'16111169 
VILLAGE GHANAULI, DISTRICT RUPNAGAR 

65 
84 ROOPNAGAR 

MIS PRIMO CHEMICALS LIMlTEID, (FORMERL y KNOWN AS 8427563325 
PUNJAB ALKALIES AND CHEMICALS LTD.), NAYA NANGAL 

85 ROOPNAGAR SHREYANS INDUSTRIES LTD., BALACHAUR ROPAR ROAD, 8289038909 
VlLL. BAN AH, NA WANSHAHR 

86 ROOPNAGAR FINE BOARD INDUSTRIES, YOGESH BANSAL, (PROPRIETOR) 9876161341 

87 ROOPNAGAR SHIMLA PLYWOOD INDUSTRY 9872716354 

88 ROOPNAGAR MIS SHRI SHIV SHAKTI PLYWOOD INDUSTRIES, 9216990063 
CHANDIGARH ROAD, BACKSIDE GHAI PETROL PUMP, 
BALACHAUR 

89 ROOPNAGAR ASMA EXPORT INDIA, VILLAGEBHARTHALA, BALACHAUR, 9888188989 
NAWASHAHR 

90 SANGRUR RJCELA HEALTH FOOD LTD, FORMAL Y KNOWN AS MIS AP 9814002229 
SOL VEX LTD. MANWALA ROAD. DHURI 

91 SANGRUR INDIAN ACRYLICS, VILLAGE HARKISHPURA, 9855630008 
BHANWANIGARG 

92 SANGRUR A.P. ORGANICS PVf. LTD. ,UNIT-IV, MANWALA ROAD, 9779932229 
VILLAGE MANWAL. DHURI. DISTT/ SAN GR UR 

93 SANGRUR BHAGWANPURA SUGAR MILLS LTD. (COSMOS INDUSTRIES 9115110680 
LTD .. DHURI. DISTT. SANGRUR. 

94 BARNALA MIS TRINDENT LTD (SAP), VILLAGE DHAULLA, BARNALA 9878997508 

95 BARNALA TRIDENT LTD (PCD), MANSA ROAD, VILLAGE DHAUALA, 9878998811 
BARANALA 

96 MALERKOTA SHREY AN INDUSTRIES, AHEMEDGARH, MALERKOT A 9812302550 
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List of Potential Dry Waste Consumers Near Urban Local Bodies (ULBs) 

Dry Total Dry 
Sr. No. ULB Name Waste Waste Possible Consumers of Dry Waste Contact Details 

(TPD) (TPD) 

Amritsar MC 160 181.00 KHANNA PAPER MILLS LTD, NH-3 BYE PASS, OPP. METRO 
8054211111 

CASH & CARRY, AMRITSAR 

Batala MC 16.0 
KWALITY PHARMACEUTICALS (P) LTD, NEW NAAG, MAJJTHA 

ROAD, AMRITSAR 
9356002428 

Tarn Taran s SARBANI FOOD PVT. LTD., (PREVIOUSLY M/S SHREE BABA NAGA 
FOOD'STUFF (P) LTD), 12 MILE STONE, ATTARI ROAD, KHASSA, 

9915727777, 

AMRITSAR 
01832 28199 . 

RANA SUGARS LIMITED, VILLAGE- BUTTAR SEVIYAN, TESH IL-
9815900940 

BABA BAKALA, AMRITSAR 

GVK POWER (GOINDWAL SAHIB) LTD. , 2X270 MW, COAL 
9849095080 

1 
BASED THERMAL POWER PLANT PROJECT, GOINOWAL SAHIB, 

01859225102 
TA~NTARAN 

RANA SUGAR LTD (DISTILLERY DIVISION), VILLAGE- LAU KHA, 
9876200002 

TEHSIL-PATTI, TARN TARAN 
NEW MAJHA RICE & GEN MILLS, VILL- CHABHAL, 

9815513300 
BHIKHIWINO ROAD, TARN TARAN 

VRV HOSPITALITY PRIVATE LIMITED, VILLAGE CHAK ALIA, 
9888042778 

TEHSIL & DISTRICT GURDASPUR (PUNJAB) 
GURDASPUR CO-OP SUGAR MILLS SUGAR UNIT, PAN I AR, 

8630928466 
GUROASPUR,GUROASPUR 

BATALA CO-OP Sl)GAR MILLS, BATALA, BATALA, 
8630928466 

GUROASPUR 
CHAOHA SUGAR MILL,KIRI AFGANA, TEHSIL BATALA, DISTT. 

8427B67008 
GURDASPUR 

Jalandhar MC 150 199 THE BHOGPUR SUGAR CO-OPERATIVE MILL,BHOGPUR, 
JALANDHAR 

98SS389052 

Hosiarpur MC 19.00 

Kapurthala MC 10.00 JAY DEE LEATHER (P) LTD. PLOT NO. 28 LEATHER 
COMPLEX, JALANDHA R,JA Y DEE LEATHER (P) LTD. 

9888292973 

Pathankot MC 20.00 

RAGHU EXPORTS INDIA (P) LTD, PLOT NO. 20, LEATHER 
9501449591 

COMPLEX, KAPURTHALA ROAD, JALANOHAR, 

A.R.B CONVEYORS , VPO. SANGAL SOHAL KAPURTHALA 
9417776699 

2 ROAD, JALANOHAR. 

METRO MILK PROOUCT•(P) LTD, C-44, S.S.G.C., JALANOHAR . 9814152715 

SUPER RUBBER UDYOG , C-4, SPORTS AND SURGICAL GOODS 
COMPLEX, BASTI BAWA KHEL, KAPURTHALA 9814002567 

ROAD, JALANDHAR . 
PIONEER INDUSTRIES LTD. (DISTILLERY), PLOT NO. A-3-4, INOL. 

9915021802 GROWTH CENTRE, TEHSIL & OISTT. PATHANKOT 

5AVITRI VANEER'S, VILL. BAGHP UR, OASUYA RO AO, 
7700000052 HOSHIARPUR 
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Dry Total Dry 
Sr. No. ULB Name Waste Waste 

(TPD) (TPD) 

Ludhiana MC 500 547.00 

Khanna 27 

Phagwara MC 12 

Jageaon 8 

3 
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, 

Possible Consumers of Dry Waste 
Contact Details 

JTWAN METAFINS LIMITED, Vllll<UM KALAN LUDHIANA 

u 1V1KM ENTERPRISESVtll KUM KALAN, KOHARA 
MACHHIW ARA RO AO LUDHIANA 

PARAMOUNT SYNTEX PVT. LTD ,Vlll MANGARH, 
MACHHIW ARA ROADLUOHIANA 

SAVITARt STEELS CORPORATION (FORMERLY KNOWN AS 
SAVITARI STEELS CORP UNIT 2), VILLAGE RAZOOR, KUM KALAN 

LUDHIANA , 
AVON CYCLE LTD, G.T, RO AO, OHANDARI KALAN, 

LUDHIANA 
AVON ISPAT & POWER LTD, G.T. RO AO, OHAN DARI KALAN, 

' LUDHIANA 
GOPAL FOUNOARY, LINK ROAD, VISHWAl(ARMA COLONY, 

ST.N0.4, LUDHIANA 
LUDHIANA STEEL ROLLING MILL, G.T. ROAD, DHANDARI 

KALAN, LUDHIANA 

METRO TYRES UNIT-Ill, VPO JUGIANA, LUDHIANA , 
MODI SALES, G.T. ROAD, SHERPUR KHURD LUDHIANA 

SUNBEAM LIGHTWEIGHTING SOLUTIONS PVT LTD EARLIER 
SUNBEAM AUTO PVT LTD UNIT-IV EALIER MUNJAL CASTING 

PVT L TO UNIT· I , 7 30-R, INOL AREA-B, LUDHIANA 
S.S. SINGLA CONTRACTORS, Vlll BILGA, SAHNEW Al 

ROAO,LUD HIANA 

SKYWAY STEEL INDUSTRIES, VPO JUGIANA, LUDHIANA 

VEE KAY CONCAST PVT LTD, VILL KANGANW Al ROAD, 
LUDHIANA 

K.N CASTING INDIA REGO, B-29, 87/4 ST NO. 7 1/2, BABA 
MUKAND SINGH NAGAR, GT RO AD, DABA ROAD, LUDHIANA 

GARG INDUSTRIES LTD, VILL GARHI TARKHANA, 
MACCHIW ARA, SAMRALA, DISTT . LUDHIANA 

SHAM SUNDER SING LA CONTRACTOR (HOT MIX PLANT), 
VILL SAHNEW AL KHURD, LUDHIANA 

AVON NEWAGE CYCLES PVT LTD ., LALL KALAN: LUDHIANA-

CHANDIGARH ROA, NEAR NEELO BRIDGE, TEHSILSAMRALA, 
LUDHIANA 

ADINATH DYEING & FINISHING MILLS, DYEING COMPLEX, 
9814030105 

BAHADURKE ROAD, LUDHIANA , 

MARVEL DYERS & PROCESSORS PVT.LTD. (FRIENDS DYEING 
9S1S4S5177 

& FINISHING MILLS PVT LTD.). RAHON ROAD, LUDHIANA 
G.K. FINISHING, MATA KARAM KAUR COLONY, TAJPUR RO AD, 

9SSS217677 
LUDHIANA 

GUPTA SHIVAM PROCESSORS (PREVIOUSLY KNOWN AS M/S 
SHREE BALAJI DYEING & FINISHING Mill}, 137, MAHAVIR JAIN 991S77SS66 

COLONY, TAJPUR ROAD , LUDHIANA. 
KAY RAJ PODDAR & CO., MAHAVIR JAIN COLONY, TAJPUR 

161272671-l 
RO AD, LUDHIANA. 

KI\ISHNA PROCESSORS, B·XXX I, KULLEWAL, MAHA VIR 
99S8290S70 

COMPLEX, TAJPUR ROAD, LUDHIANA 
LOVELY INDUSTl\l[S, NEAR AMlllT DHARAM KANDA, NEW PULi, 

161236:?SSa!S 
TAJPUR ROAD, lUDltlANA 

SAMARTH WOOLEN MILLS, Vlll. OAJIIA, RAIION ROAD, 
9$761S2SS1 

LUDIIII\NA 
SHIIEE OALAJI PROCESSORS, OPP, CENTtlAL JAIL, TAJPUR ROAD, 

93578S0S00 
LUOIIIANA 

SUNI\ISE DYERS & PROCESSORS PVT, LTD., (EARLIER KNOWN AS 
QUA~ITY DYEING & PROCESS MILLS), O•XXX· 2220 /8A, OPP. 1615095373 

CENTRAL JAIL, TAJPUR ROAD, LUDIIIANA 

\ 
\ 

\ 
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Dry Total Dry 
Sr. No. ULB Name Waste Waste Possible Consumers of Dry Waste Contact Details 

(TPD) (TPD) 
YOUNGMAN WOLLEN MILLS LTD., VILL S-EERA, RAHON 1612690116 

RO AO, LUDHIANA 
Rt\MA KRISHNA DYEING, KAKKA ROAD,OPP CENTRAL 1614617274 

JAIL ,TAJPUR ROAD,LUDHIANA 
RANBIR ENTERPRISES PVT, LTD, (OPC), DYEING COMPLEX, 9317199999 

BAHADU RKE ROAD, 
LARK KN ITWEAR, SHARMAN ENCLAVE, 6/S NAGESH 9814022533 

HOSIERY, G.T. RO AD, WEST, LUDHIANA 
SATKAR PAPER MILLS PVT. LTD, VILLAGE HUMB RAN, 986628002 

LUDHIANA. 
VEEN A PLYWOOD PVT. LT~, MANDIANI ROAD, MULLA NPUR, 1616578842 

LUDHIANA. 
N.K. PAPER MILLS, VILLAGE GAUNSPUR, NURPUR BET ROAD, 9815041681 

HAMBRAN, LUDHIANA 
MIDAS NATURALS PVT. LTD., VILL. RAMGARH BHULLAR, 9463000600 

NAKODAR RO AO, JAGRAON,LUDHIANA 
ARORA TEXTILES, BEAS HOSIERY COMPLEX, KAILASH NAGAR RO 

AD, OPP. RADHA SWAMI BHAWAN, VILLAGE 9915608700 
KAKOW AL, LUDHIANA 

SH REE GANESH FEED INDUSTRIES, VPO GONDW AL, RAJKOT, 
' LUDHIANA. 

Patiala MC 96 130 SHREYA INDUSTRIES, AHEMEDGARH, MALERKOTA 9812302550 

HINDUSTAN UNILEVER LTD. (FORMERLY KNOWN AS GLAXO 

Sangrur 8 SMITH KLINE CONSUMER HEALTHCARE LTD) PATIALA ROAD 9687696161 
NABHA, DISTT. PATIALA 

Malerkotla 15 
PARTAP INDUSTRIES LTD., (DENIM UNIT)BEOPROR, G.T 

9503619191 
ROAD, RAJPURA, DISTT. PATIALA 

4 Rajpura 11 
RICELA HEALTH FOOD LTD, FORMALY KNOWN AS M/S AP SOLVEX 

9814002229 
LTD., MANW ALA ROAD, DHURI 

INDIAN ACR YUCS , VILLAGE HARKISHPU RA, 
9855630008 

BHANW ANIGARG 
A.P. ORGANICS PVT. LTD. ,UNIT ·IV, MANW ALA ROAD, 

9779932229 
VILLAGE MANWAL, DHURI, OISTT / SANGRUR 

BHAGW ANPURA SUGAR MILLS LTD. (COSMOS INDUSTRIES 
9115110680 

LTD., DHURI, DISTT. SANGRUR. 

Bathinda MC 36 82.4 M/S TRINDENT LTD (SAP), VILLAGE DHAULLA, BARNALA 9878997508 

Abohar MC 22 
TRIDENT LTD (PCD), MANSA ROAD, VILLAGE DHAUALA, 

9878998811 BARANALA 

Moga MC 14.4 BCL INDUSTRIES & ltJFRASTRUCTURE LTD. (DISTILLERY 
9915030211 DIV.), VILLAGE MACHHANA & SANGAT KALAN, DISTT. BATHINDA 

Barnala 10 OM SONS MARKETING PVT. LTD., VILLAGE SANGAT KALAN, 
9216 579514 

5 DISTT. BATHINDA 

NATIONAL FERTILIZERS LTD., BATHINDA 6284182641 
UNIVERSAL BIO·MASS ENERGY PVT. LTD.GIDDERBAHA • 

LAMBI ROADVILL. CHANNU 9501111859 

VIATON ENERGY PVT, LTD,,VILLAGE KHOKHAR KHURD & 
MOOSA, MANSA, 8437125103 

MIS GURU HARGOBIND THERMAL PLANT, LEH RA 
MOHABBA T, BATHINDA 7973138823 

MIS TALWANDI SABO'THERMAL LIMITED, MANSA. 9501110742 
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' II 

Dry Total Dry 
Sr. No. ULB Name Waste ·waste Possible Consumers of Dry Waste Contact Details 

(TPD) (TPD) 

Mohali 27 78 
RAIASTHAN LIQUOR LTD, VILLAGE HARIPUR HINDUAN, 

DERABASSI 

Nayagaon 20 
CHHIKARA INDUSTRIES, PLOT NO, B-7A, FOCAL POINT, 

DERA BASSI 

Zirakpur 19 
AMBUJA CEMENTS LTD., VILLAGE DABURJI, P.O LODHIMAJRA, 

9872972358 
ROOPNAGAR 

Mandi Gobindgarh 12 GURU GODINO SINGH SUPER THERMAL PLANT (GGSSTP), 

INDIAN INDUSTRIES (FOMERLY KNOWN AS INDIAN 
981599 2992 

FOUNDRY & WORKSHOP) GURU Kl NAGAI, MANDI GOBINDGARH 

6 DAMAN FOOD PRODUCT VILLAGE SAHIDGARH, BASSI PATHANA 9569S26699 

ARJAS MODERN STEELS PRIVATE LIMITED G.T. ROAD, 
, 

MANDI GOBINDGARH 
9815015151 

SHREE GANESH EDIBLE (P) LTD. VILLSHAHPUR, AMLOH 9876700925 

SHIVA CERAMICS VILL. JALALPUR, KUMBH ROAD, AMLOH 
9Bt41onis 

FATEHGARH SAHIB 

PUNJAB COLD TRADERS G.T, ROAD, SIRHIND SIDE, 9855400089 

VAIBHAV ENTERPRISES ST, NO . 1 /4, BEHIND S.D. MODEL 
9872893090 

SCHOOL, MUGAL MAIRA 

Ferozpur 15 51 SATIA INDUSTRIES LTD. (PAPER )RUPANA, MUKTSAR 

) 
Muktsar Sahib 15 

MALWA POWER PRODUCTS LTD.,VILLAGE 
GULABEW ALA,MUKTSAR 

Kotkapura 11 
MIS DEE DEVOLVEMENT ENGINEER (P) LTD., VILL. GADHA 

9876055104 7 DHAB, ABOHAR BLOCK, DISTT. FAZILKA 
M/S INTERNATIONAL MEGA FOOD PARK LTD, VILLAGE 

Fazilka 10 
DABWALA KALAN, TE HSIL & DISTT. FAZILKA 

8558804533 

M/S ADANI WILMAR PVT. LTD. (EARLIER MIS FEROZEPUR 
79255556.SO 

FOODS PVT. LTD .) VILL. WAAN, FARIDKOT RO AD, FEROZEPUR 
THE FAZILKA CO-OP, SUGAR MILLS LTD., VILL. BODIWALA 

9855940048 
PITHA. TEHSIL & DISTT. FAZILKA 

Total ULBs - 27 Total Dry Waste- 1268.40 
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ANNEXURE R-10 (Colly.) 70 

By Registered Post (AD)/Courier/Email/By Hand 

To 

The Plant Head, 

Unh·ersal Biomass Energy Pri,·ate Limited, 

Village-Channu, District-Muktsar, Punjab. 

Kind Attn: Plant Head 

Date: 16.09.2024 

Our Ref. No.: 1 dated 16.09.2024. 

Subject: 

Dear Sir. 

Compliance of Rule 18 of Solid Waste Management Rules, 2016 and the 
directions of the Punjab Pollution Control Board dt. 05.09.2024 

21. We. Mis .llTF Urban Waste Management (Bathinda) Limited. arc the Concessionaire of 
MSW Processing facility al Bathinda which produced Refused Derived Fuel (RDF) at its 
facility. 

22. We are writing lo you in furtherance to the directions issued by the Punjab Pollution Control 
Board (PPCB) dt. 05.09.2024 whereby the PPCB has directed you to make an agreement 
with the concerned ULBs and ensure replacement of 5% of solid fuel used with the RDF. 
Copy of the same is attached for ready reterence as Anncxure -1. 

23. further. Rule 18 of the Solid Waste Management Rules.20 I 6. requires all Industries near 
to our processing facility to use al least 5% of their fuel by the RDF produced hy us. The 
Rule 18 is reproduced hereunder for-ready reference: 

·' J 8. Duties of the imlustrial units located within 011e l11111dred km from the refm,ed 
derived fuel and waste to energy p/(111/.~ base,/ 011 solid waste - All industrial units 
11singfi1el and located within one hundred kmfimn" solid waste haseJ re.fi1sed derired 

.fi1e} plant shall make arra11ge111e11/.\' 1rithin six monthsfiwn the date <d not(firntion <?f 
these rules to replace al least jil'e percent of1heirfi1e/ re,1uireme111 hy refused deri1•eJ 
.fi1el so produced .. 

24. You may please note that the RDr produced by us has the following quality parameters: 

a. Calorific Value - above 3400. Kcal/kg 

868



71 
b. Moisture - up to 15% 
c. Dust - up to 5% 
d. Size - 50.0mm 

25. Therefore, you are requested to comply with the above said Rule 18 and the directions of 
the PPCB and ensure replacement of5% of solid fuel used with the RDF. 

Thanking You. 

Your~ <rcly. 

Fort1n~ 

JITF Urban Waste Management (Bathinda) Limited 
Authoriz~d Signatory 
Copy to 

9. Environmental Engineer, PPCB 
10. Commissioner, MC Bathinda 

oWi 
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:, JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 

,:,EC:OPOLIS Jindol lTF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 
INl(G~ATro Wf,'iJE MANAGEMENT 

By Registered Post (AD)/Courier/Email/By Hand 

To 

The Fazilka Co-Operath•e Sugar Mills limited, 

Village-Bodiwala Pitha, 

Tchsil & District-Fazilka, Punjab. 

Kind Attn: Plant Head 

l>atc: 08 .10.2024 

Our Ref. No.: I dated 08. l 0.2024. 

Subject: 

lkar Sir. 

Compliance of Rule 18 of Solid Waste Management Rules, 2016 and the 
directions of the Punjab Pollution Control Bo.m.1 dt. 05.09.2024 

1. We. Mis .fJTF Urban Waste Management (Bathinda) Limited. are the l'om:cssionairc or 
MSW Processing Facility al 8athinda which produced Refused Derived Fuel (RDF) at its 
facility. 

' \Ve arc ,,Tiling to you in fu1therance to the directions issued by the Punjab Pollution Control 
Board (PPCR) dl. 05.09.2024 ,vhcrcby the PPCB has directed you to make an ugreemcnt 
with the concerned UI .Bs and ensure replacement of 5% of solid fuel used with the RDF. 
Copy of the same is attached l<.1r ready rclerencc as Annexure -1. 

_·L Further. l{uJe J8 of the So}jd \\,'aste Managen1enl l{ules.2016 .. requires all Industries near 
to our processing facility to use at kast 5% of their ruel b) the RDF produced by us. The 
Rule 18 is reproduced hereunder for ready reference: 

J1/ •• I 8. Duties of tlte industrial units locllted within one hwulred km from tlte refused 
derived fuel (IJU/ waste to energy plants based 011 solid waste - All industrial units 
11.,i11gfi1<!1 and located ll'ithin one lmndred km /i"om a solid 11·a,·1e hu.,·C!d re/i1sed dcriw:d 
fi{(:/ p/unl shall 11wkl! orrang<'111e11ls H'ithin six 111011/hs /iw11 the dole o(notification <!I 
these rules to np/oce al lt!ast fiw peru:111 oftheir.fi,el rl!q11ire111c111 hy rc(itsl.'d derired 

fi1el so produced·· 
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ANNEXURE R-11 41 
JITF URBAN WASTE MANAGEMENT (BATHINli ~ITED 
Jindal ITF Centre, 28 Shivcji Mcrg, New Delhi • l l 0015; Tel. No.: 011 - 66463983/84 

INTEGRATED WASTE MANAGEMENT 

By Registered Post (AD)/Courier/Email 

Municipal Corporation, Bathinda 
Mall Road, 
Near Railway Station 
Bathinda (Punjab) 

Kind Attn: The Superintending Engineer 

Date: 09-10-2024 

Our Ref. No.: JUWMBL/MCB/2024 

Subject: 

Dear Sir, 

Reply to MC Bathinda's Letter (No. 2544) dated 23.09.2024 regarding 
submission of action plan for clearing MSW Dumpsite 

l. We, M/s JITF Urban Waste Management (Bathinda) Limited, the Concessionaire of MSW 
Processing Facility at Bathinda, are in receipt of your above-mentioned letter dated 
23.09.2024 and our response to the same is as follows. 

2. At the outset, the Concessionaire denies and disputes each and every contention of the letter 
dated 23.09.2024. 

3. Please note that the alleged huge quantity of semi-finished RDF, finished RDF, raw MSW 
is not attributable to the Concessionaire as MC Bathinda failed to ensure that the RDF is 
purchased by the biomass plants as was directed by the Hon'ble NGT vide its order dt. 
01.12.2017 in the matter of Capt. Mall Singh vs. State of Punjab & Ors. 

4. Further, please also note that the PPCB vide its order dt. 05.09.2024 has directed 9 biomass 
and other plants to make an agreement with MC Bathinda and ensure replacement of 5% 
of solid fuel used with the RDF. However, as on date, we are not aware if MC Bathinda 
has entered into any such agreement. 

5. Without Prejudice and in addition to the above, the Concessionaire has already written 
letters to the biomass plants to purchase RDF from the Concessionaire in compliance of 
PPCB directions. 

In view of the above, you are requested to approach the biomass plants as mentioned in the 
order dt. 05.09.2024 of the PPCB and enter into agreement with them and let us know so 
that the RDF can be supplied to them and the inventory of RDF can be cleared from the 
site. 
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II ;f.G RAT f D WAS TE MAN AGE MINT 

JITF URBAN WASTE MANAGEMENT (BATHIN~AJilTED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 6::19.83/84 

7. Also, the alleged unprocessed/processed MSW lying at the dumping site is the legacy waste 
which has been lying on the site for the past 25-30 years. The same is also evident from the 
appeal filed by MC Bathinda before the Appellate Authority against the PPCB for 
imposition of environment compensation wherein MC Bathinda has clearly stated that, 
"rest of the land (about 5 acres) where Legacy waste is lying is still with JITF.". 
Admittedly, processing of legacy waste is the sole obligation of MC Bathinda as also 
directed by the PPCB vide its directions dt. 11.09.2020. 

8. In this regard, the Concessionaire, vide its letter dt. 19.08.2024, informed MC Bathinda 
that JITF is ready and wi_lling to handover the dumpsite and/or the legacy waste and 
unprocessed/semi processed MSW. It was also requested to MC Bathinda to inform the 
Concessionaire the steps/actions required from its end for handing over the dumpsite and/or 
the legacy waste and unprocessed/semi processed MSW to MC Bathinda. However, the 
Concessionaire did not receive any response to the same. 

9. Therefore, you are once again requested to let us know the steps/actions required from its 
end for handing over the dumpsite and/or the legacy waste and unprocessed/semi processed 
MSW to MC Bathinda. 

10. As for the observations and suggestions of the repo11 of the Local Commissioner it is stated 
that Point No. 1 of the Suggestions related to the Legacy Waste which is the sole obligation 
of MC Bathinda, and the Concessionaire is not liable or responsible for the same in any 
manner whatsoever. As for the other observations and suggestions, though the 
Concessionaire is taking steps for the same, however, active cooperation of MC Bathinda 
is required to ensure that the RDF is sold to the biomass plants. For the access tC\ Leachate 
Collection tank, the Concessionaire is taking steps to provide the same and is constructing 
a staircase for the access to the leachate collection tank which shall be completed by 
11.10.2024. 

11. Notwithstanding and without prejudice to anything stated herein, this letter will not be 
read, understood, or amount to any admission, consent, concurrence, waiver, or agreement 
on the Concessionaire's part whatsoever. Any action by the Concessionaire is without 
prejudice to its rights, which have not been waived or renounced. 

Thanking You. 

Yours Sincerely, 

For and on behalf of 
I • 

JITF Urban Waste Management (Bathinda) Limited 
I 

Authorized Signatory 

••·:,1-:_.-... :~•~·r:,,•.,\'t•• •~ •_:: '.• "//i•:-~-•:•,,:~~-~,:-::\/•~'(~ <:·/, 1
;_•_;, :.: .. •.: •:.•·:-_•,- ,: •::~,-:•• ,_.., • ... :,:•:.:.••'.-~.1:/•~,_: • .-•,~_., .. , .•~ '~•:••~ • I ••· 

,. ··' : · .R.~_g~. ~fti~e: -~~}/ l!P~l!?C:_l~~~,strial Are_a, ·Noj:i~~90fi _R~ad; 1<,osrt<a.lci,,-1. [?1
istt .. Mathura -(U.P.) - 28140_3 

:: . . •. : •. ·>: Tel ·No:: 05662~232426, 232001-03; faJ( No.: 0566l:..232577 · • . . 
·:· Pl_an't Address: ITI <;~o.yjk'. Ma~s~ .Ro~~' B/s· Rosh~n Oil Mill, Near STP Plan_t; Baihirida, ~unjob -151001 

• • CIN: lJ90·001 UP201 lPLC069571; E-mail Id: info@jiridolecopolis.com 
. • • • : • • • Website· : '«WW•iindale.copolis.com • · • • • 
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To 

ANNEXURE R-12 (Colly.) 

PUNJAB STATE POWER CORPORATION LIMITED 
Regd. Office: PSEB Head Office, The Mall, Patiala-147001 
Office of the Dy. Chief Engineer/FE& T, Guru Hargobind Thermal Plant, 

Lehra Mohabbat -151111 (Dist!. Bathinda) 

75 

Tel No. 0164-2756992, Fax No. 0164-2756255, Website: www.pspcl.in 
Corporate Identity No U40109PB201 0SGC033813, E-mail: sefel qhtp@qmail.com 

M/s JITF Urban Waste Management(Bathinda) Ltd. , 
Jindal ITF Centre, 28 Shivaji marg, 
New Delhi-110015 info@jindalecopolis .com. 

Memo No. \..\ \7 1 !15 /FM-70 

Sutt)ct: Utilization of RDF in Industrial units in compliance of SWM Rules 
2016. 

Reference Your office memo. No. nil dated 25.09.2024. 

As per the letter under reference on the subject cited above it is 
-

intimated that GHTP Lehra Mohabbat is already using agro residue based biomass 

pellets in its Units as per the directions of Hon'ble Supreme Courtof India. In the FY-

2024-25 it is mandatory for GHTP Lehra Mohabbat to implement the CAQM 

directions for co-firing minimum 5% of biomass along with coal, which will be 

enhanced to 7 % during FY 2025-26 onwards. CAQM is continuously monitoring the 

co firing status of all the 11 TPP's with the range of 300Km of Delhi NCR through 

high level meetings. During FY 2024-25 up to Sept-24 GHTP has fired 30100 MT of 

Non torrefied Paddy pellets. The technical specification of these Paddy pellets were 

finalized by Mission " SAMRATH" under Ministry of Power Govt. of INDIA. Presently 

we have orders placed for supply of 171 MT Non Torrefied Paddy pellets per day and 

fre~i.: tenders for procurement of additional 200MT/Day is under finalization . The 

Torrefied Paddy pellets being supplied to GHTP have to mandatory be made by 

using minimum 50% paddy straw as base material as per directions of CAQM. 

So in view of the above as GHTP is already firing Non torrefied 

biomass pellets with the target to fire 5-7% biomass pellets as per directions of 
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Hon'ble Supreme court, we are not able to fire RDF in GHTP Boilers for the time 

being please. 

CC: 1. Chairman, Punjab Pollution Control Board, Patiala, 

2. Commissioner MC Bathinda. 

3. Chief Engineer GHTP Lehra Mohabbat. 

4 Regi?nal Officer Pollution Control Board Bathindal. 

~ ., 
Dy CE/FE&T 
GHTP, Lehra 

O/c- ~ 
8/1"/ 2" 

, o abbat 

.. 
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q;fec41$;5f~ ~~~5 
(amcf~<J;T3'Qin,Jl) 

: ~ m;.~ -151003 trar.r 
~ : 0164 - 2270220, 2760200 

~ : 0164-2270463 

Ref: NFB/LAB/JITF/2024 

~ The Head, 
JITF Urban Waste Management (limited) 

Bathinda. 

A Navratna Company 

Bathlnda Unit: Sibfan Road, Bathinda - 151003 (Punjab) 
Ph.: 0164-2270220, 2760200 
Fax: 0164-2270463 

October 04, 2024 

Subject: Regarding Compliance of Rule 18 of Solid waste Management Rules,2016 and the directions of Punjab 

Pollution Control Board u/ reference no. HQ-3/EPA/F.No.22158-73/2024 dtd.05.09.2024 from the office 

of Hon'ble Chairman on the subject of utilization of RDF in the Industrial units. 

Dear Sir, 

This is in reference to your Letter dated 25.09.2024 on the cited subject. With regard to utilization of Refused 

Derived Fuel (RDF), NFL would like to bring the following f~r consideration: 

1. Boilers at NFL Bathinda are of BHEL make and are tangentially fired, Balanced draft, Natural circulation, 

Radiant dry bottom with direct fired pulverized coal from bowl mills. High temp & pressure (500 degC 

and 100 kg/cm2) superheated steam is generated to run high pressure (HP) steam turbine drives and 

extraction steam (40 Kg /cm2) from HP turbines is further used to run medium pressure steam turbine 

drives and is also used in the process. Boiler is operated with pulverized coal along with Natural gas as 

the support fuel. 

2. In the Boiler, pulverized coal is fed through coal nozzles to boiler furnace. The pulverization of coal up to 

a size of 200 mesh size (75 micron) is done in the Bowl mills. As informed during the VC meeting 

arranged by PPCB dated 09.09.2024, the RDF contains around 95% plastic waste. RDF along with coal 

when fed to bowl mills, due to majorly plastic material, will not get crushed / pulverized, rather it will 

stuck inside the mill body and grinding rolls impacting the pulverization efficiency of coal also. Further, it 

will choke the fuel passage from mills to coal nozzles. 

Design of boilers is such that fuel pulverized up to a size of 0.075mm can only be used in the boilers and 

is injected.through specially designed nozzles. Due to presence of plastic material in the RDF, it will lead 

of formation of clinkers inside the furnace and will also stick on the water wall tubes & super-heater 

tubes, thereby deteriorating the performance of boiler and damage to the Flue gas path of the boilers. 

3. Coal being used by NFL, Bathinda contains moisture content in the range from 1.0% to 1.5%, however, 

as per the RDF test reports and also discussed during the meeting dated 09.09.2024, moisture content 

in RDF is in the range from 9.8% to 30% (min. 9.8%). High moisture content in RDF when mixed with coal 

will lead to clogging of bowl mills and coal nozzles. Moreover, wetness in the pulverized fuel will lead to 

flame instability, which may in turn cause flame failure in boiler and thereby interrupt the Urea 

production of the NFL complex. Ammonia-Urea plant at NFL Bathinda is continuous running plant with 

high pressure steam as the motive fluid for various high-speed machines. One stoppage of plant results 

~ ~: "CJ-11 , ~-24, o'!N5T - 201301 (3".Q". ), ~ : 0120-2412383, ~ : 0120-2412384 
Corporate Office : A-11, Sector - 24, Noida - 201301 (U P), Tel : 0120-2412383, Fax: 0120 - 2412384 

~ ~ : ~ 4\lcl-CNi.f{'j ,<nrr - 111 , 7, ~Qfc'f('f ~. ~ m;, ~ ~ - 110003,~a.mf:011-24361252. ~: 011-2436155:: 
Regd . Office: Scope Complex Core - Ill, 7, Inst itutional Area, Lodhi Road, New Delhi -110003 ,Tel: 011-24361252, Fax: 011-24361553 

CIN : L74899Dl1974G01007417 Website : http://www.nat lonalfertlf lzers.com rI @ nationaffertillzers 
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in ~10000 giga calories of energy loss in addition to production loss of about 31,oAnd thermal 
shock to boiler, catalyst, equipments, heat exchangers etc. ~ 

4 ----i• 
Pertinently, the furnace of the coal fired Boilers at NFL Bathinda unit are not of a 'kiln' type, wherein 

any type of fuel can be utilized for generation of heat energy. 

inability to use RDF in boiler installed at NFL Bathinda has also been apprised to PPCB vide letter No. 

NFB/LAB/PPCB/2024 dated 11.09.2024. 

Keeping in view of the foregoing, it is requested to exempt NFL Bathinda unit to replace 5% of solid fuel with solid 

waste based Refused Derived Fuel (RDF} generated by Urban Local Bodies (ULBs). 

For kind consideration please. 

Thanking You. 

Yours sincerely, 

For National Fertilizers Limited, Bathinda 

:.L~T~ 

Chief Manager (Lab) 

CC : Environment Engineer, PPCB, Bathinda 

Commissioner, MC, Bathinda 
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Ref:-OSMPL/2024-25// / 7 
Dated :-07-OCT-2024 

OM SONS 
Marketing Pvt. Ltd. 

To 

The Jitf Urban Waste Management (Bathinda) Limited 

Jindal ITF Centra, 28 Shivaji Marg, 

New Delhi-110015. 

Mob.: +91-8725031542, 8725022820 
E-mail : rajbir@oasisgrp.cr1111?1.. 

Subject: Compliance under Rule 18 of Solid Waste Management Rule, 2016-

Directions from Punjab Pollution Control Board, Patiala, u/reference no 

HQ-3/EPA/F.No.22158-73/2024 dt 05/09/2024 from the office of Honb. 

Chairman on the subject of Utilization of RDF in Industrial Units. 

Respected Sir, 

With reference at above subject we cannot use RDF at our Boiler due 

to following reason. 

1. Our Boiler is AFBC Boiler where is fuel feeding under Bed. But RDF only use 

bed feed or multi store fuel. 

2. RDF contains maximum part of Plastic (PVC). Which stick on bad material & 

develop clinker boiler going to stop. 

3. Our EC granted by MOEF fuel only is biomass. 

Hence we are further requested that RDF cannot use in Our AFBC Boiler 

-- ·-... , 
I i ~ 

For ING PVT. LTD. 

Corporate Office : 40, North Avenue, Punjabi Bagh, New Delhi - 110 026 

Works : Village Sanagt Kalan, Bathinda - 151 401 
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TSPL/PPCB/MAY-2024/06 Date: 14 May 2024 

To, 
The Environmental Engineer (HQ-3/3), 
Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, 
Patiala, Punjab-147007. 

Subject: Utilization of RDF in industrial units in compliance of Solid Waste Management 

Rules, 2016. 

Reference: 
1. Solid Waste Management Rules, 2016 issued on 08 th April 2016. 
2. Letter vide no. PPCB/HO/2024/1324-1419 dated 10th April 2024. 

Dear Sir, 

1. We are in receipt of your letter vide no. PPCB/HO/2024/1324-1419 dated 10th 

April 2024 (copy attached) regarding Utilization of Refused Derived Fuel (RDF) in 
industrial units in compliance of Solid Waste Management Rules, 2016. 

2. Accordingly, TSPL contacted concerned officials of Municipal Corporation 
Bathinda and collected the sample of RDF. 

3. Upon the receipt of RDF samples, it was concluded that RDF is not suitable for 
TSPL boiler because of following reasons: 

a. RDF received is only suitable for burning in Traveling grate furnace, 

Spreader stoker fired boiler, and Fluidized bed combustor whereas 

TSPL boiler is Pulverized coal fired boiler which is suitable for burning 

only Pulverized coal or Fuel with similar characteristics. 

b. TSPL Boilers are equipped with double-ended ball and tube mill for 

feeding coal to furnace, these types of mills are only suitable for 
handling coal or torrefied fuel with properties like coal thus cannot 

handle RDF. 

TALWANDI SABO POWER LIMITED 
s,r tum Regd office: I c e, Ba't::,..,, D1s11 Manso Pun1ob - 151302 IN:JIA , , '-" r c,1r.110 

• 
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Request 

4. Since TSPL boilers are not suitable for burning RDF thus it is requested to kindly 
review the prevailing Solid Waste management rules (rule 18) and exempt TSPL 
from using the same. 

Yours faithfully, 
bo Power Limited, 

7 

Vika-fs arma Vashisht 
Head- Environment 

Copy to: 

-=-=---

1. Environmental Engineer, Punjab Pollution Control Board, Regional Office, 
Room No. 406 E, 3rd Floor, District Administrative Building, Bathinda, 
Punjab-151001. 

2. S.D.O, Municipal Corporation Bathinda, JITF, Mansa Road, Harbans Nagar, 
Bathinda, Punjab-151001. 

TALWANDI SABO POWER LIMITED 
Site cum Regd. Office: Village Bonowolo Manso - TolwondI Sabo Rood Disrt Manso Puniob • 151302 INDIA 
Tel 91-1659-2480000 i Telefax 01659-248083. websI1e www 1splindI0 co 

CIN No IJ4010IPB20,J7PLCCl31035 
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uwa~~m liFE 
l'UN./1\II POLU:TI0:'11 CONTROL BOAHJI 

I I I \ '"'l\-\ll'() PPCB HO 2024 ...... ~..l:t.... J Dated 

Tn 

Subject: 

2016 ··1111 .n 

THEr.\1AL Ll\lfff.1' 

Utilization of RDF in industrial units in compli,1nce of SWM Rules, 2016, 
list of operational units in Punjab. 

II 15 ,ntrr11illed illat as per Rule 1£. cf Sc:l.c ·.~3,te '•lo~agE-,r':',- '·' ""~ . 

. ' units using fue1 and located 1\·;tr,/n :;.7e '1:.:ndrt'.1 km fro,~ i: 5?!id 

waste based re/'used derived /uel ;:!ant shall make :1r.·arpe-m·rL, wir,: ·r, six rr:O•'-~"s from 

the date or nohficauon ;;f t,1ese n.-les to replace= at ,eas~ 'h·e P'.'-c-=nt 0.0 ~17<" - ,.uel 

requirement by refi.lsed derived fuel so fJrOduced' '. 

I~ vie,,. of abov:!, it is ·equested to ensurt! (0'7 J ;:;cic, of atove'.;3 c R~le 

and replace 5% of solid fuei beir>9 used in your nd1.,:tr1 •v th .:i.e' Jsed Der ,€'r Fuel 

(RDF) being generated from rearb·t ULBs. 

DA/As above 

~--: . . 
I, lr,. I 

Environmental E~gi~e~r (HQ-3/3), 
For Charrman 

Endst No. ___ _ D,lted __ . __ _ 

I, c~Pt of the alJove is fcrwarded ~o lht Ac,c:t .r·a ~'C!::t D rectJ· ~un:ab 
Munrcicill Infrastructure De·1;?iopment :?mpany (PMICC: 'r,r r'r na, ur . , - t his a~ C<.· e:-:er 
no PMIDC/SWM/2024-J/2!00 dated 1:.)3.2024, please. 

Endst. No. 

, •I 
~--

Environmental l:ngineer (HQ-3/3) 
For Chairman 

Dated 

A copy of ~:;P. ,ibove is forwarded ~o t':f ~n'. -•1n·--nen:~ i En~in~e- :-~~jab 
Pollution C~ntrol Boarj, Regicr1al O'f cE, Patiala, ~ir:s,iar p:,r . r.. ct:r2n· : 12 :3;< ~,:ala, 
Sangrur. lalandhar- : ; 2 SAS Nagar, &athrnda, Amr,ts3: , Roe pn~g1· r.a, J,ot ond =a:e,oarh 
Sahib for i1formution a,:j with d :-eauest to take up rr:a~t~r- :-·i:r :·1c C(>nc-;:--,eC 1ndL.:-;t~1:;i~ ~md 
'?~s·Jre rw?"):,li.3:ice o' scid P.1 

.. :e .. 

DA/As above 

:,(." 
Environmerital Engineer (HQ-3/3) 
For Chairman 

·~ ~- """~. !':c",.,... 
\'atavaran Bhawan, Nabha Road, Pati;,:a • :_.: 70(11 

E-marl :hairma, !!) r• _1?$.Q_U'!...,!hr,. "·n, .,,,ppcb:§lgrna I om 
Phone No. 0175·2215793, 0175·2215802 

I 
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ANNEXURE R-13 (Colly) 

11~1 r 
,ECOPOLIS 

JITF URBAN WASTE MANAGEMENT (BATH1Nl3.nm 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - l lOOl 5; Tel. No.: 011 - 66463983/84 

INTEGRATED WASTE MANAGEfll'ENl 

By Registered Post (AD)/ Courier/ Email 

1711
' October 2024 

To, 

The Director/Plant Head 

THE FAZILKA CO-OP. SUGAR MILLS LTD. 

VILL. BODIWALA 

PITHA, TEHSIL 

DISTT. FAZILKA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

Dear Sir 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 
one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows : 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

Dust: up to 5% 

• Size: 50.0 mm 
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\JI ECOPOLIS 

!NTfGRAfED WASTE MANi\GEMENl 

JITF URBAN WASTE MANAGEMENT (BATHI Q,,,~ MITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - l l 0015; Tel. No.: 01 l - 66463983/84 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel n11x. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JJTF r; Management (Bath;ndaJ Lim;ted 

[Authorized Signatory) 

Encl. : Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1 Chairman PtmJt1b flollunon ConIrol Bo,,rd, Patiala 
2. Regional Olfi r.cr Pollution Conll()I Board. BmhInda 
3. Sr. Envuonmental Eng111 eL'1 (HQ 3), PP B 
4. Environmental Engineer (HQ-3/3), PPCB 
5. Commissioner, MC Bathinda 
6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 

882



~j IECOPOLIS 
JITF URBAN WASTE MANAGEMENT (BATHIN85 TED 
Jindol lTF Centre, 28 Shivoji Morg, New Delhi - 110015; Tel. No · 011 - 66463983/84 

:NrEGR:t.lfl) W/\)lE MAN/\G~MENI 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

MIS DEE DEVOLVEMENT ENGINEER (P) LTD. 
VILL. GADHA DHAB 

ABOHAR BLOCK 

DISTT. FAZILKA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, ·Patiala, on 5th September 2024. (previous 

communication dated 25111 September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires a/I Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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olECOPOLIS 
JITF URBAN WASTE MANAGEMENT (BATHl~~ITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No • 011 - 66463983/84 

'4 f1,,lllllffO WASlf Htiltt,i,'\t, J!\l •t t 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation . 

Yours sincerely, 

For and on behalf of 

JJTF ~ waste Management (BatMnda) um;ted 

[Authorized Signatory) 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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ul ecOPOLIS 
JITF URBAN WASTE MANAGEMENT (BATHIJl;'lMITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. l'fo.: 01 l - 66463983/84 

w1ro•-11;, ,,,.,,, l'A •IA(,.1.MIJ<t1 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

M/S INTERNATIONAL MEGA FOOD PARK LTD 

VILLAGE DAIJWALA KALAN 

TEHSIL & OIS'IT. FAZILKA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016-
Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25 th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/leg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF U an Waste Management (Bathinda) Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

M/S GURU HARGOBIND THERMAL PLANT 

LEHRA MOHABBAT 

BATHINDA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25'" September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation . 

Yours sincerely, 

For and on behalf of 

JITF U ban Waste Management (Bathinda) Limited 

(Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

M/S TALWANDI SABO-THERMAL LIMITED 

MANSA. 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for you, reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires al/ Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 l<cal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF rban Waste Management (Bathinda) Limited 

[Authorized Signatory) 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

The Director/Plant Head 

MIS ADANI WILMAR PVT_ LTD- (EARLIER 

M/S FEROZEPUR FOODS PVT. LTD.) 

VILL. WAAN, FARIDKOT ROAD, 

FEROZEPUR 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

Dear Sir 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your.reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months fram the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows : 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 0 
• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF ban Waste Management (Bathinda) Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

SATIA INDUSTRIES LTD. 

(PAPER)RUPANA, MUKTSAR 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25111 September 2024 is .hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the dote of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF u,~ Management (Bathindal Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB} dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 

894



~I 
COPOLIS 

JITF URBAN WASTE MANAGEMENT [BATHl~:l'MITED 
Jindal ITF Centre , 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/ 84 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

VIATON ENERGY PVT. LTD. 

VILLAGE KHOKHAR KHURD 

MOOSA, MANSA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This Is with reference to our previous communication sent to you on 25th September 2024 regarding 

utili2ation of Refused Dertvecl Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, In compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires a/I Industries near to our processing facility 

to use at least 5% of their Juel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived Juel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: S0_Q mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision . 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation·. 

Yours sincerely, 

For and on behalf of 

JITF "'\::-Management (BatMnda} um;ted 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

171
h October 2024 

To, 

Dear Sir 

The Director/Plant Head 

MIS TRIDENT LTD (SAP) 

VILLAGE DHAULLA 

BARNALA 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25 th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires al/ Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the dote of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 
• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF U an Waste Management (Bathinda) Limited 

[Authorized Signatory] 

Encl • Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

The Director/Plant Head 

UNIVERSAL B10-MJ\SS ENERGY PVT. LTD. 

GIDDERBAHA - LAMBI ROADVILL. CHANNU 

Dear Sir 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF Ur n Waste Management (Bathinda) Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

The Director/Plant Head 

Dear Sir 

MALWA POWER PRODUCTS LTD. 

VILLAGE GULABEWALA, MUKTSAR 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25 th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the dote of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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ol Eco~OLIS 
JITF URBAN WASTE MANAGEMENT (BAT11l~ITED 
Jindol lTF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 

,,.,,TEGR/\J[[I WASTE MAf'J.\GEMENl 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF Ui: Maoagement (Bath;ndal um;ted 

[Authorized Signatory) 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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JITF URBAN WASTE MANAGEMENT (BAT1Q~MITED 
Jindal ITF Centre, 28 Shivoji Marg, New Delhi • 11001 S; Tel No.: 011 • 66463983/84 

By Registered Post (AD)/ Courier/ Email 

17111 October 2024 

To, 

The Director 

BCL Industries & Infrastructure Ltd. (Distillery Div.) 

Village Machhana & Sangat Kalan 

Distt. - Bathinda 

Dear Sir 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This 1s with reference to our previous communication sent to you on 25th September 2024 regarding 

uti!rzation or Refused Deri ved Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bath111da) Li mited, in tompliancc with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Wast Manogemem R1iles, 2016, requires all Industries neo, to our processing f acility 

to use at least 5% of theJr f uel by the RO, produced by us. The above ,s being repro<;iuced hereunder for 
ready reference. ''Duries of the lndusirwl units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended time line for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows : 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 
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JITF URBAN WASTE MAN 
P LIS l'ndol ITF Centre, 28 Shivoji Marg, Ne•· Delhi - 110015; Tel No .: 011 • 66463983/ 84 

INTE G RATE D WASTE M A Nt. G EMEN~ ize: 50.0 mm 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements . 

Please reconsider your decision . 

Should you need further information or wish to discuss this in detail, please feel free to contact us . 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF U•tvn•gement (Bathlnda) Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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JITF URBAN WASTE MANAGEMENT (BAT1Jl;7 ITED 
Jindal ITF Centre, 28 Shiva ii Marg, New Delhi - 110015; Tel l'fo : 011 - 66463983 / 84 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

The Director 

OM SONS MARKETING PVT. LTD. 

VILLAGE SANGAT KALAN, 

DISTT. BATHINDA 

Dear Sir 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utiliiation of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25 th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 

to use at least 5% of their fuel by the ROF produced by us. The above is being reproduced hereunder for 

ready reference: "Duties of the industrial units located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arra ngemcnt for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended time line for incorporating ·RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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nfE~Jt~us JITF URBAN WASTE MANAGEMENT (BAT10.QMITED 
Jindal ITF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel No.; 011 - 66463983/ 84 

• NJEGRA1C:> WASTE Mf..N,,GEMfNT 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF ~ Management (Bath;nda) um;ted 

[Authorized Signatory] 

Encl.· Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 
3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. SDO, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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,,IElJlous JITF URBAN WASTE MANAGEMENT (BAT1Q~MITED 
· .. D lh. 110015· T I N · 011 - 66463983/84 Jindol lTF Centre, 28 Sh1vo11 Marg, New e 1 - , ,e • o .. 

'N1EGRAT£0 WASlf. :ti,A.UACiEMEHT 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 
The Director 

NATIONAL FERTILIZERS LTD. 

BATHINDA 

Dear Sir 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This is with reference to our previous communication sent to you on 25th September 2024 regarding 

utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Bathinda) Limited, in com pliarn.e with Rode 18 of Solid Waste Management Rules, 2016, and the 
directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Monagemf!nc Rules, 2016, requires all /ndusrrie!,, neor to our processing facility 

to ust: at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 

ready reference· "'Dut7es of the industrial un its located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your ecirliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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JITF URBAN WASTE MANAGEMENT {BAT11QMITED 1 .. 1 
1.i ECOPOLIS Jindal ITF Centre, 28 Shivaji Marg, New Delhi - l l 0015; Tel No.: 011 - 66463983/84 

¥ t.'J 11 It AN,.,. I,-., I,, f 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF ban Waste Management (Bathinda) Limited 

[Authorized Signatory} 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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JITF URBAN WASTE MANAGEMENT (BAT' -.J' AjMITED 
Jindal ITF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No : 011 - 66463983/84 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

Ambuja Cement,Bathinda 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This Is with reference lo our previous communication sent to you on 25th September 2024 regard ing 

ut, li zanon of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(Batllmda) Limited, in com pliance with Rule 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rule 18 of the Solid Waste Management Rules, 2016, requires a/1 lr,d(lslnes near to our processrng facility 

ro u~e at least 5% of their fuel by che RDF prodticed by us. The above is he>rnq reproduced hereunder for 

ready reference: "Dories of the rndustnol u111ts located within one hundred km from the refused derived 

fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

l. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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0 I ECO POLIS l J~,;~,~~~.';" 8 ~.,~~M~~~~~~,~~s\~~T~~1~~~!!i~~ 
, ", 1 e,, ,., , ~ We tindetst~nd t e importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision. 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation. 

Yours sincerely, 

For and on behalf of 

JITF U~ Management (Bath;nda) Umlted 

[Authorized Signatory] 

Encl : Directions for Statutory Compliance as issued by Punjab Pollution Control Boara 

(PPCB) dt. 05 .09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. 500, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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.,leJJJOus JITF URBAN WASTE MANAGEMENT (BAT:'.WN1A~MITED 
Jindol lTF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 

lt'JlCll.,..tlO WASJI MA"J\GlME••1 

By Registered Post (AD)/ Courier/ Email 

17th October 2024 

To, 

Dear Sir 

The Director/Plant Head 

Sukhbir Agro and Energy Limited Jaitu 

District - Faridkot Punjab 

Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -

Utilization of RDF in Industrial Units 

This 1s with referen e to our previous communication sent to you on 25th September 2024 regarding 

Utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 

(13athinda) Limited, 111 compliance with Rtile 18 of Solid Waste Management Rules, 2016, and the 

directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 

communication dated 25th September 2024 is hereby attached for your reference) 

Rvle 18 of the Solid \ll/aste Management Rules, 2016, requires all Industries neo, to ovr processing facilrty 

to use at least 5% of their fuel l.>y tfir. RDF produced uv U!i . The above 1s /Jemg reprod/lted hereunder for 

ready reference· "DutlPs of the 1nd11S(liol units located wrt/1111 on hw1Ci1ed km from rhe refused denved 

fuel and waste ro r>n(:'1gv plants based on solid wa~te - All industrial vnits using fuel and located within 

one hundred km from a solid waste based refused derived fuel plant sha(J make arrangements within six 

months from the date of notification of these rules to replace at least five percent of their fuel 

requirement by refused derived fuel so produced." 

It has come to our attention that we have not yet received a response from your office regarding the 

initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 

industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 

RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 

We would appreciate it if you could kindly confirm the following at your earliest convenience: 

1. Your intended timeline for incorporating RDF into your fuel mix 

2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 

3. Any specific concerns or clarifications you may have 

For your ease of reference, the RDF quality parameters are as follows: 

• Calorific Value: above 3400 Kcal/kg 

• Moisture: up to 15% 

• Dust: up to 5% 

• Size: 50.0 mm 
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ti I ECOPOLIS 
JITF URBAN WASTE MANAGEMENT (BAT' 1 ~ M ITED 
Jindol lTF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 

1NTEG~AfED WA5Tt MANAGfMfNr 

We understand the importance of compliance and environmental responsibility, and our team remains 

committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 

to your prompt response so that we can ensure timely supply in line with regulatory requirements. 

Please reconsider your decision . 

Should you need further information or wish to discuss this in detail, please feel free to contact us. 

Thanking you in advance for your cooperation . 

Yours sincerely, 

For and on behalf of 

JITF U ban Waste Management (Bathinda) Limited 

[Authorized Signatory] 

Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 

(PPCB) dt. 05.09.2024 

Copy to: 

1. Chairman, Punjab Pollution Control Board, Patiala 

2. Regional Officer, Pollution Control Board, Bathinda 

3. Sr. Environmental Engineer (HQ-3), PPCB 

4. Environmental Engineer (HQ-3/3), PPCB 

5. Commissioner, MC Bathinda 

6. S00, MC Bathinda 

7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 

Kalan, Distt. - Bathinda 
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From: Pramendra Hada 

Sent: 21 October 2024 15:05 

To: a_ee.swm. ppcb@gmailc-9111 

Subject: Industries Correspondence list 

Importance: High 

Dear Sir, 

Annexure R-14 

l{indly attention : MFYr. Rajive Gaba, Environment EngiM.tU 

115 

As discussed, & desired by you please find the communication list of Industries & their replies where we met 

for using RDF as a fuel. 
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... ... -
Commuincitlon Sent to Director & PLilnt ... '1 n 

SI.No RegloNI Otflce Name & Address of the Industry Contact No. 
Distance from 

email Speed Post By Hand Fallow up delBlb 
Bothlnd.1 Pl•nt 

Viendor ha~ u._,d lo, wmple lot SamC)le disp.1ched on I 
BCL INDUSTRIES & INFRASTRUCTURE LTD 

'15/09/2024 Jd Oc1·l024 Wmple found OK a\ confirmed by BCL M:L 

I BATHINOA {DISTlllER'f DIV.). VILLAGE' M.ACHHANA & 991.5030211 17.6.,m.!i NA 
27/09/2024 

17-09-2024 uNed ro, d~}N'ln for ROF ,~1e-s ori04.10.2024 Mel ~nied 

SANGAT KALAN, OISTT. BA.THIN DA with Mr k M Gupta,Lia1onlnI offk:et,He a11reed to teke 

flDF or lree or cort u pl.Int.Letter civen bv BCL. 

OM SONS MARKETING PVT LTD,, VILLAGE 25/09/2024 
Al the time ol visit al theire plant thryinforme-d there 

2 BATHINDA 9216579514 20.9kms NA '15-09-202• , AFec Boller so JIOF c:annol be uudJette, rekeived oi, Oenled 
SANGATK;.LJi,N, OISTT B.ATHINOA 27/09/202• 07 10 2024 

l BATHINOA NATIONAL FERTILIZERS LTD, BATHINDA 6264162641 10.Hrns NA 
'15/09/2024 

17-09-2024 
They PF Boiler ro ROF c,nnot be usedJeUer rekeived 

Denied 
27/09/2024 on07.10.1Cl24. 

Met to Mr. Jhangra on 09.10 202.t.he told that Due 

MALWA POWER PRODUCTS LTD , VIL.l.AGE '15/09/2024 
to Paddy Husk purchasing season up to 15 11 2024 

4 BATHINDA 9876055104 58.S kms 25-09-2024 NA "\'HII be ove:rso RDF will be purchsed continously 
GUlABEWALA,MUKTSAR 27/09/2024 

after 15.11.2024 He advls.!id us join the new 

customers first ahierthit we will revise the rate. 

VNIVER5AL 810-MJ\55 ENERGY PVT. 
'15/09/2024 s BATHINOA LTD.GIDDERBAHA • LAMBI ROADVILL 950111 18§9 42 9 kms NA 16-09-2024 

Reply r~ei-.:ed on 16/09/.20.Zol 
Denied 

27/09/2024 denie-d 10 l•ke RDF 
Ct-lANNV 

Tel-ephonically discus!'.ed Plant 1s rurir·ung und'S!r 

warrant-( period Vibrating grate Boiler He can 

use {m pack~l form) after confirmation from M/S 

Che-ema Boller due to presence of Chlorine In 

e BATHIND.6. 
SATIA INDUSTRIES LTD (PAPC:RjRUPANA, 

9B72550697 56.5 kms 25-09-2024 
25/09/2024 

NA 
RDF Again Visited Today (07.10.2024) now they 

MUKTSAR 27/09/2024 have taken sample for lab test.SO Kg sample to be: 

given for Burning.Mr, Akhtar.Sr. GM-Fuel is out of 

station he \'/ill join on 10.10 2024 and WIii give 

reply after that RDF uimple handed over to u~ 

fw I 10.All-t. 

V1s1ted plant on 10.10.2024 for revenue 

collection Met with Mr Alok Anand--Fuel 

VIATON i:NERGY PVT LTD .. VILLAGE 
Mlniger and Mr. V1vek--Accounts.Plant ii4!ad was 

Amount 

7 BATHINDA KHOKHAR KHURO & 6437125103 55 Okms 25-09-2024 
25/09/2024 

NA 
out of station and will jorn on 14.10 2024 or 

Received 

MOOSA. MAN5A. 
27/09/2024 15.10 2024 Also discussed with Mr. Kanda 

:Rs.192033, 
!Hyderabad officeJ Released amount Rs 

192033.00 todav (10 10.2024).For Balance amount 

\·,e will discuss with Mr. r.anda on 11.10.2024. 

s 8ATHINDA 
\11S GURU HARGOBINO THERMAL PLANT, 

797313S823 28 Okms 
.,EHRA MOHABBAT, BATHINDA 

25-09-2024 2S-09-2024 NA Aeplicd re<eNed on 09.10.1024 Oenied 

MIS TALWANDI SABO-THERMAL LIMITED. 
'15/09/2024 

' BATHINDA MANSA 9501110742 .tS.Okms NA NA 
LeHer Ae-cetved 01: 14/05/2024 In u:\pon1e (o old 

Denied 
27/09/2024 <omuniution 

\'fl$ AOANI WILMAR PVT. LTO.{EARLIER Vldtl!-d on 08.10 1014.0h.c:uuttf with pl.1nl he•d & 

VI/S FEROZEPUR FOODS PVT LTD.) VILL 25/09/2024 
Tet.hnk•I hc•d.Thelr A.FM B~er i\ ,uit1ble for ont-, for 

10 FARIO;(OT 
WAAN. FARIOKOT ROAD, 

7925555650 9.3kms NA 
27/09/2024 

NA burnina ~ huJk •nd nor wi1•ble for JIIOF burnln& OeniHI 
hcl"l(C ROF unnot be u\ed in their pl.int fieplicd 

'EROZEPUR th1ou1h E•mail. 

Visited plant on 10.10.2024 and met GM. 

Mr.K,tedar-Senior Chemist.Mr Satish Thankral-

Fuel Manager 01scuss~d with Sugar-Team !hey 

TH£ FAZILKA CO·OP. SUGAR MILLS LTD., 
25/09/2024 

are Interested to burn RDF bee.a use of fuel 

11 FARIOKOT VIU BODIWALA 98559-100-tS 99.3 kms NA 
l7/09/2024 

NA shortage and ROF charectistics They will dmuss Letter received. 

PITHA, TEHSIL & OISTT FAZILKA with t-tchnlcal team so RDF sample: given for lab 

analys,s.Thev also asked of RDF rauu we tolr:1 

I 
them Rs.2533/Tori.They are burning 360 TPO 

baggase and can easily consume 20 TPD ROF. 

Met to Mr Jhangra on 09 10.2024.he told that Ou@ 

MIS DEE DEVOLVEMENT ErJGINEER IP) 
15/09/2024 

to oadcfy Husk purchasing season up to 15.11.2024 

12 FAP.IOKOT LTD. Vlll G.!.DHA. OHA8. A60HAR BLOCK, 967605510-t '15-09,2024 
27/09/2024 

NA wm be over so RDF will be purcnsed commously 

DISTT. FAZILKA after 15.11.2024 He adv1s~d us join th~ new 

customers f1rst aftuthat '-"E will revise the rate 

MIS INTERNATIONAL MEGA FOOD PARK I 1l 
LTD. VILLAGE 15/09/202• 

FARIOKOT 
OAIJWALA KALAN. TEMSI.._ & OIS'IT 

8558804533 81.0kms NA 
27/09/2024 

l<A Vhiled on 09 10 20H.Pl.int i, clo,ed 

FA21LKA ' 
14 8ARNALA 

MIS TRIDENT LTD /SAP1, VILLAGE 
9878997508 53 lkms 25-09-2024 

25i09/202• 
NA I O~AUUA. 6AP.NALA 27/09/2024 Mr R.,1.at Monr• Vitited 1ite on 06/09/101◄. informed 

Denied 

the fuel ii not )uit1ble to thelre boiler fleauired fuel 
)iJe i, bt-low 10mm.Rel,)li~d re<ived throueh En1<1il on 

Jl B~RNALA 
TRIOENT LTD !PCD}, r-/ANSA. ROAD. 

987699S.Sll 63 lkms '15-09-2024 
25/09/202• N:. 10 10 2024 

VILLAGE DHAUAlA, BARANALA 17/09'2024 
Denied 

Visited on 06 10 202.S Discussed mtn ►utl he-ad & 

To!Cl-.nicat "°lead.Plant head was out of 

16 2a1tc s ... knt,tr Agro and Ec1ere",' Limit':d 9267991094 J.Qio'..M 'r'=s 
station Their Boller •s undH maint-enance and 

us-es f::1ce paddy as a. ~:.Jel.ROF sam::ile- eiv.i:n for 
-~:,,;r ro;ce1~·e•j 

lab ana1•,sl! Tnev will d1sc•JSS ~11tn pla"'I: "lead as 

\":ell tethri1cal tea,n and ,..,ill reol-,· I 

-- Batt',i:--,da Arno..iia Cl?•nent Batl".mda 7208858-l,,8 12 ,)5 10 202:-1 "(;:>i neuled 
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Thanks & Regards, 

PRAMENDRA HADA 

Deputy General Manager-Projects 

Jindal ITF Urban Infrastructure Limited (Part of OP Jindal Group) 

Jindal ITF Centre, 28-Shivaji Marg, 

New Delhi -110 015 

Mobile: +91-7725921243IFax: 011-66463982, Tel: +9111 66463983/986 

Email: i::iraJJlfil_"ldra.hacla.@Jiru:ta.l~_copoUs.c_QJ]] IWebsite: www.j.i.IJ.tlalecopolis--'-c...QJD 

JITF Urban Infrastructure Limited 

.. 1 
oECOPOL S 

117 

Disclaimer: The information contained in this message (including any attachments) is confidential and may be 

privileged as it is intended only for the person or entity to which it is addressed. If you are not the intended 

recipient of this message, be aware that any use, review, retransmission, distribution, reproduction or any 

action taken in reliance upon this message is strictly prohibited. If you received this in error, please contact the 

sender and delete the material from all your computers and notify Helpdesk by calling 011-66463929 or 

through e-mail on ll.J:l..e.lp..d.e.sk Delhi@jwLU_o. Thanks for your cooperation. JITF Infra logistics Ltd. puts cyber 

security of its employees & client(s) at a high priority therefore, we have put efforts into ensuring that the 

message is free from any virus. 

DISCLAIMER:The information contained in this message (including any attachments) is confidential and may 

be privileged. If you have received it by mistake please notify the sender by return e-mail and permanently 

delete this message and any attachments from your system.Any dissemination, use, review, distribution, 

printing or copying of this message in whole or in part is strictly prohibited. 
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ANNEXURE R-16 119 

.MUNH11PAL CORPO'RATrON BATHI.N"DA 

No. / / 3 / MS .W 
To whom so ever l.t 111ay concern 

Tt1i$ Is t.o certify l'1at M/s. JITF URBAN INFRASTRUCTURE (BATHJNDA)-l TD.(Goncessionaire) t,ad 
setup.,ahi:l'ls op.eraling municipal solid waste collection and ,transportation sy,stem in Bathind~ Cluster 
pr.eject area. Tt1e p rofect area comprises 9f Bathinda city ·and 17 ·Urban Local bodi~~/lowns . 

Sr.No .Particu lar~ 

-'t·.,":_·. 'Nature of the 'projec.i 
.. 

'' ', .. . ' 
L• . . 
. . .. -. .. .. ... 

2 En lily/Authority for w_hicl1 !11~ pr~jecl was 
execl1te9(Name of 'the n,unic;ipaliiy, wilh contact 
addr'.e.ss e;mall, phone -and Fa·x humbe~) 

3 L0catlon oftlie p(olect . 
4 Concessien period of the· prolect 
6 Date of cbmmencemenl •of Qroject I confract 
·s.: •'· .. ·l'f~liiber Qfl10\1seMlc!(b'eii1g servei;fi;l?i ly ·.f9r door• to . ,• 

• . door wasle .co\teclion ;, • • .. 
7 -N1,1rnber of;9ornn'lercial establishments bel,ng :served 

dally 
8 Daly-Waste (Toflnage) collected and transportation in 

accordance with MSW rules 
9 'No. of vel1icles in operation tor MSW collecli.on <1nd 

transportation 
a-) l~ick!;lhaw 
I>) Mini 1tipper 
c) Cornpactor L- . 

Performance of the conce.ssionalre is found to be satisfactory. 

.P,ifticLJ,lars of the p.ro)'ect 

Do.or'to door c0tleclion , 
·s.E?conctary cqlleclion and 
~r.-insportation of 'MSW to 
processing and disposal .site on 
b~ol basis as pel' MSW n1tes 
(20.00) 
Balhinda MLmicrpal 
Gorporation 

B:athinda Cluster 
25 years 
11111 'December. ·2011 
1,74,000 -
31 ,000 

·•··------·-·" 
390 tons 

--

575 
55 
14 

i ~~ 
Cornrhi&s'ioner 

Munlc\pnl Corp ration, B<1thindi;1 

i 
i 
; 
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ANNEXURE R-17 120 

MUNlCIPAL CORPORATION BAT,HlNDA 

To .whom so cvcl' ii mnv conccl'n 

Thh iii to eerti( 1Jwt Mis. JITF UH.T3AN INF'RJ\STRUCTURE (BATH!NDA) LTD.(Concessiom(ire) 
liach~t\i"p_- rin-d,~_$-op~i:~t,1_1g lnt111icipal sq.lid wnste collection ·nnd trm1spo11~iio.n :ysrem 'hi l3a1bip<la 
Clu~i~r proj~cl' are,i . 'Fhe prc~jec!Hre.a coi11p1:i.s.es t)f'B,ttl1i11d(t city ::inli: n Ud>nn Loc~t'I bo.dics/low-11s, 

S·r,no "l~uhiculurs 
1-,-, --~,-Nattlre of the project 

':• 

;2 Ehtity/;\uthqri ty /' r \.VJ1 ich the project •\\ins 
.ex\.,cUted(Nnme o.f the 1m1111clp,dit;Y, w ith ctrntnct 
address, ·e-mail, pl101.1e nnd Fax. number) 

l?al·(icufars Qf'the project 
'TJoqr l<) door cblJecti<>n, • 
sec.on!'.la,y co.ll(!ct-jpn qncl 
tnmsporlat1on o.f-MSW Lo 
pl'o.ce:; ·ing i1nd disposal site on 
pop!· basis as per MSvi1 qt_les 
,(2000) 
Bathincla. Ivhm icip11l 
Corporation 

3 Locij't-ion ofthl:! pr0ie.c1 .13all)inda Clu~rer 

,_,5 ; ·.:; ,, :'/>'( ¾C>at/;'i\◊f 'C<;>ll1,ll1~11C.emenr t)f Pr-'-·.Q..,_]· ~_c_t _/ ._CO_l __ ll_ra~c..,..1 ____ --;_~1_111 1 'December' 2() H 
6 'N.uJ,111)1::r of hq~1s~.lwl.~l.s being s0rvcd d~jJy,for door to 1,7(0.00 

door wtu,le ·col lectio11 • 
7· 'Nun'ib~;. of cornmercin l escoblis1i'mcnts being :;er,,ed 

da_ily • 
8 Da l. Waste (Tqnnage) col lti{.!tcd and 1ronspo.1tation in 

,accordance with -JVlSW rules 
9 No. ofvc.hi.cles in -opcrut"ion for MSW collc~liCln and 

, .t1:;:111sport tfon 
a.) 'Ric:ksJiaw 
ll) Mi ni ~tipper 
,c) Comp1,1cwr 

J>~rformm1ce of th9 Cl>nccssionafrc is .found to be satisfactoi:y. 

Jl.000 

450 t(ll1$ 

., .. 
:,57~_ 
·-ss • 
l4 
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ANNEXURE R-18 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Appeal No. 70 of 2012 
And 

M.A. No. 1203 of 2015 
In 

Original Application No. 106 of 2013 
And 

Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 

Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 

Gaurav Jain Vs. State of Punjab & Ors. 
And 

Rajinder Singh & Ors. Vs. State of Punjab & Ors. 

CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HON'BLE MR. BIKRAM SINGH SAJWAN, -~~ERT MEMBER 

Appeal No. 70 of.2012 
Present: ·.·• ·:-,Applicant: 

./'; I ·Responde nts: Mr. Kamal Jeet Singh, AAG and Sukriti Singh, 
State of Punjab • 
M.r. Naginder Benipal, Adv., for~M.IDC 
Mr. Rajul Shrivastav, Adv. M.P.P'.C.B. 
Mr. Manoj K. Singh, Ms. Naliva Bandhopadhyay; 
nnd Mr. Manish Gopal Singh Lakhwat,

0 

Advs. for 
I Project Proponent ' • • • 

M.A.-No. 1203/2015 in 
Original Application No. 106 of 2013 
Present:•'- Applicant: Parul Gupta, Adv. 1 . 

~ Res:fo~dent Mr. Kamal Jeet Singh, MG and SuJcriti .Singh, 
Sta 7 of Punjab 

.• Mr. Naginder Benipal Adv., IAS ·fot PMIDC 
Mr. Ma.noj K. Singh, Ms. Naliv:n~audhopadhyay; 
and Mr. Manish Gopal Singh:Lakhwat, Advs. for 
Project Pro!'o~~~t 

I • ' • .•' 
• .., - • " • I ; ••• ~ ' t• " 

Original Application No. 69 of 2016 (Earlier O\A. No. 36/20131 • 
Present: Applicant: • , . 

Resp.ondent Mr. Kamal Jee, Singh; AAG and Sukriti Singh, 
State of Punjab 

Date and 
Remarks 

Item No. 
01 to 03 

September 
06,2017 

SS • JfT 

Mr. Naginder Benlpal, Adv., for PMIDC 

Orders of the Tribunal 

The Learned counsel appearing for the State of 

Punjab submits that the plant is functioning satisfactorily 

and particularly there is no malodor and public agitation. 

He however points out that there are two major 

difficulties, one is that the Project Proponent is not 

starting the waste to energy plant in accordance with the 

1 
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Item No. 
01 to 03 

September 
06,2017 

.... Jff 

.., . 

terms of contract and the second is that the Refuse 

Derived Fuel (RDF) which generated is not being accepted 

by the end user. 

Though, we have directed the State Government, 

probably the requisite RDF does not have the requisite 

caloric value for effective use in power generation process. 

The Learned counsel appearing for the Project Proponent 

submits that they have supplied the samples of the RDF 

manufactured in pursuance to the Government letter 

dated 31st August, 2017. 

The Learned counsel appearing for the Project 

Proponent submits that he has no,;.'bbjection to provide 

sample to any authority as stated i~ the' ·orders of the 

Tribunal: According to him, the RDF generat~&meets the 

requisite parameters. He further states that if the State 

Government p_~?-~ides fair terms - 'then tlie" • Project 

Proponent will be \ willing to establisli waste to~ energy 

' 
plant. Hpwever, he' needs specific instructions in relation 

" ~ J'he L~amed counsel appearing_ for the State 
.... -' ... - - , , .. 

submits··that tlie State would pu~ in every possible effort 
- - ··-· .. • 

in-.-,enns of contract an4,h_~lp the·:·Project Proponent to 
':"u:·;.;_,: ;· . .l•. 

establish such plant. I;;_ 
0

light of the above, we pass the 

following directionsi-

1. The samples of the RDF produced by the Project 

Proponent shall be provided to the Central Pollution 

Control Board, Punjab State Pollution Control Board 

and Punjab Engineering College, Chandigarh for 

testing. 

2. The samples should be furnished by tomorrow 

positively. It shall be the responsibility of the 

2 
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Item No. 
01 to 03 

September 
06,2017 ... .,. 

:.,.-

ProJect Proponc~~ .to. deliver the samples against 

receipt to all these institutions. . 

3. The RDF be analysed with reference to critical 

parameters like calorific value, moisture content, 

inert, etc. and report thereof, be submitted to the. 

Tribunal by the next date of hearing. 

The Lea.med counsel appearing for the Project 

Proponent may also seek instructions as to establishment 

of waste to energy plant, by using most modem 

technology, which would not result in unhealthy or 

environmentally hazardous emissions released in the 

surrounding areas. 

The plant will continue to operate -,in terms of our 

earlier order. 

List this matter on 12th September, 2q 17. _ .. , 

On that day, the Chamber meeting will be held at 
. 

01:30 PM in GT, subsequent upon ·t.1;at, tl'ie ml!tter will 

be taken up for dire:ctions . 

.. 

. . : : . . ": .. : .. .... , ... .. ...... , .... : .... . ..... ... , , CP 
. I t I' '(Swatan_tq Kun'lar) 

... ... ................................... ,EM 
{Bikram Singh Sajwan) 

3 
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ANNEXURE R-19 

Press lnformlltion Bureau 

Government of fodia 

-----~--------M=-=-:i!:1 is try of Urban Development 

_,,... 

S.No 

l 
2 

3 
4 
5 

6 
7 

8 
9 
10 

11 

12 

13 

14 
15 
16 

17 

18 

19 

20 

2 

04-May-20 I 7 12. 18 1ST 

~'wachh Survr.kshari - 2017: S:ioitation R:mkings of Cities/Towns St:itc/UT-wise 

State/UT a1\d no.of cities Cities/Towns with rankings 
Slllveved 
A and N Islands (l) Port Blair-221 
Andhra Pradesh (~:21 Visakhapatnam-3, Tirupatl-9, VIJayawada-19, Tadlpatri-31, Narasaraopeta-- -

40, Kakninada-43, Tenali-44, R-ajahmundry-46, Ongole-70, Chlttore-71, 
Nandya\-80, Machl\lpatnam-83,E\uru-86, Bhlmavaram-87, Guntakal-93, 
Tadepa\legudem-97, Chil.ika\urlpeta-107, Guntur-118, Srikaku\am-119, 
Vizlanagaram-126, Proddatur-133, Dharmavaram-149, Kadapa-154, 
Gudlvada-156, Kavall-159, Hlndupur-160, Nellore-165, Kurnool-176, 
Anantapuram-213, Srlkalahastl-214, Adonl-224, Madanapalle-281 

Arunach~I Pradesh (1) ltanagar-216 
Assam (4) Guwahaty-134, Nagaon-161, Silchar-280, Oibrugarh-297 
llihar (27) Blharsharif-147, KlshanganJ-257, l'atna-262, Bettlah-270, Hajip ur-272, 

Bhagafpur-275, Sasaram-278, Bodh Gaya-293, Muzaffarpur-304, Jehanabad-
· 301, Buxar-327, Dehrl-334, Purnea-342, Motlhari-348, Oarbhanga-356, 
Aurangabad-357, Gaya--362, Slwan-376, Arl'ah-390, Danapur-391, Saharsa--'-
396, Begusarai-404, Jamalpur-414, Mu"ger-415, Chapra-1122, Katlhar-430, 
Bagaha-432 

Chandigarh (1) Chandfgarh-11 
Chattisgarh(S) Ambikapur-1S, Bhllal Nagar-54, Durg-85, Ralgam-104, Raipur-129, 

Rajnandgaon-164, Bilaspur-179. Jagdalpur-232 
Dadra & Nagar Havell (1) Silvassa-264 
Daman & Oiu (2) Dlu-340, Daman-350 
NCT of Delhi (5) NDMC-7, Deihl Cantonment-172, F.ast MCD-196, Soutt, MCD-202, North 

MCC-275! 

Gujarat (31.) Surnt•4, Vallodara-10, Ahmedabaa-14,~ajkot-18, Gandhlnagar-20, NaV5art ..... 
25, Vapl-26, Bhavnagar-33, Kalol-34, Jamnagar-35, Jetpur Navagadh-39, 
Godhra-49, Junagadh-52, Bharuch-60, Dwaraka-66, Gaodhldham-67, 
Nadlad-69, Botad-79, Palanpur-95, Morbl-96, Bhuj-98, Mehsana .. 99, Veraval-

101, Anand-103, Patan-111, Deesa-120, Amreli-123, Valsad-142, 

Sureru!ranagar Dudhrei-150. Gondal-1S3, Porbandar-184 
Goa (1} Pana]l-90 
Haryana (18} Karnal-65, r-aridabad-88, Gurugram-112, Panc:hku\a-2U, Sonepat-243, 

Thanesar-253, Jind-26S, Sirsa-274, Kalthal-282, Hissar-291, Rohtak-295, 

Rewari-303, Ambala Sadar-308, ranipat-335, BhJwanl-345, Yam,managar-
346, Bahadur~rh-353, ralwal-397 

Himachal Pradesh (2) Shimla-47, Kullu-2.59 
Jammu & Kashmir (4) Leh-100, ,\n-anrnag-197, SrJpagar-241, Jammu-251 _1... 

Jharkhand (9) Chas-41, Jamshedpur-64, Girldh-81, Hatarlbagh-91, Deogarh-102, Dhanbad-
109, Ranc:hi-117, Mango-131, Aclity~pur-144 

Karnataka (27) Mysuru-5, Mangaluru-63, ,Udupl-143, Shivmo8car-147, Mandya-148, 

Tumkuru-152, Gadag Betagirl-167, Hubbafl-Dharwad-199, Bagalkot-203, 
Bengafuru-210, Bhadravatl-217, Rar,ebennur-220, Chlkmagafur-225, Hasan-
227, Belgavi-248, Bellary-283, Davanagere-288, Kalaburgai-294, Vljayapura-
312, Bidar-315, Hospet-317, Rakhur-328, Chltradurga-337, Robertsonpet-
347, Kolar-373, Gangavatl-381, Badami-388 

Kerala (9) Kod1lkode (Calh:ut}-254, Kechi (Co~hln) •271, Palaklrad-286, Guruvavoor-306, 

·- Thrissur-324, Kollam-365, Kannur-3G6, Thlruvananthapuram-372, Alappu~ 
... ... :· .:: -380 

lakshadweep (1) tcavaralti-416 
Madhya Pradesh (35) lndore-1, Bhopal-2, Ujjain-12, Kl1argone,17, Jabalpur-21, Sag;,r-23, Katnl-24, 

Gwalior-27, Omkareshwar-36, Rewa-38, Ratlam-48, Slngraull-51, Chindwar3-

53, Sehore-55, Dewas-58, Hoshangabad-59, l'ithampur-61, Khandwa-73, 

Mandsaur-74, Satna-75, Korba-77, Betul-78, Chattarpur-92, Nagda-114, 

8:i\nc1-l28, Neemuch-136, llurhanpur-138, Seonl-163, Vldlsha-173, Morena-
2!.lS, Shlvpt11 u-228, D~moh-242, Dabra-260, Guoa-266, Oaila-289 

Maharashtra (44) Navi Mumbai-8, Pune-13, Greater Mumbal-29, Shirdi-56, Pimprl Chindwad .. 

72, Chandrapur-76, Amb~rnath-89, Solapur-115, Thane-116, Dhule-124, 
Mira Bhayander-130, l~agpur-137, Vasal Vlrar-139, lchalkaranj-141, N~shlk· 
151, Satara-157, Kulgaon Badlapur-158, Jalgaon-162, Panvel-170, Kolhar:iur _ -
177, Nandurbar-181, Ahmadnagar-183, Nanded Waghala-192, U\hasnagar-
207, Osm;inabad-219, Parbhani-229, Y~vatmal-230, Amaravati-231, l<afyan-
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' ! 
Domblvlli-234, Sangll Mira) KupW.i!d-237, Malegaon-239, Udgir-240, llarshl-
2871 Akola-296, Aurangabad-299, Beed-302, ~halpur-311, Wardha-313, 
Latur-318, Gondla-343, Hinganghat-355, Jaln.i-368, Bhlw,mdi Nizampur-392,-, 

,_____ ' Bhushawal-433 
22 Manipur [1) lmphal-122 
23 Meghalava (ll Shillong-276 
24 Mlto ran, (1) Alzawl-105 
25 Naealand (21 Kohima-208, Dlmapur-277 
26 Odisha (9) Bhubaneswar-94, Rourkela-168, Berhampur-187, Balasore-190, Purl-194, 

Cuttack-204 BarlPada-261. Sambalpur-322, Bhadrak-349 
27 Puducherry (2) Puduche«v clty-189, Ozukaral-206 
28 Punjab (lG) SAS Nagar-121, Bhatlnda-132, Ludhiana-140, Pathankot-188, Firozepur-222, 

Jalandhar-233, Amrltsar-258, Barnala-284, Hoshlarpur-323, Malerkotal-363, 
Moga-369, Khanna-400, Patlala-411, Batala-418, Abohar-427, Muktsar-1128 

29 Rajasthan (29) 8U"d1~7l, Slkllr-180. Pali-186, Jodhpur-209, Bhilwa ra-212, Jaipur-21S, 
Ajmer-226, Gangapur Clty-2S5, Beawar-285, Jhunjhunl-292, Sujangarh-300, 
Chlttorgarh-301, Udaipur-310, Blkaner-319, Tonk-329, Hanumangarh-332,_,. • 
ICota-341, Baran-354, Sawal Madhopur-358, Ganganagar-3S9, Alwar-364, 
Hlndaun-367, Bhaaratpur-371, Nagaur-~84, Dhaulpur-387, JlialawH-402, 
Bhlwadi-403, Churu-405, Klshangarh-419 

30 Sikkim {l) Gangtok-SO 
31 Tamil Nadu (28) Tiruchlrapally-6, Colkbattore-16, Kumbakonam-37, Erode-42, Madurai-S7, 

Tambaram-62, nruppur-68, Hosur-81, Vellankinl-84, Olndlgul-106, Vellore-
108, Karalkkudi-110, Puthukottal-113, Rajapalayam-125, Kanchlpuram·127, 
Salem-135, Pallavarm-155, Avadl-169, Nagercoil-174, Nagapattinam-18~ 
Thlrunelvcli-193, Thanjavur-19B, Thuthukkudi-223, Grt!ater Chennal-235, 
Thiruvannamalal-238, Cudalore-250, Ambur-267, Rameswaram-268 

32 Telangana (12} Greater Hyderabad Municipal Corporatlon-22, Warangal-28, Suiyapet-30, 
Siddlpeta-45, Nlzamabad-178, Miryalaguda-·182, Ramaeundam-191, 
Adilabad-19S, Nalgonda-200, Karimnagar-201, Khammam-236, 
Mahboobnagar-249 

33 Tripura (1) Agartala-290 
34 Ult arakhand (6) Rourkee-218, Haridwar~244, Kashlpur-256, Oehradun-316, Nainital-330, 

Haldwani-Kotgodam-395 
35 Uttar l'r;adesh (62) Varanasl-32, AHg.rh-145, Jhansi-166, Kanpur-17S, Sahranpur-245, Jaunpur-

246, Allahabad-247, Ayodhy;i-252, Agra-263, . Lucknow-269, Oral-273, 
Sareilly-298, Chandausi-30S, Sultanpur-309, Gorakhpur-314, 1.alltpur-320, 

• Moradab,d-321, Rudrapur-325, Shamli-326, lonl-331, Akbarpur-333, 
Etawah-336, Deorla-338, Meerut-339, Muzaffa~nagar-344, Ghazlabad-351,-, 
Mathura-352, Modinagar-360, Ballia-361, Maunath Bhanjan-370, Pillbhit-
374, Firozabad-375, Farukhabad-377,Sambhal-378, Mainpuri-379, 

Mughalsaral-382, Faizabad-383, Banda-385, Basti-386, Mlrzaput-389, 
Amrohi,-393, RalbareUy-394, Azamgarh-398, Rampur-399, Slkohabad-401, 
Etah-406, Sltapur-407, Hathras-408, KasganJ-009, Lallhlmpur-410, Fatehpur-
412, Ghazlpur-413, Unnao-417, B2da1.m-420, Bilrnut-421, Bulandshahr-423, 
Hapur-424, 1<hurJa.-42S, Shahjah;inpur-4 26, 8211 ralch-429, Hardoi-431 and 
Gonda-434. 

AAR/KM 

May 4, 2017 

Results and conclusl'ons of.SWachh suvel<shan-2017: 

-Top 10 clean cities of India in 2017 are : Indore -1, Bhopa-2, Visakhapatnam-,3, Surat-4, MysurrJ-5, Tiruchl~ally-6, New Delhi 

Municipal Council-7, Navi Mumhai-8, Tirupatf-9 and Vadodara-10 • 

Performance of these top 10 clean cities of lndla in sanitation surveys of 2016 and 2014: 

S.No City Rank In 2017 Rank in 2016 Rank In 2014 

(434AMRUT (73 Million plus (476 cities/towns 

Cities/Towns population cities and Surveyed) 

surveyed) Capitals 
Surveyed] ,..,., 

1 Indore 1 25 149 

2 Bhopal 12 2.J. 105 

I . . 
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3 Vlsakhapatnam 3 5 205 
4 Surat 4 6 63 

..,.... 

5 Mysuru 5 1 1 
t------~-· 

Tiruchirapally 6 6 3 2 
7 NDMC 7 4 15 
8 Navi Mumbai 8 12 3 

9 Tlrupatl 9 Not surveyed 131 ---· 
10 Vadodara 10 13 214 

-From the above, it reveals that 6 of the top 10 clean cities of 2017 viz., Indore, Bhopal, Visakhapatnam, Surat, ·nrupati and 
Vadodara have improved their sanitation rankings in 2017 over the 2016 and 2014 rankings. 

-Bottom 10 clean cltie~/towns of lndla in 2017 are: Gonda (UP)-434, Bhusawal (Maharashtra}-433, Bagaha (Bihar)-1!32, Hardoi 
(Uttarakhand)-431, Katihar, (Bihar)-430, Bahraich (UPl-429, Mul<tsar (Punjab)-428, Abohar (Punjab)-427, Shahjahanpur (UP}· 426 
and Khurja (UP)-112S, • 

Four of the bottom 10 cle&n cities are from UP, two each from Bihar and Pu1,jab and one. each from Uttarakhand and IVlahara~htra. 

These bottom 10 cities were not surveyed in 2016. 

Comparison of rankings of bottom 10 citie~ of 2017 with that of 2014: 

S.No City/Town 2017 ranking 20J4 ranking ---
1 Gonda (UP) 434 151 
2 Bhusawal {Maharashtra] 432 267 
3 Bagaha (Bihar) 431 453 
4 Hardoi (Utuirakhand) 430 235 
5 Katihar (Blhar) 429 385 ---
6 Bahraich (UP) 428 449 
7 Muktsar (Punjab) 427 384 

8 Abohar (Punjab] 425 420 
9 Shahjahanpur (UP) 425 425 
10 Khurja (UP) 424 366 

While Bagaha and 13ahralch have irnproved their rankings from 2014, Shajahanpur remained stay put whlle the other 7 have slipped 
from 2014. 

Composition of top and bottom 50 rankings: 

-Gujarat, Madhya Pradesh and A1)dhra Pradesh account for 31 of the top SO clean cities with l2 in Gujarat, 11 in MP and 8 ii) AP. 
Telangana and Tamil Nadu account for 4 cities each in top so. foll_owed by Maharashtra with 3. 

Chandigarh, Chattlsgarh, Deihl, HP, Jharkhand, Kamataka, Sikkim and UP account for one city each In top s__g__clean cities of the 
country. 

While 14 States/UTs find a pl;;ce among the top SO clean cities_, competition Is not so much for a place in bottom 50, with UP alone 
accounting for 25 of the bottom 50 towns .. 

Rajasthan and Punjab have S towns each in the bottom so, followed by Maharashtra-2 and one each from Haryana, l(arnataka and 
Lakshadweep. 

Out of the 62 cities and towns surveyed in UP in 2017, 41 of them figure among the bottom 100 cities/towns. 

Surprises of 2017 Sanitation Survey: 

Jh.irkhand and Chattisgarh ha_ye emerged as the major success stories in Swachh Survekshan -2017. 

While all the 9 cities/towns of Jharkhand surveyed in 2017 have substa11tially improved their rankings over that of 2016 and 2014.- 7 of 
8 In Chattlsgarh have achieved this feat. • 

Comparison of swachh rankings of cities/towns in Jhukhand: 

City/Town 2017 Ranking 2017 Ranking 2016 Rankings of 2014 Rankings of 

among 4311 among 72 million 73 million plus 476 cities/towns 

cities/towns plus Cities/capitals 
population Surveyed ..,... 
cities/towns 

Chas 41 Not applicable Not applicable 371 --
Jamshedpur 54 26 66 109 

, 
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Giridh 81 NA Not applicable 298 
Hazaribagh 91 NA Not applicable 325 

Deogar~: 102 NA Not appllcable Not surveyed 

Dhanl·,~d 109 33 72 343 

Ranchi 117 36 62 223 
Mango 131 NA Not applicable 284 
Adityapur 144 NA Not surveyed 404 

Comparison of swachh rankings of cities/towns in Chattisga1·h: 

City/Town 2017 Ranking 2017 ranking among 2016 Ranki11g among 2014 Ranking a.!)long 
72 million plus cities 73 million plus cities 476 cities/towns 

surveyed surveyed 
Ambikapur 15 Not applicable Not appl\cable 464 
Bhlialnagar 54 

,. ,, 
379 

Durg 85 28 46 170 
Ralgarh 104 Not applicable Not applicable 294 
Raipur 129 38 68 293 
Rajnandgaon 164 Not applicable Not applicable 399 -
Bilaspur 179 " u 95 
Jagdalpur 232 

,, u 394 

So, while Gujarat, MP, Andhra Pradesh continued their good work scoring well In Sanitation Rankings of 2017, Jharkhand and 
Chattisgarh emerge as the major success stories given sanitation levels in :C:.016 and 2014 with substantial improvement. 

How aid Delhi fare over the years? 

Urban local Body 2017 Ranking among 2017 Ranking among 2016 Rankings of 73 2014 Rankings of 475 
434 cities/towns 72 million plus cities million plus cities/towns 

population cities surveyed 
surveyed -

NDMC 7 7 4 15 

Delhi Cant 172 Not applicable Not applicable 14 

East MCD 196 45 52 397 

South MCD 202 47 39 397 

North MCD 279 65 53 397 

-NDMC and the three Municipal Corporations of East, South and North have significantly improved over 2014 Sanitation Rankings, 
Delhi Cantonment have reported substantial decline. 

While East and South MCDs have improved over 2016 rankings, NDMC has slipped margin ally. 

Matters of concern, 

UP: 50 of the 62 cities/towns surveyed In 2017 are ranked 305 and below among the 434 cities/towns surveyed. 41 cities and 
towns are among the bottom 100 cities. Varanasi is the only saving grace with a rank of 32. 

Blhar: 19 of 27 cities and towns surveyed In 2017 are ranked beyond 300 with best rank in. the State being 14'1 for Biharsh:uif. 15 of 
these 27 cities are among the bottom 100. 

Rajasthan : 18 of 29 cities/towns surveyed In 2017 are ranked beyond 300 and 13 are among the bottom l0ll. 13esl: Rank for the 
State b_eing 171 for Bundi. 

Kera la : Of the 9 citles~ut'Ve,'.ed in 2017, best rank for the State is 2Sll for Kozhlkode (Calicut) and four are among the bottom 100. 

Punjab: Of the 16 cities/towns surveyed in 2017, best rank for the State is 121 for SAS Nagar and 7 among the bottom 100 ranks. 

May 3, 2017 
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To 

ANNEXURE R-20 

PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Street No. 12, Power House Road, Bathinda 

Registered 

(i) The Commissioner, 
Municipal Corporation, Bathinda. 

(ii) M/s JITF Urban Waste Management (Bathinda) Limited, 
Mansa Road, Near mchowk, 
Bathinda. 

128 

''-'~ LiFEl 
L1fc:.1yrc ,;;, I ~ Envlro111ncr1t 

Subject: Proceedings of the personal hearing given to the Commissioner, 
Municipal Corporation, Bathinda and M/s JITF Urban Waste 
Management (Bathinda) Limited, Mansa Road, Near I.T.I. Chowk, 
Bathinda with notice to issue directions u/s 5 of Environment 
{Protection) Act, 1986 for violation of the provisions of the Solid Waste 
Management Rules, 2016 by the Chairman of the Board on 12.07.2024. 

The following were present: 
From Board's side: 
Er. G.S. Majithia, Member Secretary 
Er. SandeepBahl, CEE, Bathinda 
Er. Rakesh Kumar, SEE, ZO, Bathinda 
Er. Hardeep Kaur, EE, HQ-3, Patiala 
Er. Ruby Sidhu, EE, ZO, Bathinda 
Er. Ravideep Singla, AEE, RO, Bathinda 
From MC side: 
Sh. Sandeep Gupta, SE 
Sh. Neeraj Garg, SDO 
From JITF side: 
Sh. Ramesh Chandra, AGM 
Sh. Sanjeev Verma, AM 
Sh. Maneesh Lekhawat, Advocate 

It was brought out that SEIAA granted environment clearance under the EIA 

Notification 2006 on 30.8.2012 to the Municipal Corporation, Bathinda for development of 

integrated Municipal Solid Waste Treatment Processing facility at Mansa Road, Bathinda in an 

area of 20 acre for processing of municipal solid waste @ 350 TPD for the manufacture of RDF 

@ 170 TPD, Compost@ 32 TPD, Inert Material@ 67 TPD and Recyclables@ 3 TPD. 

The facility is operated by M/s JITF Urban Waste Management (Bathinda) Ltd., 

Bathinda and earlier obtained consents to operate under the Water Act, 1974 & Air Act, 1981 

on 23.03.2016, which was subsequently extended from time to time with val:ciity uprn 

31.12.2022 for processing of municipal solid waste @ 350 TPD (full capacity) to mc:inufacture 

compost, RDF and inert, subject to the conditions mentioned therein. 

The facility was visited by the officer of the Board on 13.12.2022 and it was 

observed that: -

1. The facility was not in operation. 

2. Most of the spray nozzles provided to spray Ecolo Herbal solution for odour mitigation 

were not in working condition. 

3. The facility has failed to install 2 no. ambient air quality monitoring stations. 
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4. The MCB/Facility has yet not developed the secured land fill (SLF) site for disposal of inert 

material. 

5. The processing of the legacy waste is in progress, however at a very slow pace and no 

progress report w.r.t. same is being submitted with the Board by MCB. 

6. The facility is discharging its leachate without any treatment into the STP installed by MC, 

Bathinda. The effluent sample of the leachate was collected by the officer of the Board on 

10.12.2019 and as per the analysis report, the concentration of various parameters were 

found beyond the permissible limits prescribed for discharge into the sewer/STP. 

The facility/MCB was issued show cause notice before refusal of consents to 

operate under the Water Act, 1974 & Air Act, 1981 with an opportunity of personal hearing on 

28.02.2023, wherein it was decided that:-

1. The consent applications applied by the facility under the Water Act, 1974 & Air Act, 1981 

be returned as the consents are to be obtained by the Custodian i.e. Municipal 

Corporation, Bathinda. 

2. The Municipal Corporation, Bathinda shall ensure to attend all the observations pointed 

out by the Board and shall apply for obtaining consents to operate under the Water Act, 

1974 & Air Act, 1981, within 15 days. 

3. Notice u/s 33-A of the Water Act, 1974 & u/s 31-A of the Air Act, 1981 be issued to the 

Municipal Corporation, Bathinda with the proposed directions to initiate legal action 

against the concerned authorities and to impose Environmental Compensation (EC) for 

violation of the provisions of the Water Act, 1974 & Air Act, 1981. 

4. Environmental Engineer, Regional Office, Bathinda shall visit the facility, process the 

consent appiication to be appiied under \Nater Act, 1974 & Air Act, 1981 by MC, Bathinda 

on merit. 

S. During hearing, it was made dear to the officer of the Municipal Corporation, Bathinda 

that in case of failure to comply with the decisions of the hearing and in case of any 

violation(s) in future, further action as deemed fit shall be initiated under the provisions of 

the Water Act, 1974, Air Act, 1981 &MSW Rules, 2016, without any further 

notice/opportunity. 

In compliance to the decision of the personal hearing, the consent applications 

applied by the facility under the Water Act, 1974 & Air Act, 1981 were re~urned and the 

Municipal Corporation, Bathinda applied for obtaining consents to operate under the Water Act, 

1974 & Air Act, 1981 for processing of the solid waste @ 120 TPD in the processing plant of 

capacity @ 350 TPD. 

The application was considered by the Competent Authorlty and accordingly 

CTOs under the Water Act, 1974 & Air Act, 1981 was granted to the MCB on 29.08.2023 (valid 

upto 31.12.2023) for processing of Municipal Solid Waste @ 120 TPD, subject to the following 

special conditions that:-

1. The Municipal Corporation, Bathinda shall install Ambient Air Quality Monitoring Stations, 

within two months. 

2. The Municipal Corporation, Bathinda shall upgrade Risk Management and Disaster 

Management plan, within one month. 

2 
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3. The Municipal Corporation, Bathinda shall commission the site developed as secured land 

fill for disposal of inert material, within 1 month. 

4. The Municipal Corporation, Bathinda shall speed-up the processing of legacy waste and 

shall submit the progress in this regard to the Regional Office, Bathinda of the Board on 

monthly basis. 

5. The Municipal Corporation, Bathinda shall ensure to mitigate the odour problem by 

spraying ecolo herbal solution and shall operate its air pollution control device regularly & 

scientifically. 

6. The Municipal Corporation, Bathinda shall also develop the vermicornposting/composting 

to manage the biodegradable solid waste and shall not throw burn or bury any solid 

wastes in open, outside premises or in drain / water bodies. 

7. The Municipal Corporation, Bathinda shall promote use of alternatives of single use 

plastics (SUP) and awareness to discourage use of plastic, through their Corporate 

Environment Responsibility (CER) activities. 

8. The Municipal Corporation, Bathinda shall ensure that there are no usages of single use 

plasticthermocol disposable items such as water bottles / water pouches/water cups, 

plates, forks, spoons, straw etc. and single use decorating material made of plastic­

thermocol or any other non-biodegradable material in the premises. 

9. The Municipal Corporation, Bathinda shall properly handle and manage the solid wastages 

as per the provisions of the Municipal Solid Waste Rules 2016 and ensure that the solid 

waste is segregated & disposed of in an environmentally sound manner. 

Thereafter, MC Bathinda applied for extension in the validity of consents to 

operate of the Board under the provisions of Water Act, 1974 and Air Act, 1981 for processing 

of Municipal Solid Waste @ 120 TPD. The site of solid waste facility was visited by officer of the 

Board on 06.03.2024 and it was observed that: -

1. The facility was in operation and the servicing of the non-working nozzles (to spray the 

ecolo solution to mitigate the odour) was going on at site. 

2. The facility has failed to install ambient air quality monitoring stations. 

3. The MCB has developed a part of the site as SLF (100'*150'*11') for disposal of inert 

material, however the same has not been commissioned yet. 

4. The MCB failed to submit upgraded Risk Management and Disaster Management plan. 

5. As per the MC authorities the total legacy waste which was lying at site was 3,50,000 cum 

out of which 2,00,000 cum of legacy waste has been processed. The MC authorities 

informed that the proposed deadline tu treat the legacy waste has been extended. 

6. The facility is discharging its leachate into sludge carrier for domestic effluent further 

leading to STP installed by MC, Bathinda. 

Municipal Corporation, Bathinda is violating the provisions of Water Act, 1974 & 

Air Act, 1981 as well as conditions imposed in the consents granted to it under the said Acts. 

Show cause notice before refusal of consents to operate under the provisions of 

Water .Act, 1974 & Air Act, 1981 was issued to the MC, Bathinda alongwith an opportunity of 

personal hearing before the Chairman of the Board on 26.03.2024.During hearing, the officers 

of the MC, Bathinda submitted written reply of the notice issued to it, which was taken on 

record. They further stated that:-

3 
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1. The MSW plant at Bathinda is run by JITF on the behalf of MCB. The spray nozzles are 

working fine to mitigate the odour and timely servicing is done as per requirement by the 

agency. The agency is also instructed to keep regular check the defunct nozzles if any. 

2. Municipal Corporation, Bathinda has already initiated the process of procuring the air 

quality monitoring stations and same will be installed by 15.04.2024. 

3. MC, Bathinda has already developed temporary SLF adjoining to MWS site and the same 

will be commissioned by 31.03.2024. 

4. The upgraded Risk Management and Disaster Management Plan will be submitted by 

15.04.2024. 

5. MC, Bathinda already completed the processing of bio-remediation of approx. 2,25,000 

cum of legacy waste against the work order quantity of 2,77,000 cum. Hov,ever, the 

remaining area is under the control of JITF & the litigation is be decided soon. It is also 

informed that the fractions of bio-remediation like RDF, inert etc. is to be disposed off yet 

and MC, Bathinda is in consultation with Bio mass plants, NHAI and others to use this as 

raw material in their various ongoing projects. 

6. The agency is instructed to discharge its leachate with proper concentration with 

maintaining the dilution factor (say 1:100) to avoid sudden loading of STP. 

After hearing the officials of the MC, Bathinda and the officers of the Board, the 

Chairman of the Boarq decided that consents to operate under the Water Act, 1974 & Air Act, 

1981 be granted to the MC, Bathinda upto 31.12.2024, subject to the following special 

conditions that:-

a) The Municipal Corporation shall install Ambient Air Quality Monitoring Stations, within one 

month. 

b) The MCB shall upgrade Risk Management and Disaster Management plan, within one 

month. 

c) The MCB shall commission the site developed as SLF for disposal of inert material by 

31.03.2024. 

d) The Municipal Corporation, Bathinda shall speed-up the processing of legacy waste and 

shall submit the progress in this regard to the Regional Office, Bathinda of the Board on 

monthly basis. 

e) The MCB shall ensure to mitigate the odour problem by spraying ecolo herbal solution and 

shall operate its air pollution control device regularly & scientifically. 

It is also pertinent to mention here that an application bearing OA no. 413 of 

2021 is pending before Hon'bleNGT in the matter of Bikramjit Singh Shergill Vs State of Punjab 

related to the fire incident which occurred at the solid waste dump site on 06.06.2021. The 

Hon'ble National Green Tribunal has passed an order dated 05.07.2024 and the Board has been 

impleaded as a respondent and directed to file reply within 10 days, particularly to show what 

action has been taken by PPCB in the matter and if no action has been taken, Member 

Secretary, PPCB shall explain as to why no action has been taken and who is the person 

responsible for such failure. The matter is listed for hearing on 01.08.2024. 

The Board has already imposed total Environmental Compensation of Rs. 43.0 

lacs on the MCB in regard to non-compliance of Solid Waste Management Rules, 2016 for the 

period 01.07.2020 to 31.03.2024. 
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The MCB has failed to obtain authorization under the Solid Waste Management 

Rules, 2016 for handling & management of solid waste (s) under the said Rules. 

Immediately after the passing of order dated 05.07.2024 by the Hon'ble 

Tribunalthe solid waste processing site was visited by the officer of the Board on 06.07.2024 

and it was observed that:-

1. The processing facility i.e. solid waste processing plant being run by M/s JITF Urban 

Waste Management (Bathinda) Limited was in operation during visit and the facility was 

managing the fresh waste in ·the 12 no. pits, however the other process machinery was 

not in operation due to the rain. 

2. The shed of the facility was found rusted and broken at most of the places and due to rain 

the shed was leaking rain water in the processing shed. The representative available 

informed that the mechanical separation machinery has been shut down in the morning 

due to rain as it may cause short circuit due to rain water leakages. 

3. The facility has installed 283 nozzles in the shed as well as outside the shed, as a part of 

mist spray system for spraying of odour neutralization agent called ECOLO as primary 

stage odour neutralization for controlling the odour. During visit it was observed that the 

ECOLO solution was being sprayed inside and outside the shed however not all the 

nozzles were in operation, approx 20-30% of the nozzles were in operation mainly near 

the vehicle shed entry point and at the office side of the shed. 

4. There wa~ lot of odour problem sensed inside the shed and outside the shed. 

5. The facility has also provided secondary stage odour control system consisting of an ID 

fan to suck the odorous gases from the entire shed through two parallel running ducts 

along the composting pits and processing area. The emissions arrested through the ducts 

are further treated in two stage scrubbing system using diluted ECOLO solution for 

scrubbing, however no system has been maintained to adjudge the cone. of odour 

absorbing chemical in the scrubbing solution of APCD. The whole of secondary system 

was un-operational during visit. 

6. The agen,:y has provided a leachate collection underground pit (cemented) having 

capacity of 950 KL As per the representative the leachate is re-circulated in 12 no. pits 

and excess is discharged into the inlet sullage carrier drain of terminal STP. The shed of 

the leachate pit was also found rusted and broken leading to infiltration of the rain water. 

7. Huge quantities of the fresh solid waste was observed stored in form of huge heaps in the 

12 pits in organic composting section showing the plant might not have been operated for 

few days, however the representative denied saying that the piant has never been shut 

down. 

8. During vi,;it, huge quantity of semi-finished RDF was found lying outside near the 

processing shed. Also fresh waste was observed near the semi-finished RDF storage. 

9. Legacy waste treatment is being done by the MC Bathinda at own level and MC has 

installed 3 no. trammel machines to process the legacy waste. During visit the process 

was not In operation. 

10. The MCB has developed a secured land fill (SLF) (100' * 150' * 11') for disposal of inert 

material and the same has been commissioned however legacy waste instead of inert was 

found disposed in the in the said SLF. 
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11. A green belt has been developed around the site and the width of the same varies 

between 5 meters to 10 meters around periphery and 3 meters towards the terminal STP 

against the prescribed width of 15 meter and 05 meter, respectively. 

12. The MCB has failed to install ambient air quality monitoring stations. 

13. The MCB failed to submit upgraded Risk Management and Disaster Management plan. 

14. The MCB has deposited an amount of Rs. 4 lacs as Environmental Compensation imposed 

upon it for violating the Solid Waste Rules, 2016. 

In view of the violations, Notice to issue directions u/s 5 of Environment 

(Protection) Act, 1986 for violation of the provisions of the Solid Waste Management Rules, 

2016 has been issued to the MC, Bathinda and M/s JITF Urban Waste Management Limited, 

Bathinda alongwith an opportunity of personal hearing before the Chairman of the Board on 

12.07.2024. 

The officers of Municipal Corporation, Bathinda and representatives of M/s JITF Urban Waste 

Management Limited, Bathinda came present to attend the hearing before the Chairman of the 

Board on 12.07.2024. 

During hearing, the officers of the MC, Bathinda submitted writcen reply to the 

notice issued to it, which has been taken on record. The representative officers stated that-

1. The responsibility of processing of MSW is with M/s JITF, transferred to them by way of a 

Concession Agreement executed between MC Bathinda & JITF in Nov. 2011. The MSW 

Processing Plant at Bathinda is run by JITF. As per order passed by Hon'ble Court, M/S 

JITF has been directed to continue the operations till the litigation/arbitration is decided. 

The agency i.e. JITF is running the facility on daily basis. 

2. The M/s JITF has been asked to keep the facility serviceable, to keep regular check on the 

defunct nozzles, to repair the faulty nozzels and to keep regular check on the defunct 

nozzles to mitigate the odour, to keep regular check on the defunct plant/machinery. 

3. Municipal Corporation Bathinda vide letter no 1719 dated 05.07.2024 asked JITF submit 

action plan for clearing of MSW dump from site under their jurisdiction. M/5 JITF in reply to 

this letter vide their letter dated 01.07.24 has written that they are storing the RDF 

temporarily and will supply the same to Biomass based power plants and will share the 

action plan within two to three months' time. In this way they are neither clearing the site 

themselves nor allowing MCB to clear the dump site. However, on insistence by MC 

Bathinda, the demarcation of additional approximately 3 acres has been done on 

08.07.2024 in the presence of JITF officials and the remediation work on this additional 

land has been started. As per signed Concession Agreement M/s JITF is to run facility in 

accordance with the prevailing MSW Rules/ guidelines issued by PPCB/CPCB/ Hon'ble NGT 

at all times. 

4. It is submitted that Municipal Corporation, Bathinda is executing the work of bio­

remediation of legacy waste as per NGT/PPCB guidelines and approximately 2,35,000 cum 

of legacy waste has been processed till date in an area of 10 acres. The remaining area is 

under the control of JITF. The litigation is pending before Hon'ble Arbitral T~ibunal, which is 

to be decided soon. However, Municipal corporation Bathinda vide letter no 1719 dated 

05.07.2024 asked JITF to demarcate and give more land to MC Bathinda for remediation 

and/or submit action plan for clearing of MSW dump from site under their jurisdiction. The 
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demarcation of additional approximately 4.5 acre has been done on 08.07.2024 in the 

presence of JITF officials and the remediation work on this additional land has been 

started. 

5. MCB has already developed. temporary SLF and commis~ioned it along with MWS site. It is 

submitted that some of the inert material from the bio remediate legacy waste has been 

disposed off in it. However, some of the lighter RDF material such as polythene was there 

in SLF area due to stormy weather which have been now removed . 

6. It is submitted that green belt is already developed all along the perimeter of the facility 

with the widt.h varies from 5 mtr to 15 mtr as per land availability. However, recently very 

few plants got damaged due to excessive heat, which have been replaced now in rainy 

season. 

7. Municipal Corporation Bathinda has already initiated the process of procuring the air quality 

monitoring stations and supply order has been placed and same will be installed by 

15.07.2024. Imposition of model code of conduct due to Parliament elections delayed the 

procurement. 

8. The upgraded Risk Management and disaster Management plan is submitted. 

During hearing, the representatives of M/s JITF Urban Waste Management 

(Bathinda) Limited, submitted written reply in the matter, which is taken on record. The 

representatives stated that: -

1. At the out~et, the Concessionaire denies and disputes each and every contention of the 

Notice dated 09.07.2024 under reply. Mere non-traversal of any fact/contention of the 

Notice ought not to be treated as an admission on the part of the Concessionaire and the 

same ought to be treated as denied. 

2. The Concessionaire denies that it has violated any of the provisions of the Solid Waste 

Management Rules, 2016. It is submitted that the Concessionaire is in compliance of and 

has always complied with the conditions of the Applicable Laws. 

3. It is stated that MCB did not comply with its terms, conditions and obligations as per the 

Concession Agreement dated 23.11.2011 executed between Municipal Corporation, 

Bathinda, Concessionaire and the Department of Local Govt, Punjab. Therefore the 

Concessionaire was constrained to terminate the Concess\on Agreement vide its 

Termination Notice dated 05.12.2018. However, the Concessionaire is continuing its 

operations in compliance of the order dated 04.12.2019 read with interim order dated 

15.01.2019 of the Ld. District Court of Bathinda. 

4. It is stated that on 06.07.2024 i.e. thE: day of visit of the PPCB team, some part oper·ations 

of the processing facility were only temporarily halted for a limited time due to rain as well 

as repair c;nd maintenance of the said part for proper and smooth functioning of the 

plant.Further, the operations of the Processing Facility were resumed on the same day i.e 

on 06.07.2024 around 3 PM.Therefore, it is stated that there is no violation of any of 

applicable laws and provisions of the Solid Waste Management Rules, 2016. 

5. The damage to the shed is due to normal wear and tear. We are in the process of 

replacing the damaged shed sheeting and the new sheets have arrived at the site also. The 

damaged sheets shall be replaced by 20th August 2024 
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6. It is denied that on the date of the visit i.e. 06.07.2024, only 20-30% of the spray nozzles 

were in working condition and the remaining were not in operation. 

7. Kindly note that the spray nozzles provided by the Concessionaire to spray the Ecolo Herbal 

solution for odour mitigation are fully operational.It is clarified, that since there is a 

continuous ingress of dust and other foreign particles in the spray nozzles, thus, the same 

require regular maintenance.On the date of the visit i.e. 06.07.2024, the 10-20% of the 

nozzle sprays were under maintenance and being cleaned.Further at the time of the visit 

due to rain few nozzle sprays were affected, but remaining and most of ttie nozzle sprays 

were working.Please note all the nozzle sprays are in operation. 

8 It is denied that there was a lot of odour problem inside or outside the shed, as 

alleged.The facility has provided suction hoods along with suction ducts to improve the 

odour problem.Additionally, along with suction hoods, the facility is continuously sprayed 

with ECOLO (odour neutralizer) to cure the odour.We are taking measures to control the 

odour at the ProcessingFacilities.Further, our odour control system is operational and there 

have not been any complaints from anybody regarding the odor emanating from the 

processing facilities.Due to weather condition (rain), the secondarv system was 

precautionary shut down for a limited time to prevent any electrical hazardous. 

9. Please note the secondary stage odour control system is in operation. Odour absorbing 

solution PH 10 is being maintained as per recommendation of SAi Labs using Sodium 

Hydroxide & Hypochlorite.Therefore, it is stated that there is no violation of any of 

applicable laws and provisions of the Solid Waste Management Rules, 2016. 

10. The damage to the shed is due to normal wear and tear. We are in the process of 

replacing the damaged shed sheeting and the new sheets have arrived at the site also. The 

damaged sheets shall be replaced by 20th August 2024. 

11. It is denied that the processing facility might not have operated for few days, as alleged. It 

is stated that the MSW is being processed regularly in the processing facility. Due to rainy 

season from around last 2 weeks, extra repair and main~enance is being done by the 

Concessionaire. On the date of the visit, due to the ongoing repair and maintenance of the 

plant and rain on the date of the visit some quantity of fresh solid waste was stored in the 

pits temporarily. Please note the same is processed. 

12. The stock of RDF is stored for sale and disposal to the Biomass power plants as per 

requirements. It is denied that any fresh waste is being stored near the RDF storage, as 

alleged . 

13. It is denied that the green belt is between 5 to 10 meters around periphery and 3 meters 

towards tl,e STP, ar. alleged. It is submitted that a green belt of 15 meters has been 

developed and is being maintained by us around the periphery and towards the STP side, 

the width of the green belt is 5 meters. The same has also been certified by an 

Independent Assessor, namely G.S. Associates. 

During hearing, it was deliberated that the prime responsibility w.r.t. 

management of Solid Waste is with the Municipal Corporation, Bathinda as per rule no. 15 of 

the Solid Waste Rules, 2016. M/s JITF, Bathinda is a concessionaire of Municipal Solid Waste 

processing facility at Bathinda as per the agreement executed between Municipal Corporation, 

Bathinda and M/s JITF. During visit by the officer of the Board on 06.07.2024, the Solid Waste 
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processing facility was found violating the Solid Waste Management Rules, 2016 and the 

Municipal Corporation, Bathinda being the custodian in the matter is responsiblefor the 

violations observed under the said rules. The visiting officer of the Board who visited the site on 

06.07.2024 ancr present during the hearing on 12.07.2024 informed that the agency engaged 

by the Municipal Corporation, Bathinda namely M/s JITF is not complying with the provisions of 

the Solid Waste Management Rules, 2016 at site as it is evident from the report submitted 

along with the photographs of the site taken during the visit. Thus the contention / written 

submission of M/s JITF is factually not correct. 

Chairman of the Board observed that Municipal Corporation, Bathinda has been 

given numerous opportunities to make compliance of the Solid Waste Management Rules, 2016 

from time to time. The Board is also imposing Environmental Compensation from time to time 

for violations o,~ Solid Waste Management Rules, 2016. The officers present on behalf of MC 

Bathinda were directed to make sincere efforts to make compliance of Solid Waste Management 

Rules, 2016. The main responsibility for compliance of the Solid Waste Management Rules, 

2016 lies with MC Bathinda. The officers of MC, Bathinda cannot escape liability by pointing 

towards the lapses of the Waste Management Company. The MC Bathinda has entered into an 

agreement with the Waste Management Company for collection, segregation, transportation, 

processing and disposal of Municipal Solid Waste. Hence, it is for the Corporation to deal with 

the Waste Management Company according to the clauses of agreement. The Municipal 

Corporation, Bc:thinda in the given circumstances has to show and make compliance of Solid 

Waste Management Rules, 2016, failing which officers / official of Municipal Corporation 

Bathinda shall be liable for prosecution under the provisions of Environment (Protection) Act, 

1986 for violation of the said Solid Waste Management Rules, 2016. Any laxity on the part of 

Municipal Corporation Bathinda has to be dealt with inaccordance with the provisions of law. 

Pollution Pays Principle has to be invoked to restrain the Corporation from further violation; of 

Solid Waste Management Rules, 2016. Higher officers of the Government of Punjab, 

Department of Local Government are also required to be appraised about the seriousness of the 

case in the bac'<ground of the orders dated 05.07.2024 passed by the Hon'ble National Green 

Tribunal in O.A. No. 413 of 2021 wherein Suo Mota Cognizance of dumping of Municipal Solid 

Waste by Municipal Corporation Bathinda is taken by the Hon'ble Tribunal. To a specific query 

raised by the Chairman of the Board to the representative officers of Municipal Corporation, 

Bathinda as to when the Solid Waste will be properly managed, the officers of Municipal 

Corporation Bathinda stated that they undertake to clear the Solid Waste by 30.09.2024. 

After hearing the officials cf the Municipal Corporation, Bathinda, representatives 

of the Mis JITF and the officers of the Board and considering the relevant facts available on 

record, the Chairman of the Board decided that: -

1. A 0.0. letter be issued to Principal Secretary, Local Government; Director, Local 

Government with a copy to Secretary, Depratment of Science, Technology and 

Environment regarding the non-compliance of the Solid Waste Management Rules, 2016 

by the Municipal Corporation, Bathinda and the status of violation of the Solid Waste 

Processing Facility located at Mansa Road, Bathinda. 

2. The Municipal Corporation, Bathinda shall deposit Rs. 39 lacs (Rs. 43 lacs - Rs. 4 lacs) 

as balance amount of Environmental Compensation imposed by the Boardin compliance 
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tc the orders dated 10.01.2020 and 17.09.2020 passed by the Hon'ble National Green 

Tribunal in O.A. No. 606 of 2018 for failure to comply with the Solid Waste Management 

Rules, 2016 for the period of violation from 01.07.2020 to 31.03.2024, within 2 working 

days with the Regional Office, Bathinda of the Board. 

3. The Municipal Corporation, Bathinda shall deposit an amount of Rs. 3 lacs as 

Environmental Compensation in compliance to the orders dated 10.01.2020 and 

17.09.2020 passed by the Hon'ble National Green Tribunal in O.A. No. 606 of 2018 for 

failure of the ULB to comply with the Solid Waste Management Rule:;, 2016 for the 

period of violation from 01.04.2024 to 30.06.2024, within 2 working days withthe 

Regional Office, Bathinda of the Board. 

4. Over and above the amount of Environmental Compensation aiready being i;;;posed ::;.,­

the Board, the Municipal Corporation, Bathinda shall deposit an amount of Rs. 25 Lacs 

towards interim Environmental Compensation within 7 working days with the Board for 

failure to manage and process the Solid Waste at the Solid Waste Processing Facility. 

5. The Municipal Corporation, Bathinda shall ensure to manage the Solid Waste in 

compliance to the Solid Waste Management Rules, 2016 by 30.09.202" and in case of 

failure to do so, criminal prosecution of the concerned officers of the Municipal 

Corporation, Bathinda responsible for the management of the Solid Waste Management 

Rules, 2016 for the period of violation will be initiated by the Board, without any further 

notice/ opportunity. 

You are requested to ensure the compliance 

personal hearing. 

Endst. No. ___ _ _ 

of the above decisions of. the 

~ ... ,;,1./#/1 ,\.,_oY' v---, ... o 
Environmental Engineer (ZB) 

For Chairman, PPCB 
Dated _ ___ _ 

A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Bathinda for information and requested to ensure the 
compliance of decision of hearing within stipulated period. 
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Environmental Engineer (ZB) 
For Chairman, PPCB 
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Dear Mr Benipal

We are concerned for M/s JITF Urban Waste Management (Bathinda) Ltd in the matter of
Bikramjeet Shergill v. State of Punjab & Ors.

Kindly find attached herewith the Response/Reply on behalf of M/S JITF Urban Waste
Management (Bathinda) Limited to the Report of the Local Commissioner dated 13.09.2024
and Municipal Corporation of Bathinda's Reply Dated 08.10.2024. Further the above filling is
also in furtherance of the Hon'ble NGT's Order dated 15.10.2024.

With Kind Regards
Gunita Pahwa | Joint Managing Partner|
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 


PRINCIPAL BENCH, NEW DELHI 


Original Application No. 413/2021 


IN THE MATTER OF: 


BIKRAMJEET SINGH SHERGILL 


1 


................... Applicant 


V/s 


STATE OF PUNJAB & Ors. 


. .................. Respondent 


RESPONSE/REPLY ON BEHALF OF M/S JITF URBAN 


WASTE MANAGEMENT (BATHINDA) LIMITED TO THE 


REPORT OF LOCAL COMMISSIONER DATED 13.09.2024 


AND MUNICIAL CORPORATION OF BATHINDA'S REPLY 


DATED 08.10.2024 


Most Respectfully Showeth: 


1. The present reply is being filed on behalf of the M/s JITF 


Urban Waste Management (Bathinda) Ltd. ("the 







2 
Concessionaire"), which is the Concessionaire of the 


Municipal Solid Waste Processing Facility at Bathinda. The 


present reply is being filed through Mr. Ramesh Chandra, 


who is authorized on behalf of the Concessionaire via 


board resolution dated 25.07.2018. A copy of the Board 


resolution dated 25.07.2018 is attached herewith and 


marked as Annexure R-1. 


2. That the Hon'ble NGT, via order dated 15.10.2024, 


directed the Concessionaire to file a reply/response to the 


Report of Local Commissioner dated 13.09.2024 and 


Municipal Corporation, Bathinda dated 08.10.2024. As a 


result, the Concessionaire is filing the present 


reply/response. 


3. It is humbly submitted that the contents of the 


Concessionaire's Reply dated 22.05.2023 and 18.12.2023 


may be read along with and treated as part and parcel of 


the present reply, which is not being reiterated to avoid 


prolixity. 







3 
Processing of Legacy Waste is the obligation of MC 
Bathinda: 


4. The Court Commissioner, in its report, has given the 


following suggestion: 


111. The remaining Legacy Waste which lying in lower 


portion of site should be processed in a time bound 


manner and in accordance with the Solid Waste 


Management Rules 2016 and CPCB Guidelines 


2019." 


5. In this regard, it is most humbly submitted that treatment 


of Legacy Waste is the obligation of Municipal Corporation, 


Bathinda only and the Concessionaire is not responsible 


for the same in any manner whatsoever. 


6. Further, the Municipal Corporation, Bathinda in its reply 


dated 08.10.2024 admitted to its obligation to processing 


the legacy waste and has responded to the 


aforementioned suggestion of the Local Commissioner as 


follows: 







11Regarding the Bioremediation of Legacy waste, 


it is submitted that Municipal Corporation 


Bathinda has successfully remediated 2,54,000 


cum out of 3,53,000 cum of Legacy waste in 10 


acres of land. Municipal Corporation Bathinda 


has further taken up the work in the remaining 


portion of approximately 5 Acre land which . is 


likely to be completed by November 2024" 


4 


Collection and Transportation along with Segregation of 


MSW is being done by MC Bathinda: 


7. The Court Commissioner has given the following 


suggestion: 


112. That households and the public should be made 


aware for segregating the waste at source into dry 


waste, hazardous waste, etc. And the MC Bathinda 


to make efforts so that no mixed waste reaches the 


SWT Facility." 
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8. In this regard, it is most humbly submitted that the 


above-mentioned suggestion relates to the collection and 


transportation of MSW which is being undertaken by 


Municipal Corporation, Bathinda and therefore, the same 


is to be complied by Municipal Corporation, Bathinda. 


9. Pertinently, Municipal Corporation, Bathinda in its reply 


dated 08.10.2024 has also admitted the same by stating 


the following: 


"2. It is submitted that Municipal Corporation 


Bathinda has been making sincere efforts for 


source segregation so that no mixed waste 


reaches the Solid Waste Processing Facility. 


About 80% source segregation of waste has been 


achieved as per observation of the Ld. Court 


Commissioner. The MSW processing facility 


established by JITF in 2015 and is capable of 


handling mix municipal waste. The Rules for 


100% source segregation of Municipal Solid 


Waste were notified in year 201 


~ -







Municipal Corporation, Bathinda has engaged a 


team of 2 Community Facilitators, 12 motivators 


and one IEC & one Capacity Building Expert for 


public awareness regarding source segregation, 


reducing plastic use & implementation of MSW 


Rules, 2016" 
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10. It is further submitted that Municipal Corporation, 


Bathinda has also admitted in its reply dated 23.07.2024 


that: 


"6.Municipal Corporation, Bathinda in 


Compliance to MSW Rules, 2016 has been 


managing waste in Bathinda. The activities 


carried out by Municipal Corporation, Bathinda in 


compliance to these Rules are as below: 


a. Segregated door to door waste collection 


on daily basis. The segregation of waste is 


done in 5 categories viz. dry, wet, domestic 


hazardous waste, Construction & demolition 







waste and horticulture waste. 72 Tippers and 


328 workers are deployed for collection of 


dry, wet and domestic hazardous waste 


whereas 6 trolleys and 24 workers are 


deployed for collection of Construction & 


demolition waste and horticulture waste. 48 


routes have been carved out in the city for 


ensuring that each of the property is accessed 


for waste collection on daily basis. These 72 


Tippers work in two shifts and their 


movement is tracked through GPS system 


centrally. " 


117. Municipal Corporation Bathinda took over the 


work of door-to-door waste collection by 


engaging 72 compartmentalized tippers {Tata 


Ace) for Door-to- Door Collection which are GPS 


enabled. These tippers are working in two shift 


in a day (i.e., 6 AM to 2 PM and 2 PM to 10 PM) 


as directed by Hon 'ble National Green Tribunal in 


7 







Appeal No. 70 of 2012 titled as Capt. Mal Singh 


versus State of Punjab. " 
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11. Further, the Report of the Local Commissioner dated 


13.09.2024 also states that the Collection and 


Transportation of the MSW is being undertaken by 


Municipal Corporation, Bathinda as follows: 


"B. The daily generation and collection of MSW 


waste reaching the facility as stated to be 


around 110 TPD." 


"C. The Facility has a weigh bridge at the gate 


before entering into covered facility, which 


measures weight carried by Tippers of MC 


Bhatinda." 


12. Thus, it is evident that the Collection and Transportation 


of MSW in Bathinda Cluster is being undertaken by 


Municipal Corporation, Bathinda only and the same has 


never been disputed by Municipal Corporation, Bathinda 
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rather the same is an admitted fact as explained 


hereinabove. 


13. Without Prejudice and in addition to the above, it is 


further submitted that from December 2011 till 


30.04.2018, the Collection and Transportation of MSW 


was being done by the Concessionaire against the 


payment of tipping fee at Rs. 367.50/MT which was 


required to be paid by Municipal Corporation, Bathinda 


and other ULBs of Bathinda cluster within 30 days as per 


the provisions of the Concession Agreement. A copy of 


the Concession Agreement is annexed by the 


Concessionaire as Annexure-2 in the Reply dated 


22.05.2023 field before the Hon'ble NGT. 


14. However, the Municipal Corporation, Bathinda and other 


ULBs were not regular in payment of the Tipping Fees and 


delayed the payment of Tipping Fees to the extent that 


the till date Tipping Fees amounting to Rs. 2.24 Crores 


along with the interest remains outstanding. 
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15. That the issue of non-payment/delayed payment of 


Tipping Fees was also raised before the Hon'ble NGT in 


the proceedings of Capt. Mall Singh vs State of Punjab 


& Ors. and the obligation of Municipal Corporation, 


Bathinda to timely pay the Tipping Fees was further 


reinforced by the directions passed by the Hon'ble NGT: 


i. Vide Order dated 04.08.2017, the Hon'ble NGT 


directed the Municipal Corporation, Bathinda to pay an 


amount of Rs. 2.50 Crores (which was outstanding as 


on 30.06.2017). In compliance of the said Order, 


Municipal Corporation, Bathinda made the payment of 


outstanding Tipping Fees of Rs. 2.50 Crores. A copy of 


the Order dated 04.08.2017 of Hon'ble NGT is 


annexed herewith and marked as Annexure R-2. 


ii. Vide Order dated 16.01.2018, the Hon'ble NGT 


directed the Municipal Corporation, Bathinda to pay 


50% of the outstanding amount (i.e., Rs. 1.48 Crores) 


within a week and remaining upon the reconciliation 


which was to be completed within 30 days. However, 
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Municipal Corporation, Bathinda made payment of 


only Rs. 15.35 lakhs on 29.01.2018 and the remaining 


amount remains outstanding even till date. A copy of 


the Order dated 16.01.2018 of Hon'ble NGT is 


annexed by the Concessionaire as Annexure R2/ 6 in 


its Reply dated 18.12.2023 filed before the Hon'ble 


NGT. 


16. That due to repeated non-compliance by the Municipal 


Corporation, Bathinda regarding the payment of the 


Tipping Fees to the Concessionaire, the Hon'ble NGT vide 


Order dated 01.12.2017 directed the State Government 


and the Municipal Corporation, Bathinda to deliver 300 MT 


of MSW to the Concessionaire without payment of any 


Tipping Fee. A copy of the Order dated 01.12.2017 of 


Hon'ble NGT is annexed by the Concessionaire as 


Annexure 12 in its Reply dated 22.05.2023 filed before 


the Hon'ble NGT. 


17. That in furtherance of the directions of the Hon'ble NGT 


in its Order dated 01.12.2017, the Concessionaire 
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apprised the Municipal Corporation, Bathinda that the 


responsibility to collect and transport 300 MT of MSW to 


the Processing Plant lies with the Municipal Corporation, 


Bathinda as per direction of Hon'ble NGT and 


Concessionaire shall cease its operations of Collection and 


Transportation of MSW from primary as well as Secondary 


Collection Points in the entire Bhatinda Cluster from 


31.12.2017. 


18. That the Municipal Corporation, Bathinda preferred an 


application before the Hon'ble NGT stating its difficulty in 


mobilization of resources, finances and arrangement for 


door-to-door collection of MSW within short time. 


Therefore, the Hon'ble NGT considering the undertaking 


given by the Municipal Corporation, Bathinda for payment 


of 30 lakhs approx. per months to the Concessionaire for 


continuing the operations of Collection and Transportation 


of MSW, directed the Concessionaire to continue the 


operations till 31.01.2018. A copy of the Order dated 


21.12.2017 of Hon'ble NGT is annexed herewith and 


marked as Annexure R-3. 
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19. That the Municipal Corporation, Bathinda once again filed 


review/modification application before the Hon'ble NGT 


seeking six months' time to arrange and finalise the 


modalities for taking over the Collection and 


Transportation Operations of MSW. The Hon'ble NGT vide 


its Order dated 16.01.2018 granted another three 


months' time to the State Government and the Municipal 


Corporation, Bathinda to mobilize their resources for 


undertaking the obligation of the Collection and 


Transportation of the MSW and till that time 


Concessionaire was directed to continue its operations of 


Collection and Transportation of MSW. 


20. That pursuant to the directions of the Hon'ble NGT in its 


Order dated 16.01.2018, Municipal Corporation, Bathinda 


vide its letter dt. 13.02.2018, informed the 


Concessionaire that Municipal Corporation, Bathinda is in 


process of taking over the MSW C&T operations and 


requested Concessionaire to provide a list of vehicl.es 


which Municipal Corporation, Bathinda can hire. A copy of 


the letter of Municipal Corporation, Bathinda dated 
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13.02.2018 is attached herewith and marked as 


Annexure R-4. 


21. In addition, Municipal Corporation, Bathinda also 


conducted a meeting on 05.03.2018 with all the ULBs of 


Bathinda Cluster and advised the EOs of all ULBs to 


prepare a plan for door-to-door collection & 


transportation as per their available and planned 


resources to be deployed for these activities. Municipal 


Corporation, Bathinda further directed the ULBs to submit 


their plan of taking over the C&T operations of MSW by 


09.03.2018. A copy of the minutes of meeting dated 


05.03.2018 is attached herewith and marked as 


Annexure R-5. 


22. Further, on 17.04.2018, various ULBs of Municipal 


Corporation, Bathinda undertook, vide their letters to 


send the daily MSW collected to the Bathinda Processing 


Facility from 01.05.2018 onwards. Copies of the letters 


dated 17.04.2018 along with their true translation is 
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attached herewith and marked as Annexure R-6 


(Colly). 


23. Also, an MOU was executed on 23.10.2018 between the 


Concessionaire and Municipal Corporation, Bathinda 


regarding hiring of vehicles for C&T operations. A copy of 


the MOU dated 23.10.2018 is attached herewith and 


marked as Annexure R-7. 


24. That pursuant to the directions of the Hon'ble NGT in its 


Order dated 16.01.2018, the Concessionaire vide its letter 


dated 30.04.2018 apprised the Municipal Corporation, 


Bathinda about the directions passed by the Hon'ble NGT 


vide Orders dated 01.12.2017, 21.12.2017 and 


16.01.2018 and requested the Municipal Corporation, 


Bathinda to take-over the operations of Collection and 


Transportation of MSW w.e.f. 01.05.2018 and supply 300 


MT of MSW to the Concessionaire for processing in terms 


of the directions of the Hon'ble NGT. A copy of the 


Concessionaire's letter dated 30.04.2018 is annexed 


herewith and marked as Annexure R-8. 
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25. Since 01.05.2018 till date, Municipal Corporation, 


Bathinda is undertaking the Operations of Collection and 


Transportation of MSW, and which is being supplied by the 


Concessionaire at the Processing Facility. The same is an 


admitted position as explained hereinabove. 


26. Thus, in view of the above, the respective obligations of 


JITF and MC Bathinda were as follows: 


a. Collection and Transportation of MSW - Municipal 


Corporation, Bathinda 


b. Processing of MSW - Concessionaire 


27. That the Concessionaire being aggrieved from the acts 


and omissions of Municipal Corporation, Bathinda 


terminated the Concession Agreement, w.e.f. 19.01.2019 


vide its letter dated 05.12.2018: A copy of the 


Termination Notice dated 05.12.2018 is annexed by the 


Concessionaire as Annexure 3 in its Reply dated 


22.05.2023 filed before the Hon'ble NGT. 


y 
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28. That the Concessionaire vide letter dated 18.01.2019 


requested Municipal Corporation, Bathinda to take over 


the possession of Project Facilities, in the light of 


termination notice served. However, instead of taking 


over the possession, Municipal Corporation, Bathinda filed 


an application dated 14.01.2019 under section 9 of 


Arbitration and Conciliation Act, 1996 before the Ld. 


District Court, Bathinda. 


29. The Ld. District Court, Bathinda vide its order dated 


04.12.2019 read with its interim order dated 15.01.2019, 


directed both the parties to continue to perform their 


respective obligations until further directions or until 


arbitral award is published. The Copies of the orders dated 


15.01.2019 and 04.12.2019 are annexed by the 


Concessionaire as Annexure 4 and Annexure 5 in its 


Reply dated 22.05.2023 filed before the Hon'ble NGT. 


30. Therefore, in compliance of the orders of Ld. District 


Court, both the parties, i.e. Municipal Corporation, 


Bathinda and the Concessionaire are continuing their 


:v 
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respective obligations of collection and transportation of 


MSW (by Municipal Corporation, Bathinda) and Processing 


of MSW (by JITF) and no dispute was ever raised by 


Municipal Corporation, Bathinda in this regard with the 


Concessionaire. 


RDF is being supplied to biomass plants: 


31. The Court Commissioner has given the following 


suggestion: 


113. The undisposed of RDF, Compost, semi-finished 


RDF, Semi-finished Compost and inert lying at the 


MSW Facility should be disposed of in a time bound 


manner as per the guidelines." 


32. In this regard, it is most humbly submitted that PPCB, 


vide its order dt. 05.09.2024, directed 9 Biomass and 


other plants to make an agreement with the concerned 


ULB (in the present case Munici al Corporation, Bathinda) 
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and ensure replacement of 5% of solid fuel used with the 


RDF and send action taken report to PPCB. A copy of the 


PPCB order dt. 05.09.2024 is annexed herewith and 


marked as Annexure R-9. 


33. In this regard, the Concessionaire vide its letters dated 


16.09.2024 and 08.10.2024 amongst others 


(which were also marked to PPCB) requested various 


biomass plants to comply with the above said Rule 18 and 


the directions of the PPCB and ensure replacement of 5% 


of solid fuel used with the RDF. Copies of Concessionaire's 


letters dt. 16.09.2024 and 08.10.2024 are annexed 


herewith and marked as Annexure R-10 (Colly). 


34. Further, to the best of the knowledge of the 


Concessionaire, the above said biomass plants have not 


entered into any agreement with Municipal Corporation, 


Bathinda to utilize the RDF in their plants. 


35. Also, the Concessionaire vide its letter dt. 09.10.2024 has 


requested Municipal Corporation, Bathinda to approach 
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the biomass plants as mentioned in the order dt. 


05.09.2024 of the PPCB and enter into agreement with 


them and let the Concessionaire know so that the RDF 


can be supplied to them and the inventory of the RDF can 


be cleared from the site. A copy of the letter dt. 


09.10.2024 is annexed herewith and marked as 


Annexure R-11. 


36. Further, a few plants have refused to take RDF as their 


5% fuel, citing technical reasons. A copy of the letters dt. 


14.05.2024, 04.10.2024, 07.10.2024, 08.10.2024 are 


annexed herewith and marked as Annexure R-12 


{Colly). 


37. It is also pertinent to mention here that on 17.10.2024, 


the Concessionaire once again requested various biomass 


and other plants to purchase RDF from the 


Concessionaire. Copies of the letters dt. 17.10.2024 is 


annexed herewith and marked as Annexure R-13 


{Colly). 
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38. Moreover, the Concessionaire on 21.10.2024 updated the 


PPCB regarding the status of compliance with its 


directions dated 05.09.2024 and the response of 


Industrial Units on the utilization of the RDF produced by 


the Concessionaire. A copy of the Concessionaire's email 


dated 21.10.2024 is annexed herewith and marked as 


Annexure R-14 


39. Thus, it is evident from the above that JITF is taking all 


steps to approach biomass and other plants. However, it 


is the biomass plants who are making one or other 


excuses to not utilize RDF. 


40. That despite continuous efforts of the Concessionaire to 


dispose the RDF, the Concessionaire is facing challenges 


due to non-compliance of the Rule 18 of the Solid Waste 


Management Rules, 2016 by the various Industrial Units 


by not utilizing the RDF produced by the Concessionaire. 


41. That there has been no action by the State Government, 


Municipal Corporation, Bathinda and PPCB against 


Industrial Units for non-com~ of Rule 18 of the Solid 
£~~•, ((Q y 
'i~O-; 


·,l.'f'-., 
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Waste Management Rules, 2016 for not utilizing the RDF 


despite clear directions. 


42. That despite repeated requests from the Concessionaire, 


the State Government as well as Municipal Corporation, 


Bathinda failed to ensure the implementation of the 


directions of Hon'ble NGT dated 01.12.2017, PPCB and 


has failed to ensure that the RDF produced by the 


Concessionaire is purchased by the Industrial Units. The 


Concessionaire reiterates the contents of its replies dated 


22.05.2023 and 18.12.2023 which are not reproduced 


hereunder for the sake of brevity. 


43. Thus, the RDF, Compost, and inert lying at the site is not 


attributable to the Concessionaire. 


44. Access to the Leachate Collection point has been 


provided: That Municipal Corporation, Bathinda in reply 


dated 08.10.2024 filed before the Hon'ble NGT has stated 


that: 







11JITF has constructed a leachate collection 


tank for collection of leachates from the 


Compost pits in the MSW Processing Facility 


which is further connected with Pumps & 


pipes system used for removing and draining 


into the nearby Sewage Treatment Plant. 


Therefore, need for its proper access was not 


felt and provided. A narrow access to the tank 


for maintenance purposes has been 


provided. " 
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45. However, in order to comply with the suggestions 


provided in the Report of Local Commissioner, the 


Concessionaire vide its letter dated 09.10.2024 has 


informed the Municipal Corporation, Bhatinda that it is 


taking steps to provide the access and is constructing a 


staircase for the access to the leachate collection tank 


which has been completed. A copy of the Concessionaire's 


letter dated 09.10.2024 is annexed hereinabove 


Annexure R-11. Photograph of the Staircase 
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constructed by the Concessionaire are attached herewith 


and marked as Annexure R-15. 


46. Concessionaire is operating the Project Facilities in 


compliance with the Solid Waste Management 


Rules, 2016: That the Concessionaire had performed its 


obligations towards Collection and Transportation as per 


the provisions of the Concession Agreement. Moreover, 


the Municipal Corporation, Bathinda, had itself certified 


the performance of the Concessionaire as satisfactory. 


Copies of the Performance Certificate dated 09.01.2014 


and 07.10.2015 issued to Concessionaire by Municipal 


Corporation, Bathinda are annexed herewith and marked 


as Annexure R-16 and Annexure R-17. 


47. That the Concessionaire established the Processing 


Facilities in terms of the Concession Agreement and has 


been operating the same since 2015. Moreover, the 


Municipal Corporation of Bathinda and the State 


Government admitted before the Hon'ble NGT that the 


Processing Plant is functioning satisfactorily. A copy of the 


/;~~,. -~(· . 
• r,~e1·1-


U t' Cll--13: .. \., ·'-
/ . 
-~·, - ,, 


If * .._11• 


~ ----
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Order dated 06.09.2017 of the Hon'ble NGT is annexed 


herewith and marked as Annexure R-18. 


48. That when the Concessionaire was undertaking the 


operations of Collection and Transportation of the MSW in 


the Bathinda Cluster (which was subsequently handed 


over to Municipal Corporation, Bathinda as per directions 


of Hon'ble NGT), Bhatinda city was ranked among the top 


clean cities in the State of Punjab by the survey conducted 


by the Government of India under the Swacch Bharat 


Mission. A copy of the Press Reports of 2017, which 


confirms that Bathinda was ranked number 2 in Punjab in 


the index of cleanliness is attached herewith and marked 


as Annexure R-19. 


49. That the Municipal Corporation, Bathinda in its reply dated 


23.07.2024 admitted that: 


M/s JITF has established a waste processing 


facility at Mansa Road, Bathinda of 350 TPD. 


It is operational since Oct. 2015.At present, 


approximately 110 Ton per Day of solid 







waste is being processed by Mis JITF Urban 


Waste Management (Bathinda) Ltd., 


Bathinda. 
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50. That the performance of the Concessionaire is in 


compliance with the Solid Waste Management Rules, 


2016 and neither any penalty/Environmental 


compensation till date has been levied upon the 


Concessionaire nor any adverse action has been taken by 


any statutory authorities against the functioning of the 


Concessionaire. 


51. MC Bathinda is the proiect proponent and is 


responsible for the compliance of MSW Rules and 


directions thereunder: That the Article 243W read with 


12th Schedule of the Constitution of India provides that 


the Municipalities are obliged to undertake the work of 


solid waste management in the State. 


52. That the Solid Waste Management Rules 2016, in Rule 15 


also states that the management of solid waste is the duty 
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and responsibility of local authorities i.e., Municipal 


Corporations. 


53. That Punjab Pollution Control Board ("PPCB") in the 


meeting dated 12.07.2024 observed that the prime 


responsibility w.r.t. management of the Solid Waste is 


with the Municipal Corporation, Bathinda as per Rule No. 


15 of the Solid Waste Management Rule, 2016. Further, 


PPCB observed that the Municipal Corporation, Bathinda 


is responsible for the violation of the Solid Waste 


Management Rule, 2016 and imposed penalties for the 


same. A copy of the Minutes of Meeting dated 12.07.2024 


is annexed herewith and marked as Annexure R-20~ 


54. That the Hon'ble NGT in the present matter in its Order 


dated 05.07.2024 has also observed that the primary 


responsibility of the w.r.t. management of the Solid Waste 


is with the Municipal Corporation, Bathinda as per Rule 


No. 15 of the Solid Waste Management Rule, 2016 and it 


has miserably failed to discharge its functions. 
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55. Disputes between the Concessionaire and MC 


Bathinda are pending adjudication before the 


Arbitral Tribunal: Notwithstanding and without 


prejudice to the above, all the issues pertaining to the 


obligations under the Concession Agreement dated 


23.11.2011 and their compliance and non-compliance are 


required to be resolved through Arbitration Agreement as 


provided in the Concession Agreement. 


56. That the Concessionaire vide its letter dated 19.03.2019 


invoked the arbitration proceedings, owing to the Events 


of Defaults of Municipal Corporation, Bathinda and the 


same are currently pending adjudication and is at the 


stage of pronouncement of the Arbitral Award. A copy of 


the Notice invoking arbitration is annexed by 


Concessionaire as Annexure 6 in its reply dated 


22.05.2023 filed before the Hon'ble NGT. 


57. That the Concessionaire has always been diligent and 


committed to comply with provisions of Solid Waste 


Management Rules, 2016 and protection and 
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conservation of Environment. It is also submitted that all 


necessary steps are being taken by Concessionaire for 


upkeeping the scientific management of waste being 


produced. It is also submitted that the Concessionaire has 


always been compliant to the orders and directions issued 


by this Hon'ble Tribunal. 


Date: 24.10.2024 


Place: Gurugram 


Through 


~;.;r~~;. 


t,')Y:::\~~ 
\~ ;; \ L~--;r} 


'• '1r , .. • ~#/ 


...__ ... ...;;; 


~~ ·d,Ufi/L 
Counsel fo e Conces ionaire 


S&A Law Offices 
S&A Tower, 


Plot Number 5, 6, 7, Udyog Vihar, 
Phase IV, Sector 18, 
Gurugram, Haryana 







BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 


PRINCIPAL BENCH, NEW DELHI 


Original Application No. 413/2021 


IN THE MATTER OF: 


BIKRAMJEET SINGH SHERGILL 


................... Applicant 


V/s 


STATE OF PUNJAB 


................... Respondent 


AFFIDAVIT 


I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54 


years, R/o B-619, Sector 17, Vasundhara, District- Ghaziabad, 


Uttar Pradesh, 201012, do hereby solemnly affirm and state as 


under: 


1. I say that I am duly authorized by the Concessionaire to 


depose before this Hon'ble Tribunal, and I am also 


conversant with the facts of the present matter and hence 


am competent to depose this affidavit. 


2. That the accompanying Response has been drafted by my 


counsel under my instructions. 
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3. I state that the contents of the same are true and correct 


to the best of my knowledge and belief, which is based on 


the records maintained by the Concessionaire, and 


nothing has been concealed therefrom. 


Verification: 


'--"-d'"' 


't .fl 
.. -~--. c~;/ 


I, the above-named deponent do hereby verify that the facts 


stated in paragraph 1 to 3 of the above affidavit are true and 


correct to the best of my knowledge and belief, which is based 


on the records maintained by the Concessionaire and nothing 


has been concealed therefrom. 


2 4 OCT 2024 
Verified at on this ------- day of October 


2024. 


2 4 OCT ?n?A 
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\jECOPOLIS 


INJlGIIATED WASH M'1HAGIMIMT 


ANNEXURE-1 32 
JITF URBAN WASTE MANAGEMENT (BATHINDAJ UMITED 


Jindal ITF Centre, 28 Shivaii Marg, New Oelhi-110015; Tel. No.: 011-66463983/84; fox No.: 011-6646398! 


CERTIFIED TRUE COPY OF THE BOARD RESOLUTION PASSED AT THE MEETING OF THE 
BOARD OF DIRECTORS OF JITF URBAN WASTE MANAGEMENT (BATHINDA} LIMITED HELD 
ON WEDNESDAY, THE 25TH DAY OF JULY, 2018 AT 10.00 A.M. AT JINDAL ITF CENTRE, 28, 
SHIVAJI MARG, NEW DELHl -11 0015. 


To authorize the officials of the Company to take necessary Steps/ actions with regard to the 
MSW Bathinda project 


"RESOLVED THAT Mr. Umesh Cl1opra, Director, Mr. Neelesh Gup1a, Director, Mr. Alok Kumar, 
Director, Mr Anuj l(umar, Authorised Signatory and Mr Ramesh Chandra, Authorised Signatory 
('"Authorised Signatories'') of the Company be and are hereby severally authorized to take all 
necessary steps and deeds as may deemed fit, as per the remedies available under the Concession 
agreement dated 23.11.2011 and as per land of law." 


RESOLVED FURTHER THAT the Authorized Signatories are furiher authorized to (a) appear, 
defend, represent, produce sign, verify, declare, affirm, make, present, depose, submit and file all 


.-·, necessary notices, response, reply, complaints. written statements, affidavits. l:lndertakings. 
Vnkalatnama, declarations, appeals, revisions, applications, statements, papers and documents and 
ull proceedings and matters before any competent authority/ ies, appellate authorities,• any statutory 
m1tt1ority. arbitration proceedings, before Sup1eme Court or any other court, relc1ting to any dispute 
(if any) with respect to Concession agreement dated 23.11.2011, being Integrated Municipal Solid 
Waste Management Project for Bathinda Cluster in Punjab: (b) nominate, appoint and engage 
advocates, solicitors, counselor other professionals and retainers: and to do all such acts, things 
deeds as may be necessary to give effect to this resolution " 


Certified To Be True 
For JITF Urban e,_j,,l!'ml'II.O nt (Bathinda) Limited 


~\''. .... _ .-•• -•• -.. "? ...... 
Alok Kumar 
Director 
(DIN No: 009303 







ANNEXURE R-2 


BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 


Appeal No. 70 of2012 
And 


M.A. No. 1203 of 2015 
In 


Original Application No. 106 of 2013 
And 


Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 


Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 


Gaurav Jain Vs. State of Punjab & Ors. 
And 


Rajinder Singh & Ors. Vs. State of Punjab & Ors. 


CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HON'BLE MR. BIKRAM SINGH SAJWAN ,-EXPERT MEMBER 


Appeal No~d0,of.2012 
Present: . A~plicant: 


' ' Respondents: 
Appearance not marked ·, 


Mr. Naginder Benipal,Adv. ro; State 'of Punjab 
Mr. Naginder Benipal, Adv., !AS. for PMIDC 
Mr. Manoj K. Singh, Ms. Naliva Ban4hopadhyay; 
and Mr. Manish Gopal Singh Lakhwat, Advs. for 
Project Proponent 


OriginalJApplicatioll No. 106 of 2013 
Prel~iif,i App~cant: . ., ... ;.:· 


Mr:,:rarunvir Singh Khehru-; and Ms. ~uneet 
Khehar and 


Original.Application No. 69 of 2016 
Pres~nt:~/ Applicant: 


M.A. No. 610 of 2Ql 7 IN Execution Application No. 30 of 2016 
Prese.it:•, t,_• Applic~t : Mr. Kamal Jeet Singh;_.AAG 


Date and 
'Re~ks . 


Itemt.Nos:-· 
01 to 03 '. 


Orders of the Tribunal .. , 
• ~-. ,,-.::'"it 


' I • . • -~•, { 'i • ·. r 


We have heard the Learned' <;:qunsel appearing for 


Augu5t o4 ; the parties. There are serious disputes raised by the 
2017 


SS &PS parties, besides having raised claim against each other, 


they also equally well at shifting the blame on each other. 


As a result of non-functioning of the plant, it is the public 


health and environment at large, which is the victim. 


This plant at Bathinda was pilot project in the State 


of Punjab and on the basis of which remaining clusters; 


were to be constructed, but nothing has advanced, even 


this plant practically come to a halt causing serious public 


1 







Item Nos. 
01 to 03 


August 04, 
2017 


SS & PS 


health and environmeni:al degradation in the area of 


Bathinda. As an interim measures and without prejudice 


to the rights and contention of the parties in the 


proceedings either personally or as may be instituted by 


the parties in future, we pass the following directions:-


1. It has a Refuse Derived Fuel (RDF)-Cum­


Composting plant which has capacity of 250-300 


MT/ day. However presently it is receiving 100 to 


200 MT/day of municipal solid waste for processing. 


Thus, we direct that the Project Proponent shall 


receive 100 to 120 MT/day _of municipal solid waste 


every day at its plant. The waste i's to be collected 


by the Project Proponent itself. • ••. ···' • 
,., 


2. The waste so received, shall be prot;~s~¢:4i:and there 


"' 
from RDF shall be generated besides . the wet waste 


being used for composting purpose. 
' 


•,.I. 
' . 


3. The plap.t will operate to its 6ptimurh caP._acity of 
J • • ' 


120 MT/day without default ~d with.out ·causing 


any adveis~ environmenta1 impact'.·: n: shall be 


,.,,_.,;·,_.!=J_bligation of the Prnject Proponent to ,ensure that 
I • 


j • 


• there' is 0?1 ,odour • and t1:ele is 1proper spray of 
, ~ 1' r,' •~/:,' 


disinfectants in accordance •• with Solid Waste 


Management Rules, 2016. 


4. There shall be CCTV Camera operated round the 


clock in the plant and it shall duly record the entry 


and exit of trucks, quantum of waste brought to the 


plant, its process and if there is any obstruction 


caused by the person of the locality or any other 


person. 


5. The Project Proponent shall at liberty to report to 


the officers concerned directly, in the event of any 
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Item Nos. 
01 to 03 


August 04, 
2017 


SS &PS 


... 
I ... ,, 


·, 


inconvenience or obstruction caused by outsider in 


running of plant and upon receiving such 


obstruction concerned officer and S.P. of the I 
concerned area shall take immediate steps to ensure 


the plant does not come to halt under any 


circumstances and keeps treating/processing the 


waste in accordance with rules. The applicant 


I 
would be entitled to part tipping fee and other 


charges of Rs. 2.5 Crores and would also be paid 


tipping fee @ Rs. 367 /- per MT. However these 


payments will be without prejudice to the rights and 


claims of the parties in the appr~pri~te proceedings . I 
-.: •-. t:;.. ..... , :., 


The Project Proponent shall co;ply with all the 


directions of the Tribunal that have been• stated in the 


.1 : 
judgment of Capt. Mall Singh & Ors. Vs. ~jal;i,_ PCB & 


Ors. dated 25th Nov.ember, 2014. ,'.; , • ' I 
' . ' . , ... ·. . . . • ··-.,. . ' . ..,,. .. , 


In _,the~eVe!,)-t any of the partie~Js roulia" tp-!be non-
"!'._.. . ,, r 


compliadt,.of-the' abov°e directions~.,~uch p~rty apd officer 


would be liable' for,pr9ceeded against in accordance with 


law and we would. · ~also impQte-1 ·-i~vironmental 
I , •• , ' 


compensation' on'them, if there is Jffi.y _default . 
• '. i 


,-Parties are at liberty to approach for issuance of any 


directions. The State Government is directed to issue 


appropriate directions to the power/cement/biomass 


based power plant in the State to accept RDF from the 


Project Proponent at the rate as may be defined by the 


State. However this also would be without prejudice to 


I the rights and contention of the parties. 


There shall be joint team consisting of Member I 
Secretary, Punjab Pollution Control Board; representative 
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Item Nos. 
01 to 03 


August 04, 
2017 


SS&PS 


,· . 


l, 


. ~. ·- . -'·" 


from the regional office of Ministry of Environment, Forest 


and Climate Change and a Professor nominated by the 


Director, Punjab Engineering College, Chandigarh. 


The committee shall conduct at least two 


inspections. The Member Secretary of the Punjab 


Pollution Control Board shall be the Nodal Officer and the 


report shall be submitted to the Tribunal. 


List this matter for hearing on 06th September, 


2017. 


. ...... ...... ..... .. ... .... .............. ,CP 
(Swatan ·xr·Kumar} 


. ............................. .' ..... ...... ,EM 
(Bikram Singh Sajwan) 


" \'.• 


-;Ai';:_:·~~!_!.7;,,.._ "~., 
t._, • 


·~·~· ,. 
• I 


-!: ~ J 
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ANNEXURE R-3 


BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 


M.A. No. 1562 of2017 
In 


Appeal No. 70 of 2012 


Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 


37 


CORAM : HON'BLE MR. JUSTICE U.D.SALVI, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 


Present: Applicant: 
Mr. Naglnder Benlpal, Adv. In M.A. No. 1562 or 
2017 


Respondents: Mr. Baljinder Singh Sahni froni Municipal 
Corporation, Bathlnda. 


Date and 
Remarks 


Item No. 
08 


December 
21,2017 


Mr. Kanial Jeet Singh, AAG for State or Punjab 


Orders of the Tribunal 


M.A.No. 1562/2017 


Issue Notice to the non-applicants including the 


Project Proponent- M/s. JITF Urban Waste Management 


Ltd. by Registered Post/ Acknowledgement Due and Dasti 


as well. Notice made returnable on 16th January, 2018. 


Learned ·counsel appearing on behalf of the 


Bhatinda Municipal Corporation submits that the Project 


Proponent" M/~.- JITF Urban Waste Management Ltd. 


relying on the order dated J:-12-2017 switching the 


responsibility of the Project Proponent to collect the waste 


from door to docir as stipulated in the sanctioned 


agreement Municipal Corporation Bhatinda in terms of 


Clause G has issued a threat to discontinue its operations 


of collection and transportation of municipal solid waste 


in the entire Bhatinda cluster from 31-12-20 l 7 vide 


communication dated 08-12-2017. 


Learned Counsel appearing on behalf of the 


Bhatinda Municipal Corporation submits that the said 


communication has been duly replied thereby placing on 


record corporations difficulty in mobilization of resources, I 
I 







Item No. 
08 


December 
21, 2017 
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.finances an<l 8l'I'anging. door to door collection of 


municipal :solid waste;wi~ $Ort time: 


Learned eotihJel appearing on,- ·:behalf af the 


BhatindS,: ~cipal poqiotation e.nd: State undertake on 


·behalf of their principle that th~ Lipping fee amount in Rs. 


30 lak];i.s approxima tely for El month will be paid as per 


agreement dated 23.11.2011. They persuade the Tribunal 


to. direct the Project Proponent to collect the waste from 


Bhat.inda Clusi.er 11.t1d cransport it to the processing plant 


slte as- per the sanctioned agreement dated 23-11-2011 for 


atlcast a monlh in Lbe public interest. Considering the 


difficulty f lhe Corp raLion and upon accepting the 


undertaking we pass the followinr or I r: 


J. The 'Project Proµ,-, ftom ttic I 
Bhatinila Olual.e.t attd !~sport it.~o Ute processmg 


plant aljl p~ the sanctioned grccment dated 23-11-


2011 till 31-01-2018. 


List the matter on l 6 1h January, 2018 


....................................... ,JM 
(U.D. Salvi) 


....... ....... ........... . ... ........ .... ,EM 
(Dr. Nagin Nanda) 







ANNEXURE &-4 3 9 
MUNICIPAL CORPORATION BATHINDA ~ 


No .. ¼ ... 1.1. ................ .. Date ..... ~ ..... J.3.J.~J .. /·J::·· 


To 


The Manager 
JITF Urban Waste Management' (Bathinda) Limited. 
Bathinda. 


Sub: Vehicles for hiring. 


As Municipal Corporation, Bathinda is in process of taking over the MSW C&T 


operations of Bathinda city and planning to hire some vehicles as per requirement. Hence 


you are requested to submit a list/number of vehicles (compactors and mini tippers) 


which can be provided to ~unicipal Corporation on hiring basis including their hire 


charges. 


gin r. 
Municipal Corporation 
Bathinda 







ANNEXURE R-5 


Subject: MOM of Bathinda Cluster ULB's Urgent Meeting held under the chair Cluster 


Head, Commissioner Municipal Corporation Bathinda Sh. Sanyam Aggarwal regarding the 


Reconciliation of Tipping fee monthly bill payments against the Bills submitted by the 


Concessionaire M/s"JITF Urban Waste Management (Bathinda) limited of the work done as 


per the Agreement. (Hon'ble National Green Tribunal Directions dated 16th Jan, 2018.) 


Qqte_of fVJecting~_? fv1orc_lJjj}18, I 1 £'_1 U_ fl.I 


Venue: Municipal Corporation Bathinda. 


Members Present : Executive Officers & related staff of ULBs, JITF Manager & Accounts officer, 


CE Mr. Sandeep Gupta, ME Mr . R. Garg, PM Baljinder Sahni . 
• 


Dirc~tio11s aitf'r due drscussron s on /\genc!a Jr l ' r~sucd as below 


A) As per Hon'ble National Green Tribunal Directions dated 16th Jan, 2018, The cluster 


head CMC Bathinda conveyed the meeting of EOs of ULB's to reconcile the outstanding 


tipping fee of Concessionaire M/s JITF Urban Waste Management (Bathinda) limited for 


the work done as per the Concession /\r,reement. All ULB's to reconcile the tipping fee 


ciues con sidering the date of closure of the Door to Door service by the Concessionaire 


which .:i~ per agreement is the m;:ijor work under primary Collection Scope of Work (as 


per /\nnex.3 of Concession Agreement). Further keeping this Month as cutoff, the ULB's 


have to reconcile their tipping fee payments against the Tipping Fee bills raised and to 


prepare/ submit the Reconciliation as per the agreement by 09/03/2018 imposing the 


penalty for not doing the door to door collection as per Annx.18 of Concession 


Agreement . 


8j I urther. JII !:O's .:i1·r Jdvised to prepare a plan for Door to Door collection & 


transportation ils per their c1vc1ilable and planned resources to be deployed for these 


activities and also d,eck the costing factor for dumping of MSW to ULB's Dumping site 


and to Bathinda plant site accordingly. ULB's to submit their plan of taking over C&T , 


Operations of MSW by Monday 09/03/2018. • 


C) Also the progress related to SRM portal (IHHL, SwJchta app, CT & PT progress) was 


rcview r:u and nPces'.,Jry instructions were issued to expedite the things accordingly. 


rhe me0ting Pnded with the vote of thanks to all present 
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Office Nagar Council/Nagar Panchayat Giddarbaha 


This is to certify that, in compliance to instructions passed by Honorable NGT New 
Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat 
Giddarbaha to Bathinda Plant from 01/05/2018 onwards. 


Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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Office Nagar Council/Nagar Panchayat Malout 


This is to certify that, in compliance to instructions passed by Honorable NGT New 


Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Malout 


to Bathinda Plant from 01/05/2018 onwards. 


Dated 17/04/2018 Working Officer, 


Municipal Council/Nagar Panchayat, 
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Office Nagar Council/Nagar Panchayat Sardulgarh 


This is to certify that, in compliance to instructions passed by Honorable NGT New 
Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat 
Sardulgarh to Bathinda Plant from 01/05/2018 onwards. 


Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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Office Nagar Council/Nagar Panchayat Mansa 


This is to certify that, in compliance to instructions passed by Honorable NGT New 


Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Mansa 
to Bathinda Plant from 01/05/2018 onwards. 


Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 
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Office Nagar Council/Nagar Panchayat Rama Mandi 


This is to certify that, in compliance to instructions passed by Honorable NGT New 


Delhi, I shall be liable to send the daily MSW collected in my Council/ Panchayat Rama 


Mandi to Bathinda Plant from 01/05/2018 onwards. 


Dated 17/04/2018 Working Officer, 
Municipal Council/Nagar Panchayat, 







ANNEXURE R-7 


' 
itt=rr\:r Q'1ilat PUNJAB . • Z 858212 


g 
Memorandum of understanding (MOU} 


This MQU is made on this day 23.10.2018 between M/s JITF l.' :·c&) Waste 


t<1.nag~ment Bathinda Limited, here in.called the first party/Contractor & Corporation Engineer 


if behalf of Commissioner, Municipal Corporation, Bathinda has as 2nd party .. Whereas, the first 


f.8rty has offered & agreed to execute the works as per terms and conditi )ns mentioned here 


below. The final rate /amount as given below: 
~ 
·sr. Vehicles Type Cost Per Mini Tipper For One Month 
No ay 


*GST extra as per rates applicable. / 


* MC agrees to pay monthly rental Rs. 1aooo~~-in advance _,;_it~r singir,g of 


agreement. > 


The operation expe.nses {Minor Maintenance like service,.change of oil, washing 


a.nd greasing etc., fuel and driver cost) will be Born by second party that is Municipal a . 
Corporation, Bathinda and all the necessary documents such as R'.C (Copy of Registrarion), 


1tsurance, Fitness Certificate & other Statutory compliance. µnder Motor Vehicle Act ::> ... ·ti 


• if eluding major maintenance costs will be borne by M/s JITF Urban ·waste M..i:, -:· :11ent 


Bathinda Limited (15
t Party). 


m 


----------


,,··· 







Exit and \V,ithdrawal: Considering tLc hardships <lnCl 1.:c"r,r1tic natur E of .,:•rnp1oyabrlirl i.,,f 


Unorganised Workers (U\1V), the e:<it. provisions of sc:hem1:> l!~ve been k,~pr f:e~ibk, 


r1) Jf he/ she exits the scheme within a p0riod of less lhan .1 O ·rears, the 
benefJCiilry's sh.are of (Ontnbution or;ly will be rc-turne(l to i-::m with suvitigs bank 
interest rcJtC:!. 


(ii) If subscriber exits after a period ot 10 yeilr::. rn more but before 60 ·1eers of age, 
the beneficiary's share tif rnntr.-ibullon along with ~ccumulr.1teC: lnterest as 
actually earned by fund or at tl1e savings bank interest ,ate .·.hich~v(:'t is higher. 


(1h) If a beneficiary has given regular C;Ontributions ano diE·d du1:: to ,1n\1 cause, his/ 
her spouse will be entitled to continue the scherne sut>se~,Jently by payment ot 
regular contribulion or exit by receiving the beneficiary's centribut:ion along w!th 
accumulated rntc?resr as actuiJl!y ec1rn1?d by fund or at th/2 savings bani/ Interest 
rate whichever is higher. 


(iv) If a beneficiary has given regular conlr ibutions and. bcGome permanently 
disabled due to any cause before 60 years, an• unable to continue under the 
scheme, his/ her spouse will be entitled lo continue the scheme subsequently by 
payment of regular c•ntributior. or exit the scheme by receiving the benefiriar,'s 
contribl1tiori wirh interest as cctua!fy earned by fund ur at the savings bank 
interest rate whichever is highe1. 


(v) After the death of subscriber as well as his/her spouse, tho ent1r8 corpus will be 
credited back lo the fund. 


,-r~~~~ If a subs:::nt,Er hes not paid the contribution continuously 11e/sh-e will be allowes to 
'r~gu1¥.'rf!e hts·contnbut-ion by payi.ng entire. outs~a:1t:iing d~ies, ali:mg with penalty charges, if 
any, decided by the Govei-nment. 


Pension Pay out: Once the ileneficiary joins the scheme at the entrr· age or 18-40 years, the 
beneficiary his tD contribute till 60 years of age. On attaining the age of 60 y€ars, the 
subscriber will receive by DBT the assured monthly pension of Rs.3000/- with benefit of family 
pension, as the case may be. 


Grievance Redressal: Customer Care number 1800 2676 888 (available 2-1"7). 
Web portal/ app wlll also have the faciHty for registering the compic1int5. 


Doubts and Clarifications: In case of <lO)' doubt on the scheme, ciarification provided by the 
Joint Secretary & Director General (Libour W1lfare) will be final. Ernnil at ~~·- 131,:~·,,,,~-9'1!•\',.J.f: 


Locate your nearest CSC at the link locator.csccloud .ill 







:--. •. ':•.;.:,.,, 
' ..• ·: .. : ;:-: 


>:;;;_i•~-::.::.-. ,• 


Future~exfension• after one month will be under same terms & conditions. The 


, ... advance payment will be made for the,extended month/period, if any. 
' -.(.,, 


If there will- be any 3rd
. party loss due to any accident in th at ~ase, l 5


t party will be 


.• , fully responsible for p,i::ocessing the lns.~rance_ daitr:is before the:,appropriate auth~rity/forum . 


• . ,However the 1st party shall not be r~sponsible for a.rw negligence on the part of 1:?r~fo~ and 


Driver. If any·party fails to perform its obligation terms and conditions of thf~ agr-~ement then 


;:.: .... . ,:',non;;-p.erforming party. shall· be .fully responsible to face the penalty d~cided by the app;ropriate . ~-


~ ,, , 


'· ~-. j -=; )i~~,J;tJ;, rity i.e. Commissic:>ner, Municipal Corporation, ·Batninda. 
I \ ~:: ivfi• I( Co • • ' 


·:z~~ ~~ , I 


-r:& -- Ji\\~\, g ( ..q,~ .f fNy H Luf.Jfii+) 
Fi:ir·JITF Urban Waste Manage_ment Bathinda ltd. • 
Fi'rs'l:.;,'fla·rty 


... 


~~JX 


(sM-J·D(;li f C,Uftlt) 
For Municipal Corporation, Bathinda 
Second P-iilrtY. 


.. ,. 







ANNEXURE R-8 


INTEGRATEO WASlE MANAGEMENT 


By Registered Post (AD)/Couricr·/Email 


Municipa) Corporation, Bathinda 
Mall Road, 
Near Raih,vay Station 
Bathinda (Punjab) 


Kind Attention: Municipal Commissioner 


Date: 30 April 2018 


Our Ref. No.: 
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Reference 1: Orders dated 01.12.2017, 21.12.2017 and 16.01.2018 passed by Hon'blc 
National Green Tribunal C'tlte NGT') in Appeal No. 70/2012 titled Capt. 
Mall Singh & Ors. Vs. State of Punjab & Ors. 


Subject: 


Dear Sir, 


Stoppage and Handing Over of Collection and Transportation (C&T) 
Operations of Municipal Solid Waste (MSW) from Bnthinda Cluster 


I. We, Mis .IITF Urban Waste Management (Bathinda) Limited, the Project Proponent of 
MSW Processing Facility at Bathinda, write to you in furtherance of the above referred 
orders of the Hon 'ble NGT dated O 1.l2.2017, 2l.12.2017 and 16.01.20 I 8 passed in 
Appeal No. 70/2012 titled Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 


2. It is stated that as per the order dated 01.12.2017. the Hon'ble NGT had directed the 
Municipal Corporation of Bathinda to collect, transport and deliver 300 MT or MSW al 
the Processing and Disposal Facilities of the Project Proponent at Bathinda. 


3. Thereafler, a review / modilication application was filed by Municipal Corporation of 
Bathinda seeking six months' time to arrange and finalize the niodalities for taking over 
the collection and transportation operations or MSW. The 1-lon'ble NGT, vide its order 
dated 16.01.2018 was pleased to dispose of the said review / modification application 
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inter alia extending the time to take over the collection and transportation of MSW by the 


Municipal Corporation of Bathrnda from O 1.05.2018. 


4. Thus, as per the referred orders dated 0 1.12.2017, 21.12.20 I 7 and 16.01.2018, the 


responsibility of collection and transportation of MSW from the Bathinda Cluster Ires 


with the Municipal Corporation of Bathinda from 01.05.2018. 


5. It is also pertinent to note here that a Memorandum of Understanding has already been 


executed on 26.04.2018 between the Project Proponent ancl the Municipal Corporation of 


Bathinda regarding hiring of' vehicles of the Pr<~jecr Proponent by the Municipal 


Corporation of Bathinda for undertaking collection and transportation of' MSW. Even the 


respective ULBs has also unde11ake11 to supply MSW to the Project Proponent from 


01.05.2018. The Municipal Corporation or Bhatinda has also intimated about taking over 


of the C&T from O 1.05.2018 through its various e-mails. 


6. Accordingly, please be informed that the Project Proponent has ceased its operations of 


collection and transportation of MSW from the Primary as well as Secondary Collection 


Points in the entire Bathinda cluster from O 1.05.2018. It is l'urther stated that the Project 


Proponent has discharged/terminated its manpower contracts and all relevant sub­


contracts w.e,f.30.04.20I8 with regard to C&T. 


7. Please note that the Project Proponent shall not be liable or responsible for any action or 


activity in relation to, connected to or incidental to collection and transportation or 
Municipal Solid Waste in l3athinda Cluster from O 1.05.2018. The same shall be the 


\\1hole and sole responsibility of the Municipal Corporation of Bathinda which in any 


case is the statutory obligation of the Municipal Corporation of Bathinda. 


Thanking You. 


Yours Sincerely, 


!:)✓ 
For .. 111cron behalf of 
JITF Urban Waste Management (Bathinda) Limited 


Authorized Signatory 







Copv to: 


1. Deputy Dfrector Regional 
Local BOtlies (Department of Local Government} 
Amrik Singh Roat!, Veer Colony 


Old lmprove111e1!t Trust Building, 
Bathinda (Punjab) 


2. Punjab Municipal Infrastructure Development Company 
SCO : 89-90, Sector 34A, 


Chandigarh - 160034 
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-_PUNJAII 
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,~.--. LiFE 
~·~ Lifestyle for ,rv Environment 


tiR'S"~acct1•Hffif'ir 
PUNJAB POLLUTION CONTROL BOARD 


i~1SR-
HQ-3/EPA/F.No.:lJJzo24/ ___ ~yo~ k E-VIVl-(~ Date,~ 


To 


The Environmental Engineer, 
Punjab Pollution Control Board, 
Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehgarh Sahib, 
Batala, Bathlnda, Amritsar, Hoshlarpur, 
Jalandhar-1/11, Ludhiana-I/II/Ill/IV & Patlala. 


Subject: Utilization of RDF In Industrial units In compllance of SWM Rules, 2016. 
Reference: This office letter no, 1324-1436 dated 10.04.2024, letter no. 2417-32 dated 


06.06.2024 and letter no. 3234-49 dated 17.07.2024 (Coples enclosed}. 


In reference to subject matter, it Is Intimated that earlier, total 96 no. of industries 


of the State were requested vide letter dated 10.04.2024 to ensure the compliance of Rufe 18 of 


Solid Waste Management Rules, 2016 and replace 5% of solid fuel being used in industry with 


Refused Derived Fuel (RDF) generating by nearby ULBs with a copy to all the Regional Offices with 


a request to take up the matter with the concerned industries and ensure the compliance of the 


said rules. Subsequently, ·au the Regional Offices were again requested vide letter no. 2417-32 


dated 06.06.2024 and letter no. 3234-49 dated 17.07.2024 to take up the matter with the 


concerned industries and ensure compliance of the said Rules. However, no compliance report 


has been received from any of the Regidnal Office, so far. 


2) Additionally, the worthy Chief Secretary, Govt. of Punjab is monitoring the status 


of the directio~s passed by Hon'ble NGT In OA No. 606 of 2018 including the status of utilisation 


of RDF in industrial plants in compliance ofSWM Rules. 


3) In view of the above, it is again requested to follow up with the industries falling 


under area of your jurisdiction to make an agreement with the concerned ULBs by 06.09.2024 


and ensure replacement of 5% of solid fuel used by them with the Refused Derived Fuel (RDF) 


generating by nearby ULBs and send action taken report to this office by 07.09.2024, positively. 


DA/As above 


~___.· 
Senior Environmental Engineer (HQ·3} 


for Chairman 


Endst. No. 2-2-11 ~ Dated~ 


A copy of above is forward to the Additional Project Director, Punjab Municipal 
Infrastructure Development Company (PMIDC), Sector 35-A, Chandigarh for Information and 
necessary action, please. 


~-
Senior Environmental Engineer (HQ-3) 


~13,~d<! ~. o1W' fur, 1.ITcl>fTW 
VATAVARAN BHAWAN, NABHA ROAD, PATIALA 


Phone: 0175-2215802 E-mall, seehoJ@amaU.com, Web, www.oocb,qoy.!n 


for Chairman 
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Endst, No, it: , JS' Oatecf s/U2='i . , 


A copy of the above Is forw11tded to the Seniot £nvttonm~ntaf tngfn~ef, Punjab Polfutfon 
Control Board, Zonal Office, J11l11ndh11t, AMtHut, 8athlnda, ludhfana•f/U & Patfar.t-r/lf for 
Information and necessary action, please. , 


}t\. CJ._,,. 11 
Senfot tnvfronmlnUI En91~, CHQ-~J 


for Cflraftmran 


'ff :rr~ ff?'>, ~ h, ~)(IW 
VATAVARAN BHAWAN. NABttA ROA0. PATlA.lA 


Phone1 017S-l11SIIOH~M " 'J!.', w~ .u.LUJ.iol.l~.:'.t.l lJ 







) 
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PUNJAB POLLUTION CONTROL OOARD 
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--~.-. LiFE ~•2J Llrostvlo for ,r[{pl Envt,onmanL 


PP~~/H0/2024/ ................ . 


Subject: 


As per List Attached 


Utilization of RDF In lndustrlal unlbl In compllanco of SWM Rules, 2016, 
11st of operational units In PunJilb, 


It Is Intimated that as per Rule 18 of Solld Waste Management Rules, 


2016 ''All industn'al units using fuel and located within one hundred km from a so/Id 


waste based refused derived fuel plant shall make arrangements within six months from 


the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced". 


In view of above, It Is requested to ensure compliance or abovesaid Rule 


and replace 5% of solid fuel being used In your Industry with Refused Derived Fuel 


(RDF) being generated from nearby ULBs. 


DA/As above 


~,.. 
Environmental Engineer (HQ-3/3) 
For Chairman 


Endst. No. __ _ Dated. ___ _ 


A copy of the above is forwarded to the Additional Project Director Punjab 
Municipal Infrastructure Development Company (PMIDC) for information w.r.t his office letter 
no. PMIDC/SWM/2024-1/2100 dated· 15.03.2024, please. 


~ 
Endst. No. 


~f 
Environmental Engineer (HQ-3/3) 
For Chairman 


Dated 1 ~ ,kl I 2-4 


A copy of the above Is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Patlala, Hoshlarpur, Ludhiana· 1/2/3/4, Batala, 
Sangrur, Jalandhar-1/2, SAS Nagar, Bathlnda, Amritsar, Roopnagar, Farldkot and Fa~ehgarh 
Sahib for Information and with a request to take up matter with the concerned Industries and 


ensure compliance of said Rule .. 


DA/As above 


~~-
Envlronmontnl enbfh'lfu~~HQ-3/3).,~ 
For Chnlrmnn 1 ..,. 


-- ~~&Zc'i. mdiu, t1r-cl1JTW 
Bl awan Nnbha noad, f'atlnln -147001 


Vatavaran 1


1 
~ill!lnb,aqy.J.u, msµpcb@cnrnH.cu111 


E-mail: ciJalrman....rrU.JW0:17'-•2215793, 0175·2215802 
Phone No. :i 







n 


PU ~ ~~ d6{Efllf ~ 
• NJAn POLLUTION CONTROL BOARD 


CB/HO/No .... 


ubject: 


(Through Email only) 


The. Environmental Engineer, 
PunJab Pollution Control Board 
Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehgarh Sahib, 
Batala, Bathinda, Amritsar, Hoshlarpur, 
Jalandhar-I/II, Ludhiana-I/II/III/IV & Patiala. 


Utilization of RDF in industrial unit in compliance to Rule 18 of 
Solid Waste Management Rules, 2016. 


Board's letter endst no. 1421-36 dated ·10.04.2024 


It is intimated that total 96 no. of industries of the State were . . 
requested vide the letter referred ·above to ensure the compliance of Rule 18 of Solid 


Waste Management Rules, 2016 and replace 5% of solid fuel being used in industry 


with Refused Derived Fuel (RDF) being generated from nearby ULBs. 


~-


1


.,·· • In this regard, it is requested to send the compliance status of 


~?ictustries to whom notices were issued for use of Refused Derived Fuel,· but no 


reply/ compliance report has been received, so far. 


~~ 
1• Environmental Engineer (HQ-3/3tf _ 
~ Endst. No. ~~- . Dated ,. { ',' 1 , \ tY' 


A copy of the above is forwardE;!d to· the Sr. Environmental Engineer, 
.,.. Punjab Pollution Control Board, Zonal Office, Patiala-1/2, Ludhiana-1/2, Bathinda, 
\> -Amritsar & Jalandhar for information and further necessary action please. 


~~~~, oTWWS, trfcnrrMr 
vatavaran Bhawan, Nabhc1 Road, Patlnln - 147001 


E-mail : rbairroan,ptl,pucb@punjab.gov.ln, msppcb@cmall.com 
Phone No. 0175-2215793, 0175-2215802 


.• 







pUNJAB 
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n ----- ·'"' ..., lffiTa 1.J.~ f.t a ~EPH rn 
PUNJAB POLLUTION CONTROL BOARD 


PPCa/HO/No •. ::i .. 0..n.4-_u 1 Th h II ~cx-.s 7 roug Ema 
To 


Subject: 


Ref: 


The Environmental Engineer, 
Punjab Pollution Control Board, 


Regional Office, Sangrur, Farldkot, 
Mohali, Roopnagar, Fatehga.rh Sahib, 
Batala, Bathinda, Amritsar, Hoshiarpur, 
Jalandhar-1/11, Ludhiana-I/II/Ill/IV & Patiala. 


Utilization of RDF in industrial unit In compliance to Rule 18 of Solid Wa
5t


e 


Management Rules, 2016. . 
This office l,etter endst no. 1421-36 dated 10.04.2024 and letter no. 2417-3~ 


dated 06.06.2024. 


It is intimated that your office was requested vide letter referred above to 


send the compliance status of industries to whom notices were issued to replace 5% of solid 


fuel with Refused Derived Fuel, but no reply/ complia.nce report has been received so far. 


~ However, the comments/reply in the matter is still awaited from your office. 


It is again requested to look into the matter and send requisite reply/status at 


the earliest, to enable this office to proceed further. 1':J. ....... _ ~ • 


• Environme~M~/3),y, 


Endst. No. s :l Q) - ~ b Dated Jl / 7 } 'J A.' • 


A .copy of the above is forwarded to the Sr. Environmental Engineer, Punjab 
Pollution Control Board, Zonal Office, Patiala-1/2, Ludhiana-1/2, Bathinda, Amritsar & 
Jalandhar for information and further necessary.action please. • 


Environm~Q.-3/3} 


~ 


~•a•<i!a<!: ~, o1eJTmr, l.fknrrw 
Vatavaran Bhawan, Nabha Road, Patlala • 147001 


E-mail : chalrman.J!!!..~~Lab.gov.ln, msppcb@cmall.com 
Phone No. 0175-2215793, 0175-ZZ1S80Z 


-







1 -fi2 
List of Industries for Utilization of RDF 


s No. Regional Office Contnct Nome & Address of the Industry I AMRJTSAR KHANNA PAPER MILLS LTD, NH-3 l3YE PASS, OPP. METRO 8054211 I l I 


2 AMRITSAR 
CASH & CARRY. AMRITSAR 
KWALITY PHARMACEUTICALS (P) LTD, NEWNAAG, MAJITIIA 9356002428 


3 AMRJTSAR 
ROA D. AMRITSAR 
SARBANI FOOD PVT.LTD., (PREVIOUSLY MIS SI IREE OAOA 9915727777 
NAGA FOOD STUFF (P) LTD), 12 MILE STONE, AT'l'ARI ROAD, 0183228199 
KHASSA. AMRITSAR 


4 AMRITSAR RANA SUGARS LIMITED, VILLAGE- OUTTAR SEVIYAN, 9815900940 
TESH IL- BABA BAK.ALA, AMRITSAR 


5 AMRITSAR GVK POWER (GOINDWALSAHIO) LTD., 2X270 MW, COAL 9849095080 
BASED THERMAL POWER PLANT PROJECT, GOINDWAL 01859225102 
SAHIB. TARN TARAN 


6 AMRITSAR RANA SUGAR LTD (DISTILLERY DIVISION), VILLAGE- 9876200002 
LAUKHA. TEHSlL-PATTI, TARN TARAN 


7 AMRITSAR NEW MAJHA RICE & GEN MILLS, VILL- CIIABl·IAL, 9815513300 
BHIKHIWIND ROAD, TARN TARAN 


8 BATALA PIONEER INDUSTRIES LTD. (DISTILLERY), PLOT NO. A-3-4, 9915021802 
INDL. GROWTH CENTRE, TEHSIL & DISTT. PA THAN KOT 


9 BATALA VRV HOSPITALITY PRIVATE LIMITED, VILLAGE CHAK ALIA, 9888042778 
TEHSIL & DISTRICT GURDASPUR (PUNJAB) 


IO BATALA GURDASPUR CO-OP SUGAR MILLS SUGAR UNIT, PANIAR, 8630928466 
GURDASPUR.GURDASPUR 


II BATALA BATALA CO-OP SUGAR MILLS, BATALA, BATALA, 8630928466 
GURDASPUR 


12 BATALA CHA DH A SUGAR MILL,KIRI AFG ANA, TEHSIL BATALA, DISTT. 8427867008 
GURDASPUR 


13 BATHINDA BCL INDUSTRIES & INFRASTRUCTURE LTD. (DISTILLERY 991503021 I 
DIV.), VILLAGE MACHHANA & SANGAT KALAN, DISTT. 
BATHINDA 


14 BATHINDA OM SONS MARKETING PVT. LTD., VILLAGE SA NGA T KALAN, 9216579514 
DISTT. BATHINDA 


15 BATHINDA NATIONAL FERTILIZERS LTD., BATHINDA 6284182641 


16 BATHINDA MAL WA POWER PRODUCTS LTD., VILLAGE 9876055104 
GULABEWALA,MUKTSAR 


17 BATHINDA UNIVERSAL BIO-MASS ENERGY PVT. L TD.GIDDERBAHA • 9501111859 
LAl'vffil ROADVILL. CHANNU 


18 BATHINDA SA TIA INDUSTRIES LTD. (PAPER)RUPANA, MUKTSAR 9872556697 


19 BATHINDA VIA TON ENERGY PVT. LTD., VILLAGE KHOKHAR KH URD & 8437125103 
MOOSA, MANSA, 


20 BATHINDA MIS GURU HARGOBIND THERMAL PLANT, LEHRA 7973138823 
MOHABBAT. BA TH IND A 


21 BATHINDA MIS TALWANDI SABO·THERMAL LIMITED, MANSA. 9501110742 


22 FARIDKOT MIS ADAN! WILMAR PVT. LTD. (EARLIER MIS FEROZEPUR 7925555650 
FOODS PVT. LTD.) VILL. WAAN, FARIDKOT ROAD, 
FEROZEPUR 


23 FARIDKOT THE FAZILKA CO-OP. SUGAR MILLS LTD., VILL. BODIWALA 9855~0~8 
PITHA. TEHSIL & DISTT. FAZILKA 


24 FARJDKOT MIS DEE DEVOLVEMENT ENGINEER (P) LTD., VILL. GADHA 987605510-I 
DHAB. ABOHAR BLOCK. DISTT. FAZILKA 


25 FARIDKOT MIS INTERNATIONAL MEGA FOOD PARK LTD, VILLAGE 855880-l!i33 
DAO WALA KALAN. TEI ISIL & DIS'n'. FAZILKA 


26 FATEHGARH VAi Bl IA V ENTERPRISES ST. NO. 114, OEI IIND S:D. MODEL 987:!893090 
SAHi□ SCI IOOL, MUGAL MAJHA 


27 FATEHGARH SH REE GANES! I EDIBLE (I') LTD. VILL SI I Al ll'UR, AMLOI I 9876700925 
SAHIB 


28 FATEHGARH SHIVA CERAMICS VILL, JALALPUR, KUMllll ROAD, AMLOII 9814107715 
SAHIB FA TEHGARI I SAIIIIJ 







r 
I sNo. Rell>iriinal Office, 


Nnmc & Address of the lnduslrV Contact 
29 FATIElllGARH 


PUNJAB COLD TRADERS G.T, ROAD, SIRHIND SIDE, 98S5400089 
SAHIB 


63 
30 FATEHGARH INDIAN INDUSTRIES (FOMERL Y KNOWN AS INDIAN 9815992992 


SAHIB 
FOUNDRY & WORKSIIOP) GURU Kl NAORI, MANDI 


31 
.ClQBINDGARH 


FATEHGARH DAMAN FOOD PRODUCT VILLAGE SAi IIDGARI I, DASSI 9569526699 
SAHIB PATHANA 


32 FATEHGARH ARJAS MODERN STEELS PRIVATE LIMITED O.T. ROAD, 981501515I 
SAHIB MANDI GOBINDGARll 


33 HOSHIARPUR SAVITRI VANEER'S, VILL. IJAGHPUR, DASUYA ROAD, 7700000052 
HOSHIARPUR 


34 JALANDHAR-1 THE IJHOGPURSUGAR CO-OPERATIVE MILL,DIIOGPUR, 9855389052 
JALANDHAR 


35 JALANDHAR-2 JAY DEE LEATHER (P) LTD. PLOT NO. 28 LEATHER 9888292973 
COMPLEX, JALANDH/\R..J/\ Y DEE LE/\ TIIER tP) LTD. 


36 JALANDHAR-2 RAGHU EXPORTS INDIA (P) LTD, PLOT NO. 20, LEATHER 950144959I 
COMPLEX, KAPURTHALA ROAD, JAL/\NDHAR, 


37 JALANDHAR-2 A.R.B CONVEYORS, VPO, SANGAL SOHAL KAPURTHALA 9417776699 
ROAD. JAL/\NDHAR. 


38 JALANDHAR-2 METRO MILK PRODUCT (P) LTD, C-44, S.S.G.C., JALANDHAR. 9814152715 


~ 


39 JALANDHAR-2 SUPER RUBBER UDYOG, C-4, SPORTS AND SURGICAL 9814002567 
GOODS COMPLEX, BAST! BAWA KHEL, KAPURTHALA 
ROAD. JALANDHAR 


40 LUDHIANA-I JIWAN METAFINS LIMITED, VILL KUM KALAN LUDHIANA 9815900000 


41 LUDHIANA-I OMKAR ENTERPRISESVILL KUM KALAN, KOHARA 9888196963 
MACHHIWARA ROAD.LUDHIANA 


42 LUDHIANA-I PARAMOUNT SYNTEX PVT. LTD.VILL MANGARH, 9915577902 
MACHHIWARA ROADLUDHIANA 


43 LUDHIANA-I SAVITARI STEELS CORPORATION (FORMERLY KNOWN AS 9855898434 
SAVIT ARI STEELS CORP UNIT 2), VILLAGE RAZOOR, KUM 
KALAN LUDHIANA, 


44 LUDHIANA-2 AVON CYCLE LTD, G.T. ROAD, DHAND_ARI KALAN, 
LUDHIANA 9815299169 


45 LUDHIANA-2 AVON !SPAT & POWER LTD, G.T. ROAD, DHANDARI KALAN, 
LUDHIANA 9914833005 


46 LUDHIANA-2 GOPAL FOUNDARY, LINK ROAD, VlSHWAKARMA COLONY, 
ST.NO.4, LUDHIANA 9815199088 


47 LUDHIANA-2 LUDHIANA STEEL ROLLING J\1ILL, G.T. ROAD, DHANDARI 
KALAN, LUDHIANA 9914914456 


48 LUDHIANA-2 METRO TYRES UNIT-Ill, VPO JUGIANA, LUDHIANA 


8146584022 
49 LUDHIANA-2 MODI SALES, G.T. ROAD, SHERPUR KHURD LUDHIANA 


9814089941 
50 LUDHIANA-2 SUNBEAM LIGHTWEIGHTING SOLUTIONS PVT LTD EARLIER 


SUNBEAM AUTO PVT LTD UNIT-IV EALIER MUNJAL CASTING 
PVT LTD UNIT-I, 730-R, INDL AREA-B, LUDHIANA 


9815550087 
51 LUDHIANA-2 S.S. SINGLA CONTRACTORS, VILL BILG/\, SAHNEW/\L 


ROAD,LUDHIANA 
52 LUDHIANA-2 SKYWAY STl!EL INDUSTRIES, VPO JUGI/\N/\ , LUDIII/\N/\ 


9888177220 
53 LUDHIANA-2 VEE KAY CONCAST PVT LTD, VILL K/\NG/\NW/\L ROAD, 


LUDHIANA 9781372452 
54 LUDHIANA-2 K.N CASTING INDI/\ REGO, B-29, 8714 ST NO. 7 112, ll/\U/\ 


MUKAND SINGH N/\G/\R, G T ROAD, D/\13/\ ROAD, LUDI 11/\NA 
S0-18250330 


55 LUDHI/\N/\-2 GARG INDUSTRIES LTD, VILL GARI II T/\RKI 1/\N/\, 
MACCHIW/\RA. S/\MR/\L/\, DIS'l"I'. LUDI IIAN/\ 9815107JSI 







I SNo. Regional Office 
Name & Address oflhe lnduslrv Contact 


56 LUDHlANA-2 SHAM SUNDER SINGLA CONTRACTOR (HOT MIX PLANT), 
VJLL SAl:-INEWAL KHU RD, LUDHIANA 9780324600 


57 LUDHIANA-2 AVON NEWAGE CYCLES PVT LTD., LALL KALAN, LUDHIANA-
CHANDIGARH ROA, NEAR NEELO BRIDGE, TEl·ISIL SAMRA LA, 
LUDHIANA 9815299169 


58 LUDHIANA-3 ADINA TH DYEING & FINISHING MILLS, DYEING COMPLEX, 9814030105 
BAHADURKE ROAD. LUDHIANA 


59 LUDHIANA-3 MARVEL DYERS & PROCESSORS PVT. LTD. (FRIENDS DYEING 9815455177 


& FINISHING MILLS PVT LTD.), RAHON ROAD, LUDHIANA 


60 LUDHIANAa3 G.K. FINISHING, MATA KARAM KAUR COLONY, TAJPUR 9888217677 
ROAD. LUDHIANA 


61 LUDHIANA-3 GUPTA SHIV AM PROCESSORS (PREVIOUSLY K)'IOWN AS MIS 9915778866 
SHREE BALAJI DYEING & FINISHING MILL), 137, MAHA VIR 
JAIN COLONY. TA.f PUR ROAD. LUDHIANA. 


62 LUDHIANA-3 KAY RAJ PODDAR & CO., MAHAVIR JAIN COLONY, TAJPUR 1612726714 
ROAD. LUDHIANA. 


63 LUDHIANA-3 KRISHNA PROCESSORS, B-XXXI, KULLEWAL, MAHA VIR 9988290870 
COMPLEX, TAJPURROAD, LUDHIANA 


64 LUDHIANA-3 LOVELY INDUSTRJES, NEAR AMRIT DHARAM KANDA, NEW 16123625545 
PULi, TAJPUR ROAD, LUDHIANA 


65 LUDHIANA-3 SAMARTH WOOLEN MILLS, VILL. BAJRA, RAHON ROAD, 9876182881 
LUDHIANA 


66 LUDHIANA-3 SHREE BALAJI PROCESSORS, OPP. CENTRAL JAIL, TAJPUR 9357850500 
ROAD LUDHIANA 


67 LUDHIANA-3 SUNRISE DYERS & PROCESSORS PVT. LTD., (EARLIER KNOWN 1615095373 
AS QUALITY DYEING & PROCESS MILLS), B-XXX-2220/8A, 
OPP. CENTRAL JAIL, TAJPUR ROAD, LUDHIANA 


68 LUDHIANA-3 YOUNGMAN WOLLEN MILLS LTD., VILL. SEERA, RAH ON 1612690116 
ROAD. LUDHIANA 


69 LUDHIANA-] RAMA KRISHNA DYEING, KAKKA ROAD,OPP CENTRAL 1614617274 
JAIL.TAJPUR ROAD.LUDHIANA 


70 LUDHIANA-3 RANBIRENTERPRISES PVT. LTD. (OPC), DYEING COMPLEX, 9317199999 
BAHADURKE ROAD, 


71 LUDHIANA-3 LARK KNITWEAR, SHARMAN ENC LA VE, BIS NAGESH 9814022533 
HOSIERY, G.T. ROAD WEST. LUDHIANA 


72 LUDHIANA-3 SA TKAR PAPER MILLS PVT. LTD, VILLAGE HUMBRAN, 986628002 
LUDHIANA. 


73 LUDHIANA-3 VEENA PLYWOOD PVT. LTD, MANDIANI ROAD, MULLANPUR, 1616578842 
LUDHIANA. 


74 LUDHIANA-3 N.K. PAPER MILLS, VILLAGE GAUNSPUR, NURPUR BET ROAD, 9815041681 
HAMBRAN, LUDHIANA 


75 LUDHIANA-3 MIDAS NATURALS PVT. LTD., VILL. RAMGARH BHULLAR, 9463000600 
NAKODAR ROAD. JAGRAON,LUDHIANA 


76 LUDHIANA-3 ARORA TEXTILES, BEAS HOSIERY COMPLEX, KAILASH 9915608700 
NAGAR ROAD, OPP. RADHA SWAMI BHAWAN, VILLAGE 
KAKOWAL, LUDHIANA 


77 LUDHIANA-4 SHREE GANESH FEED INDUSTRIES, VPO GONDWAL, RAIKOT, 9815975808 
LUDHIANA. 


78 MOHALi RAJASTHAN LIQUOR LTD, VILLAGE HARIPUR HINDUAN, 
9815876359 


DERABASSI 
79 MOHALi CHHIKARA INDUSTRIES, PLOT NO. B-7A, FOCAL POINT, 


9816004659 
DERABASSI 


80 PATIALA HINDUSTAN UNILEVER LTD. (FORMERLY KNOWN AS GLAXO 9687696161 
SMITHKLINE CONSUMER HEALTHCARE LTD) PATIALA ROAD 
NABHA, DISTT. PATIALA 


81 PATIALA PART AP INDUSTRIES LTD,, (DE!'JIM UNIT)BEOPROR, G.T 9503619191 
ROAD, RAJPURA, DISTT. PATIALA 


82 ROOPNAGAR AMBUJA CEMENTS LTD., VILLAGE DABURJI, P.O 9872972358 
LODHIMAJRA, ROOPNAGAR 







SNo. Regional Office 
Name & Address of the Industry Contact 83 ROOPNAGAR 


GURU GOBIND SINGH SUPER THERMAL PLANT (GGSSTP), 96'16111169 
VILLAGE GHANAULI, DISTRICT RUPNAGAR 


65 
84 ROOPNAGAR 


MIS PRIMO CHEMICALS LIMlTEID, (FORMERL y KNOWN AS 8427563325 
PUNJAB ALKALIES AND CHEMICALS LTD.), NAYA NANGAL 


85 ROOPNAGAR SHREYANS INDUSTRIES LTD., BALACHAUR ROPAR ROAD, 8289038909 
VlLL. BAN AH, NA WANSHAHR 


86 ROOPNAGAR FINE BOARD INDUSTRIES, YOGESH BANSAL, (PROPRIETOR) 9876161341 


87 ROOPNAGAR SHIMLA PLYWOOD INDUSTRY 9872716354 


88 ROOPNAGAR MIS SHRI SHIV SHAKTI PLYWOOD INDUSTRIES, 9216990063 
CHANDIGARH ROAD, BACKSIDE GHAI PETROL PUMP, 
BALACHAUR 


89 ROOPNAGAR ASMA EXPORT INDIA, VILLAGEBHARTHALA, BALACHAUR, 9888188989 
NAWASHAHR 


90 SANGRUR RJCELA HEALTH FOOD LTD, FORMAL Y KNOWN AS MIS AP 9814002229 
SOL VEX LTD. MANWALA ROAD. DHURI 


91 SANGRUR INDIAN ACRYLICS, VILLAGE HARKISHPURA, 9855630008 
BHANWANIGARG 


92 SANGRUR A.P. ORGANICS PVf. LTD. ,UNIT-IV, MANWALA ROAD, 9779932229 
VILLAGE MANWAL. DHURI. DISTT/ SAN GR UR 


93 SANGRUR BHAGWANPURA SUGAR MILLS LTD. (COSMOS INDUSTRIES 9115110680 
LTD .. DHURI. DISTT. SANGRUR. 


94 BARNALA MIS TRINDENT LTD (SAP), VILLAGE DHAULLA, BARNALA 9878997508 


95 BARNALA TRIDENT LTD (PCD), MANSA ROAD, VILLAGE DHAUALA, 9878998811 
BARANALA 


96 MALERKOTA SHREY AN INDUSTRIES, AHEMEDGARH, MALERKOT A 9812302550 
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List of Potential Dry Waste Consumers Near Urban Local Bodies (ULBs) 


Dry Total Dry 
Sr. No. ULB Name Waste Waste Possible Consumers of Dry Waste Contact Details 


(TPD) (TPD) 


Amritsar MC 160 181.00 KHANNA PAPER MILLS LTD, NH-3 BYE PASS, OPP. METRO 
8054211111 


CASH & CARRY, AMRITSAR 


Batala MC 16.0 
KWALITY PHARMACEUTICALS (P) LTD, NEW NAAG, MAJJTHA 


ROAD, AMRITSAR 
9356002428 


Tarn Taran s SARBANI FOOD PVT. LTD., (PREVIOUSLY M/S SHREE BABA NAGA 
FOOD'STUFF (P) LTD), 12 MILE STONE, ATTARI ROAD, KHASSA, 


9915727777, 


AMRITSAR 
01832 28199 . 


RANA SUGARS LIMITED, VILLAGE- BUTTAR SEVIYAN, TESH IL-
9815900940 


BABA BAKALA, AMRITSAR 


GVK POWER (GOINDWAL SAHIB) LTD. , 2X270 MW, COAL 
9849095080 


1 
BASED THERMAL POWER PLANT PROJECT, GOINOWAL SAHIB, 


01859225102 
TA~NTARAN 


RANA SUGAR LTD (DISTILLERY DIVISION), VILLAGE- LAU KHA, 
9876200002 


TEHSIL-PATTI, TARN TARAN 
NEW MAJHA RICE & GEN MILLS, VILL- CHABHAL, 


9815513300 
BHIKHIWINO ROAD, TARN TARAN 


VRV HOSPITALITY PRIVATE LIMITED, VILLAGE CHAK ALIA, 
9888042778 


TEHSIL & DISTRICT GURDASPUR (PUNJAB) 
GURDASPUR CO-OP SUGAR MILLS SUGAR UNIT, PAN I AR, 


8630928466 
GUROASPUR,GUROASPUR 


BATALA CO-OP Sl)GAR MILLS, BATALA, BATALA, 
8630928466 


GUROASPUR 
CHAOHA SUGAR MILL,KIRI AFGANA, TEHSIL BATALA, DISTT. 


8427B67008 
GURDASPUR 


Jalandhar MC 150 199 THE BHOGPUR SUGAR CO-OPERATIVE MILL,BHOGPUR, 
JALANDHAR 


98SS389052 


Hosiarpur MC 19.00 


Kapurthala MC 10.00 JAY DEE LEATHER (P) LTD. PLOT NO. 28 LEATHER 
COMPLEX, JALANDHA R,JA Y DEE LEATHER (P) LTD. 


9888292973 


Pathankot MC 20.00 


RAGHU EXPORTS INDIA (P) LTD, PLOT NO. 20, LEATHER 
9501449591 


COMPLEX, KAPURTHALA ROAD, JALANOHAR, 


A.R.B CONVEYORS , VPO. SANGAL SOHAL KAPURTHALA 
9417776699 


2 ROAD, JALANOHAR. 


METRO MILK PROOUCT•(P) LTD, C-44, S.S.G.C., JALANOHAR . 9814152715 


SUPER RUBBER UDYOG , C-4, SPORTS AND SURGICAL GOODS 
COMPLEX, BASTI BAWA KHEL, KAPURTHALA 9814002567 


ROAD, JALANDHAR . 
PIONEER INDUSTRIES LTD. (DISTILLERY), PLOT NO. A-3-4, INOL. 


9915021802 GROWTH CENTRE, TEHSIL & OISTT. PATHANKOT 


5AVITRI VANEER'S, VILL. BAGHP UR, OASUYA RO AO, 
7700000052 HOSHIARPUR 







Dry Total Dry 
Sr. No. ULB Name Waste Waste 


(TPD) (TPD) 


Ludhiana MC 500 547.00 


Khanna 27 


Phagwara MC 12 


Jageaon 8 


3 
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, 


Possible Consumers of Dry Waste 
Contact Details 


JTWAN METAFINS LIMITED, Vllll<UM KALAN LUDHIANA 


u 1V1KM ENTERPRISESVtll KUM KALAN, KOHARA 
MACHHIW ARA RO AO LUDHIANA 


PARAMOUNT SYNTEX PVT. LTD ,Vlll MANGARH, 
MACHHIW ARA ROADLUOHIANA 


SAVITARt STEELS CORPORATION (FORMERLY KNOWN AS 
SAVITARI STEELS CORP UNIT 2), VILLAGE RAZOOR, KUM KALAN 


LUDHIANA , 
AVON CYCLE LTD, G.T, RO AO, OHANDARI KALAN, 


LUDHIANA 
AVON ISPAT & POWER LTD, G.T. RO AO, OHAN DARI KALAN, 


' LUDHIANA 
GOPAL FOUNOARY, LINK ROAD, VISHWAl(ARMA COLONY, 


ST.N0.4, LUDHIANA 
LUDHIANA STEEL ROLLING MILL, G.T. ROAD, DHANDARI 


KALAN, LUDHIANA 


METRO TYRES UNIT-Ill, VPO JUGIANA, LUDHIANA , 
MODI SALES, G.T. ROAD, SHERPUR KHURD LUDHIANA 


SUNBEAM LIGHTWEIGHTING SOLUTIONS PVT LTD EARLIER 
SUNBEAM AUTO PVT LTD UNIT-IV EALIER MUNJAL CASTING 


PVT L TO UNIT· I , 7 30-R, INOL AREA-B, LUDHIANA 
S.S. SINGLA CONTRACTORS, Vlll BILGA, SAHNEW Al 


ROAO,LUD HIANA 


SKYWAY STEEL INDUSTRIES, VPO JUGIANA, LUDHIANA 


VEE KAY CONCAST PVT LTD, VILL KANGANW Al ROAD, 
LUDHIANA 


K.N CASTING INDIA REGO, B-29, 87/4 ST NO. 7 1/2, BABA 
MUKAND SINGH NAGAR, GT RO AD, DABA ROAD, LUDHIANA 


GARG INDUSTRIES LTD, VILL GARHI TARKHANA, 
MACCHIW ARA, SAMRALA, DISTT . LUDHIANA 


SHAM SUNDER SING LA CONTRACTOR (HOT MIX PLANT), 
VILL SAHNEW AL KHURD, LUDHIANA 


AVON NEWAGE CYCLES PVT LTD ., LALL KALAN: LUDHIANA-


CHANDIGARH ROA, NEAR NEELO BRIDGE, TEHSILSAMRALA, 
LUDHIANA 


ADINATH DYEING & FINISHING MILLS, DYEING COMPLEX, 
9814030105 


BAHADURKE ROAD, LUDHIANA , 


MARVEL DYERS & PROCESSORS PVT.LTD. (FRIENDS DYEING 
9S1S4S5177 


& FINISHING MILLS PVT LTD.). RAHON ROAD, LUDHIANA 
G.K. FINISHING, MATA KARAM KAUR COLONY, TAJPUR RO AD, 


9SSS217677 
LUDHIANA 


GUPTA SHIVAM PROCESSORS (PREVIOUSLY KNOWN AS M/S 
SHREE BALAJI DYEING & FINISHING Mill}, 137, MAHAVIR JAIN 991S77SS66 


COLONY, TAJPUR ROAD , LUDHIANA. 
KAY RAJ PODDAR & CO., MAHAVIR JAIN COLONY, TAJPUR 


161272671-l 
RO AD, LUDHIANA. 


KI\ISHNA PROCESSORS, B·XXX I, KULLEWAL, MAHA VIR 
99S8290S70 


COMPLEX, TAJPUR ROAD, LUDHIANA 
LOVELY INDUSTl\l[S, NEAR AMlllT DHARAM KANDA, NEW PULi, 


161236:?SSa!S 
TAJPUR ROAD, lUDltlANA 


SAMARTH WOOLEN MILLS, Vlll. OAJIIA, RAIION ROAD, 
9$761S2SS1 


LUDIIII\NA 
SHIIEE OALAJI PROCESSORS, OPP, CENTtlAL JAIL, TAJPUR ROAD, 


93578S0S00 
LUOIIIANA 


SUNI\ISE DYERS & PROCESSORS PVT, LTD., (EARLIER KNOWN AS 
QUA~ITY DYEING & PROCESS MILLS), O•XXX· 2220 /8A, OPP. 1615095373 


CENTRAL JAIL, TAJPUR ROAD, LUDIIIANA 


\ 
\ 


\ 
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Dry Total Dry 
Sr. No. ULB Name Waste Waste Possible Consumers of Dry Waste Contact Details 


(TPD) (TPD) 
YOUNGMAN WOLLEN MILLS LTD., VILL S-EERA, RAHON 1612690116 


RO AO, LUDHIANA 
Rt\MA KRISHNA DYEING, KAKKA ROAD,OPP CENTRAL 1614617274 


JAIL ,TAJPUR ROAD,LUDHIANA 
RANBIR ENTERPRISES PVT, LTD, (OPC), DYEING COMPLEX, 9317199999 


BAHADU RKE ROAD, 
LARK KN ITWEAR, SHARMAN ENCLAVE, 6/S NAGESH 9814022533 


HOSIERY, G.T. RO AD, WEST, LUDHIANA 
SATKAR PAPER MILLS PVT. LTD, VILLAGE HUMB RAN, 986628002 


LUDHIANA. 
VEEN A PLYWOOD PVT. LT~, MANDIANI ROAD, MULLA NPUR, 1616578842 


LUDHIANA. 
N.K. PAPER MILLS, VILLAGE GAUNSPUR, NURPUR BET ROAD, 9815041681 


HAMBRAN, LUDHIANA 
MIDAS NATURALS PVT. LTD., VILL. RAMGARH BHULLAR, 9463000600 


NAKODAR RO AO, JAGRAON,LUDHIANA 
ARORA TEXTILES, BEAS HOSIERY COMPLEX, KAILASH NAGAR RO 


AD, OPP. RADHA SWAMI BHAWAN, VILLAGE 9915608700 
KAKOW AL, LUDHIANA 


SH REE GANESH FEED INDUSTRIES, VPO GONDW AL, RAJKOT, 
' LUDHIANA. 


Patiala MC 96 130 SHREYA INDUSTRIES, AHEMEDGARH, MALERKOTA 9812302550 


HINDUSTAN UNILEVER LTD. (FORMERLY KNOWN AS GLAXO 


Sangrur 8 SMITH KLINE CONSUMER HEALTHCARE LTD) PATIALA ROAD 9687696161 
NABHA, DISTT. PATIALA 


Malerkotla 15 
PARTAP INDUSTRIES LTD., (DENIM UNIT)BEOPROR, G.T 


9503619191 
ROAD, RAJPURA, DISTT. PATIALA 


4 Rajpura 11 
RICELA HEALTH FOOD LTD, FORMALY KNOWN AS M/S AP SOLVEX 


9814002229 
LTD., MANW ALA ROAD, DHURI 


INDIAN ACR YUCS , VILLAGE HARKISHPU RA, 
9855630008 


BHANW ANIGARG 
A.P. ORGANICS PVT. LTD. ,UNIT ·IV, MANW ALA ROAD, 


9779932229 
VILLAGE MANWAL, DHURI, OISTT / SANGRUR 


BHAGW ANPURA SUGAR MILLS LTD. (COSMOS INDUSTRIES 
9115110680 


LTD., DHURI, DISTT. SANGRUR. 


Bathinda MC 36 82.4 M/S TRINDENT LTD (SAP), VILLAGE DHAULLA, BARNALA 9878997508 


Abohar MC 22 
TRIDENT LTD (PCD), MANSA ROAD, VILLAGE DHAUALA, 


9878998811 BARANALA 


Moga MC 14.4 BCL INDUSTRIES & ltJFRASTRUCTURE LTD. (DISTILLERY 
9915030211 DIV.), VILLAGE MACHHANA & SANGAT KALAN, DISTT. BATHINDA 


Barnala 10 OM SONS MARKETING PVT. LTD., VILLAGE SANGAT KALAN, 
9216 579514 


5 DISTT. BATHINDA 


NATIONAL FERTILIZERS LTD., BATHINDA 6284182641 
UNIVERSAL BIO·MASS ENERGY PVT. LTD.GIDDERBAHA • 


LAMBI ROADVILL. CHANNU 9501111859 


VIATON ENERGY PVT, LTD,,VILLAGE KHOKHAR KHURD & 
MOOSA, MANSA, 8437125103 


MIS GURU HARGOBIND THERMAL PLANT, LEH RA 
MOHABBA T, BATHINDA 7973138823 


MIS TALWANDI SABO'THERMAL LIMITED, MANSA. 9501110742 







69 
' II 


Dry Total Dry 
Sr. No. ULB Name Waste ·waste Possible Consumers of Dry Waste Contact Details 


(TPD) (TPD) 


Mohali 27 78 
RAIASTHAN LIQUOR LTD, VILLAGE HARIPUR HINDUAN, 


DERABASSI 


Nayagaon 20 
CHHIKARA INDUSTRIES, PLOT NO, B-7A, FOCAL POINT, 


DERA BASSI 


Zirakpur 19 
AMBUJA CEMENTS LTD., VILLAGE DABURJI, P.O LODHIMAJRA, 


9872972358 
ROOPNAGAR 


Mandi Gobindgarh 12 GURU GODINO SINGH SUPER THERMAL PLANT (GGSSTP), 


INDIAN INDUSTRIES (FOMERLY KNOWN AS INDIAN 
981599 2992 


FOUNDRY & WORKSHOP) GURU Kl NAGAI, MANDI GOBINDGARH 


6 DAMAN FOOD PRODUCT VILLAGE SAHIDGARH, BASSI PATHANA 9569S26699 


ARJAS MODERN STEELS PRIVATE LIMITED G.T. ROAD, 
, 


MANDI GOBINDGARH 
9815015151 


SHREE GANESH EDIBLE (P) LTD. VILLSHAHPUR, AMLOH 9876700925 


SHIVA CERAMICS VILL. JALALPUR, KUMBH ROAD, AMLOH 
9Bt41onis 


FATEHGARH SAHIB 


PUNJAB COLD TRADERS G.T, ROAD, SIRHIND SIDE, 9855400089 


VAIBHAV ENTERPRISES ST, NO . 1 /4, BEHIND S.D. MODEL 
9872893090 


SCHOOL, MUGAL MAIRA 


Ferozpur 15 51 SATIA INDUSTRIES LTD. (PAPER )RUPANA, MUKTSAR 


) 
Muktsar Sahib 15 


MALWA POWER PRODUCTS LTD.,VILLAGE 
GULABEW ALA,MUKTSAR 


Kotkapura 11 
MIS DEE DEVOLVEMENT ENGINEER (P) LTD., VILL. GADHA 


9876055104 7 DHAB, ABOHAR BLOCK, DISTT. FAZILKA 
M/S INTERNATIONAL MEGA FOOD PARK LTD, VILLAGE 


Fazilka 10 
DABWALA KALAN, TE HSIL & DISTT. FAZILKA 


8558804533 


M/S ADANI WILMAR PVT. LTD. (EARLIER MIS FEROZEPUR 
79255556.SO 


FOODS PVT. LTD .) VILL. WAAN, FARIDKOT RO AD, FEROZEPUR 
THE FAZILKA CO-OP, SUGAR MILLS LTD., VILL. BODIWALA 


9855940048 
PITHA. TEHSIL & DISTT. FAZILKA 


Total ULBs - 27 Total Dry Waste- 1268.40 
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By Registered Post (AD)/Courier/Email/By Hand 


To 


The Plant Head, 


Unh·ersal Biomass Energy Pri,·ate Limited, 


Village-Channu, District-Muktsar, Punjab. 


Kind Attn: Plant Head 


Date: 16.09.2024 


Our Ref. No.: 1 dated 16.09.2024. 


Subject: 


Dear Sir. 


Compliance of Rule 18 of Solid Waste Management Rules, 2016 and the 
directions of the Punjab Pollution Control Board dt. 05.09.2024 


21. We. Mis .llTF Urban Waste Management (Bathinda) Limited. arc the Concessionaire of 
MSW Processing facility al Bathinda which produced Refused Derived Fuel (RDF) at its 
facility. 


22. We are writing lo you in furtherance to the directions issued by the Punjab Pollution Control 
Board (PPCB) dt. 05.09.2024 whereby the PPCB has directed you to make an agreement 
with the concerned ULBs and ensure replacement of 5% of solid fuel used with the RDF. 
Copy of the same is attached for ready reterence as Anncxure -1. 


23. further. Rule 18 of the Solid Waste Management Rules.20 I 6. requires all Industries near 
to our processing facility to use al least 5% of their fuel by the RDF produced hy us. The 
Rule 18 is reproduced hereunder for-ready reference: 


·' J 8. Duties of the imlustrial units located within 011e l11111dred km from the refm,ed 
derived fuel and waste to energy p/(111/.~ base,/ 011 solid waste - All industrial units 
11singfi1el and located within one hundred kmfimn" solid waste haseJ re.fi1sed derired 


.fi1e} plant shall make arra11ge111e11/.\' 1rithin six monthsfiwn the date <d not(firntion <?f 
these rules to replace al least jil'e percent of1heirfi1e/ re,1uireme111 hy refused deri1•eJ 
.fi1el so produced .. 


24. You may please note that the RDr produced by us has the following quality parameters: 


a. Calorific Value - above 3400. Kcal/kg 
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b. Moisture - up to 15% 
c. Dust - up to 5% 
d. Size - 50.0mm 


25. Therefore, you are requested to comply with the above said Rule 18 and the directions of 
the PPCB and ensure replacement of5% of solid fuel used with the RDF. 


Thanking You. 


Your~ <rcly. 


Fort1n~ 


JITF Urban Waste Management (Bathinda) Limited 
Authoriz~d Signatory 
Copy to 


9. Environmental Engineer, PPCB 
10. Commissioner, MC Bathinda 


oWi 
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:, JITF URBAN WASTE MANAGEMENT (BATHINDA) LIMITED 


,:,EC:OPOLIS Jindol lTF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 
INl(G~ATro Wf,'iJE MANAGEMENT 


By Registered Post (AD)/Courier/Email/By Hand 


To 


The Fazilka Co-Operath•e Sugar Mills limited, 


Village-Bodiwala Pitha, 


Tchsil & District-Fazilka, Punjab. 


Kind Attn: Plant Head 


l>atc: 08 .10.2024 


Our Ref. No.: I dated 08. l 0.2024. 


Subject: 


lkar Sir. 


Compliance of Rule 18 of Solid Waste Management Rules, 2016 and the 
directions of the Punjab Pollution Control Bo.m.1 dt. 05.09.2024 


1. We. Mis .fJTF Urban Waste Management (Bathinda) Limited. are the l'om:cssionairc or 
MSW Processing Facility al 8athinda which produced Refused Derived Fuel (RDF) at its 
facility. 


' \Ve arc ,,Tiling to you in fu1therance to the directions issued by the Punjab Pollution Control 
Board (PPCR) dl. 05.09.2024 ,vhcrcby the PPCB has directed you to make an ugreemcnt 
with the concerned UI .Bs and ensure replacement of 5% of solid fuel used with the RDF. 
Copy of the same is attached l<.1r ready rclerencc as Annexure -1. 


_·L Further. l{uJe J8 of the So}jd \\,'aste Managen1enl l{ules.2016 .. requires all Industries near 
to our processing facility to use at kast 5% of their ruel b) the RDF produced by us. The 
Rule 18 is reproduced hereunder for ready reference: 


J1/ •• I 8. Duties of tlte industrial units locllted within one hwulred km from tlte refused 
derived fuel (IJU/ waste to energy plants based 011 solid waste - All industrial units 
11.,i11gfi1<!1 and located ll'ithin one lmndred km /i"om a solid 11·a,·1e hu.,·C!d re/i1sed dcriw:d 
fi{(:/ p/unl shall 11wkl! orrang<'111e11ls H'ithin six 111011/hs /iw11 the dole o(notification <!I 
these rules to np/oce al lt!ast fiw peru:111 oftheir.fi,el rl!q11ire111c111 hy rc(itsl.'d derired 


fi1el so produced·· 
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ANNEXURE R-11 41 
JITF URBAN WASTE MANAGEMENT (BATHINli ~ITED 
Jindal ITF Centre, 28 Shivcji Mcrg, New Delhi • l l 0015; Tel. No.: 011 - 66463983/84 


INTEGRATED WASTE MANAGEMENT 


By Registered Post (AD)/Courier/Email 


Municipal Corporation, Bathinda 
Mall Road, 
Near Railway Station 
Bathinda (Punjab) 


Kind Attn: The Superintending Engineer 


Date: 09-10-2024 


Our Ref. No.: JUWMBL/MCB/2024 


Subject: 


Dear Sir, 


Reply to MC Bathinda's Letter (No. 2544) dated 23.09.2024 regarding 
submission of action plan for clearing MSW Dumpsite 


l. We, M/s JITF Urban Waste Management (Bathinda) Limited, the Concessionaire of MSW 
Processing Facility at Bathinda, are in receipt of your above-mentioned letter dated 
23.09.2024 and our response to the same is as follows. 


2. At the outset, the Concessionaire denies and disputes each and every contention of the letter 
dated 23.09.2024. 


3. Please note that the alleged huge quantity of semi-finished RDF, finished RDF, raw MSW 
is not attributable to the Concessionaire as MC Bathinda failed to ensure that the RDF is 
purchased by the biomass plants as was directed by the Hon'ble NGT vide its order dt. 
01.12.2017 in the matter of Capt. Mall Singh vs. State of Punjab & Ors. 


4. Further, please also note that the PPCB vide its order dt. 05.09.2024 has directed 9 biomass 
and other plants to make an agreement with MC Bathinda and ensure replacement of 5% 
of solid fuel used with the RDF. However, as on date, we are not aware if MC Bathinda 
has entered into any such agreement. 


5. Without Prejudice and in addition to the above, the Concessionaire has already written 
letters to the biomass plants to purchase RDF from the Concessionaire in compliance of 
PPCB directions. 


In view of the above, you are requested to approach the biomass plants as mentioned in the 
order dt. 05.09.2024 of the PPCB and enter into agreement with them and let us know so 
that the RDF can be supplied to them and the inventory of RDF can be cleared from the 
site. 
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JITF URBAN WASTE MANAGEMENT (BATHIN~AJilTED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 6::19.83/84 


7. Also, the alleged unprocessed/processed MSW lying at the dumping site is the legacy waste 
which has been lying on the site for the past 25-30 years. The same is also evident from the 
appeal filed by MC Bathinda before the Appellate Authority against the PPCB for 
imposition of environment compensation wherein MC Bathinda has clearly stated that, 
"rest of the land (about 5 acres) where Legacy waste is lying is still with JITF.". 
Admittedly, processing of legacy waste is the sole obligation of MC Bathinda as also 
directed by the PPCB vide its directions dt. 11.09.2020. 


8. In this regard, the Concessionaire, vide its letter dt. 19.08.2024, informed MC Bathinda 
that JITF is ready and wi_lling to handover the dumpsite and/or the legacy waste and 
unprocessed/semi processed MSW. It was also requested to MC Bathinda to inform the 
Concessionaire the steps/actions required from its end for handing over the dumpsite and/or 
the legacy waste and unprocessed/semi processed MSW to MC Bathinda. However, the 
Concessionaire did not receive any response to the same. 


9. Therefore, you are once again requested to let us know the steps/actions required from its 
end for handing over the dumpsite and/or the legacy waste and unprocessed/semi processed 
MSW to MC Bathinda. 


10. As for the observations and suggestions of the repo11 of the Local Commissioner it is stated 
that Point No. 1 of the Suggestions related to the Legacy Waste which is the sole obligation 
of MC Bathinda, and the Concessionaire is not liable or responsible for the same in any 
manner whatsoever. As for the other observations and suggestions, though the 
Concessionaire is taking steps for the same, however, active cooperation of MC Bathinda 
is required to ensure that the RDF is sold to the biomass plants. For the access tC\ Leachate 
Collection tank, the Concessionaire is taking steps to provide the same and is constructing 
a staircase for the access to the leachate collection tank which shall be completed by 
11.10.2024. 


11. Notwithstanding and without prejudice to anything stated herein, this letter will not be 
read, understood, or amount to any admission, consent, concurrence, waiver, or agreement 
on the Concessionaire's part whatsoever. Any action by the Concessionaire is without 
prejudice to its rights, which have not been waived or renounced. 


Thanking You. 


Yours Sincerely, 


For and on behalf of 
I • 


JITF Urban Waste Management (Bathinda) Limited 
I 


Authorized Signatory 


••·:,1-:_.-... :~•~·r:,,•.,\'t•• •~ •_:: '.• "//i•:-~-•:•,,:~~-~,:-::\/•~'(~ <:·/, 1
;_•_;, :.: .. •.: •:.•·:-_•,- ,: •::~,-:•• ,_.., • ... :,:•:.:.••'.-~.1:/•~,_: • .-•,~_., .. , .•~ '~•:••~ • I ••· 


,. ··' : · .R.~_g~. ~fti~e: -~~}/ l!P~l!?C:_l~~~,strial Are_a, ·Noj:i~~90fi _R~ad; 1<,osrt<a.lci,,-1. [?1
istt .. Mathura -(U.P.) - 28140_3 


:: . . •. : •. ·>: Tel ·No:: 05662~232426, 232001-03; faJ( No.: 0566l:..232577 · • . . 
·:· Pl_an't Address: ITI <;~o.yjk'. Ma~s~ .Ro~~' B/s· Rosh~n Oil Mill, Near STP Plan_t; Baihirida, ~unjob -151001 


• • CIN: lJ90·001 UP201 lPLC069571; E-mail Id: info@jiridolecopolis.com 
. • • • : • • • Website· : '«WW•iindale.copolis.com • · • • • 
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ANNEXURE R-12 (Colly.) 


PUNJAB STATE POWER CORPORATION LIMITED 
Regd. Office: PSEB Head Office, The Mall, Patiala-147001 
Office of the Dy. Chief Engineer/FE& T, Guru Hargobind Thermal Plant, 


Lehra Mohabbat -151111 (Dist!. Bathinda) 
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Tel No. 0164-2756992, Fax No. 0164-2756255, Website: www.pspcl.in 
Corporate Identity No U40109PB201 0SGC033813, E-mail: sefel qhtp@qmail.com 


M/s JITF Urban Waste Management(Bathinda) Ltd. , 
Jindal ITF Centre, 28 Shivaji marg, 
New Delhi-110015 info@jindalecopolis .com. 


Memo No. \..\ \7 1 !15 /FM-70 


Sutt)ct: Utilization of RDF in Industrial units in compliance of SWM Rules 
2016. 


Reference Your office memo. No. nil dated 25.09.2024. 


As per the letter under reference on the subject cited above it is 
-


intimated that GHTP Lehra Mohabbat is already using agro residue based biomass 


pellets in its Units as per the directions of Hon'ble Supreme Courtof India. In the FY-


2024-25 it is mandatory for GHTP Lehra Mohabbat to implement the CAQM 


directions for co-firing minimum 5% of biomass along with coal, which will be 


enhanced to 7 % during FY 2025-26 onwards. CAQM is continuously monitoring the 


co firing status of all the 11 TPP's with the range of 300Km of Delhi NCR through 


high level meetings. During FY 2024-25 up to Sept-24 GHTP has fired 30100 MT of 


Non torrefied Paddy pellets. The technical specification of these Paddy pellets were 


finalized by Mission " SAMRATH" under Ministry of Power Govt. of INDIA. Presently 


we have orders placed for supply of 171 MT Non Torrefied Paddy pellets per day and 


fre~i.: tenders for procurement of additional 200MT/Day is under finalization . The 


Torrefied Paddy pellets being supplied to GHTP have to mandatory be made by 


using minimum 50% paddy straw as base material as per directions of CAQM. 


So in view of the above as GHTP is already firing Non torrefied 


biomass pellets with the target to fire 5-7% biomass pellets as per directions of 







Hon'ble Supreme court, we are not able to fire RDF in GHTP Boilers for the time 


being please. 


CC: 1. Chairman, Punjab Pollution Control Board, Patiala, 


2. Commissioner MC Bathinda. 


3. Chief Engineer GHTP Lehra Mohabbat. 


4 Regi?nal Officer Pollution Control Board Bathindal. 


~ ., 
Dy CE/FE&T 
GHTP, Lehra 


O/c- ~ 
8/1"/ 2" 


, o abbat 


.. 







q;fec41$;5f~ ~~~5 
(amcf~<J;T3'Qin,Jl) 


: ~ m;.~ -151003 trar.r 
~ : 0164 - 2270220, 2760200 


~ : 0164-2270463 


Ref: NFB/LAB/JITF/2024 


~ The Head, 
JITF Urban Waste Management (limited) 


Bathinda. 


A Navratna Company 


Bathlnda Unit: Sibfan Road, Bathinda - 151003 (Punjab) 
Ph.: 0164-2270220, 2760200 
Fax: 0164-2270463 


October 04, 2024 


Subject: Regarding Compliance of Rule 18 of Solid waste Management Rules,2016 and the directions of Punjab 


Pollution Control Board u/ reference no. HQ-3/EPA/F.No.22158-73/2024 dtd.05.09.2024 from the office 


of Hon'ble Chairman on the subject of utilization of RDF in the Industrial units. 


Dear Sir, 


This is in reference to your Letter dated 25.09.2024 on the cited subject. With regard to utilization of Refused 


Derived Fuel (RDF), NFL would like to bring the following f~r consideration: 


1. Boilers at NFL Bathinda are of BHEL make and are tangentially fired, Balanced draft, Natural circulation, 


Radiant dry bottom with direct fired pulverized coal from bowl mills. High temp & pressure (500 degC 


and 100 kg/cm2) superheated steam is generated to run high pressure (HP) steam turbine drives and 


extraction steam (40 Kg /cm2) from HP turbines is further used to run medium pressure steam turbine 


drives and is also used in the process. Boiler is operated with pulverized coal along with Natural gas as 


the support fuel. 


2. In the Boiler, pulverized coal is fed through coal nozzles to boiler furnace. The pulverization of coal up to 


a size of 200 mesh size (75 micron) is done in the Bowl mills. As informed during the VC meeting 


arranged by PPCB dated 09.09.2024, the RDF contains around 95% plastic waste. RDF along with coal 


when fed to bowl mills, due to majorly plastic material, will not get crushed / pulverized, rather it will 


stuck inside the mill body and grinding rolls impacting the pulverization efficiency of coal also. Further, it 


will choke the fuel passage from mills to coal nozzles. 


Design of boilers is such that fuel pulverized up to a size of 0.075mm can only be used in the boilers and 


is injected.through specially designed nozzles. Due to presence of plastic material in the RDF, it will lead 


of formation of clinkers inside the furnace and will also stick on the water wall tubes & super-heater 


tubes, thereby deteriorating the performance of boiler and damage to the Flue gas path of the boilers. 


3. Coal being used by NFL, Bathinda contains moisture content in the range from 1.0% to 1.5%, however, 


as per the RDF test reports and also discussed during the meeting dated 09.09.2024, moisture content 


in RDF is in the range from 9.8% to 30% (min. 9.8%). High moisture content in RDF when mixed with coal 


will lead to clogging of bowl mills and coal nozzles. Moreover, wetness in the pulverized fuel will lead to 


flame instability, which may in turn cause flame failure in boiler and thereby interrupt the Urea 


production of the NFL complex. Ammonia-Urea plant at NFL Bathinda is continuous running plant with 


high pressure steam as the motive fluid for various high-speed machines. One stoppage of plant results 


~ ~: "CJ-11 , ~-24, o'!N5T - 201301 (3".Q". ), ~ : 0120-2412383, ~ : 0120-2412384 
Corporate Office : A-11, Sector - 24, Noida - 201301 (U P), Tel : 0120-2412383, Fax: 0120 - 2412384 


~ ~ : ~ 4\lcl-CNi.f{'j ,<nrr - 111 , 7, ~Qfc'f('f ~. ~ m;, ~ ~ - 110003,~a.mf:011-24361252. ~: 011-2436155:: 
Regd . Office: Scope Complex Core - Ill, 7, Inst itutional Area, Lodhi Road, New Delhi -110003 ,Tel: 011-24361252, Fax: 011-24361553 


CIN : L74899Dl1974G01007417 Website : http://www.nat lonalfertlf lzers.com rI @ nationaffertillzers 







in ~10000 giga calories of energy loss in addition to production loss of about 31,oAnd thermal 
shock to boiler, catalyst, equipments, heat exchangers etc. ~ 


4 ----i• 
Pertinently, the furnace of the coal fired Boilers at NFL Bathinda unit are not of a 'kiln' type, wherein 


any type of fuel can be utilized for generation of heat energy. 


inability to use RDF in boiler installed at NFL Bathinda has also been apprised to PPCB vide letter No. 


NFB/LAB/PPCB/2024 dated 11.09.2024. 


Keeping in view of the foregoing, it is requested to exempt NFL Bathinda unit to replace 5% of solid fuel with solid 


waste based Refused Derived Fuel (RDF} generated by Urban Local Bodies (ULBs). 


For kind consideration please. 


Thanking You. 


Yours sincerely, 


For National Fertilizers Limited, Bathinda 


:.L~T~ 


Chief Manager (Lab) 


CC : Environment Engineer, PPCB, Bathinda 


Commissioner, MC, Bathinda 







Ref:-OSMPL/2024-25// / 7 
Dated :-07-OCT-2024 


OM SONS 
Marketing Pvt. Ltd. 


To 


The Jitf Urban Waste Management (Bathinda) Limited 


Jindal ITF Centra, 28 Shivaji Marg, 


New Delhi-110015. 


Mob.: +91-8725031542, 8725022820 
E-mail : rajbir@oasisgrp.cr1111?1.. 


Subject: Compliance under Rule 18 of Solid Waste Management Rule, 2016-


Directions from Punjab Pollution Control Board, Patiala, u/reference no 


HQ-3/EPA/F.No.22158-73/2024 dt 05/09/2024 from the office of Honb. 


Chairman on the subject of Utilization of RDF in Industrial Units. 


Respected Sir, 


With reference at above subject we cannot use RDF at our Boiler due 


to following reason. 


1. Our Boiler is AFBC Boiler where is fuel feeding under Bed. But RDF only use 


bed feed or multi store fuel. 


2. RDF contains maximum part of Plastic (PVC). Which stick on bad material & 


develop clinker boiler going to stop. 


3. Our EC granted by MOEF fuel only is biomass. 


Hence we are further requested that RDF cannot use in Our AFBC Boiler 


-- ·-... , 
I i ~ 


For ING PVT. LTD. 


Corporate Office : 40, North Avenue, Punjabi Bagh, New Delhi - 110 026 


Works : Village Sanagt Kalan, Bathinda - 151 401 
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TSPL/PPCB/MAY-2024/06 Date: 14 May 2024 


To, 
The Environmental Engineer (HQ-3/3), 
Punjab Pollution Control Board, 
Vatavaran Bhawan, Nabha Road, 
Patiala, Punjab-147007. 


Subject: Utilization of RDF in industrial units in compliance of Solid Waste Management 


Rules, 2016. 


Reference: 
1. Solid Waste Management Rules, 2016 issued on 08 th April 2016. 
2. Letter vide no. PPCB/HO/2024/1324-1419 dated 10th April 2024. 


Dear Sir, 


1. We are in receipt of your letter vide no. PPCB/HO/2024/1324-1419 dated 10th 


April 2024 (copy attached) regarding Utilization of Refused Derived Fuel (RDF) in 
industrial units in compliance of Solid Waste Management Rules, 2016. 


2. Accordingly, TSPL contacted concerned officials of Municipal Corporation 
Bathinda and collected the sample of RDF. 


3. Upon the receipt of RDF samples, it was concluded that RDF is not suitable for 
TSPL boiler because of following reasons: 


a. RDF received is only suitable for burning in Traveling grate furnace, 


Spreader stoker fired boiler, and Fluidized bed combustor whereas 


TSPL boiler is Pulverized coal fired boiler which is suitable for burning 


only Pulverized coal or Fuel with similar characteristics. 


b. TSPL Boilers are equipped with double-ended ball and tube mill for 


feeding coal to furnace, these types of mills are only suitable for 
handling coal or torrefied fuel with properties like coal thus cannot 


handle RDF. 


TALWANDI SABO POWER LIMITED 
s,r tum Regd office: I c e, Ba't::,..,, D1s11 Manso Pun1ob - 151302 IN:JIA , , '-" r c,1r.110 


• 
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Request 


4. Since TSPL boilers are not suitable for burning RDF thus it is requested to kindly 
review the prevailing Solid Waste management rules (rule 18) and exempt TSPL 
from using the same. 


Yours faithfully, 
bo Power Limited, 


7 


Vika-fs arma Vashisht 
Head- Environment 


Copy to: 


-=-=---


1. Environmental Engineer, Punjab Pollution Control Board, Regional Office, 
Room No. 406 E, 3rd Floor, District Administrative Building, Bathinda, 
Punjab-151001. 


2. S.D.O, Municipal Corporation Bathinda, JITF, Mansa Road, Harbans Nagar, 
Bathinda, Punjab-151001. 


TALWANDI SABO POWER LIMITED 
Site cum Regd. Office: Village Bonowolo Manso - TolwondI Sabo Rood Disrt Manso Puniob • 151302 INDIA 
Tel 91-1659-2480000 i Telefax 01659-248083. websI1e www 1splindI0 co 


CIN No IJ4010IPB20,J7PLCCl31035 
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uwa~~m liFE 
l'UN./1\II POLU:TI0:'11 CONTROL BOAHJI 


I I I \ '"'l\-\ll'() PPCB HO 2024 ...... ~..l:t.... J Dated 


Tn 


Subject: 


2016 ··1111 .n 


THEr.\1AL Ll\lfff.1' 


Utilization of RDF in industrial units in compli,1nce of SWM Rules, 2016, 
list of operational units in Punjab. 


II 15 ,ntrr11illed illat as per Rule 1£. cf Sc:l.c ·.~3,te '•lo~agE-,r':',- '·' ""~ . 


. ' units using fue1 and located 1\·;tr,/n :;.7e '1:.:ndrt'.1 km fro,~ i: 5?!id 


waste based re/'used derived /uel ;:!ant shall make :1r.·arpe-m·rL, wir,: ·r, six rr:O•'-~"s from 


the date or nohficauon ;;f t,1ese n.-les to replace= at ,eas~ 'h·e P'.'-c-=nt 0.0 ~17<" - ,.uel 


requirement by refi.lsed derived fuel so fJrOduced' '. 


I~ vie,,. of abov:!, it is ·equested to ensurt! (0'7 J ;:;cic, of atove'.;3 c R~le 


and replace 5% of solid fuei beir>9 used in your nd1.,:tr1 •v th .:i.e' Jsed Der ,€'r Fuel 


(RDF) being generated from rearb·t ULBs. 


DA/As above 


~--: . . 
I, lr,. I 


Environmental E~gi~e~r (HQ-3/3), 
For Charrman 


Endst No. ___ _ D,lted __ . __ _ 


I, c~Pt of the alJove is fcrwarded ~o lht Ac,c:t .r·a ~'C!::t D rectJ· ~un:ab 
Munrcicill Infrastructure De·1;?iopment :?mpany (PMICC: 'r,r r'r na, ur . , - t his a~ C<.· e:-:er 
no PMIDC/SWM/2024-J/2!00 dated 1:.)3.2024, please. 


Endst. No. 


, •I 
~--


Environmental l:ngineer (HQ-3/3) 
For Chairman 


Dated 


A copy of ~:;P. ,ibove is forwarded ~o t':f ~n'. -•1n·--nen:~ i En~in~e- :-~~jab 
Pollution C~ntrol Boarj, Regicr1al O'f cE, Patiala, ~ir:s,iar p:,r . r.. ct:r2n· : 12 :3;< ~,:ala, 
Sangrur. lalandhar- : ; 2 SAS Nagar, &athrnda, Amr,ts3: , Roe pn~g1· r.a, J,ot ond =a:e,oarh 
Sahib for i1formution a,:j with d :-eauest to take up rr:a~t~r- :-·i:r :·1c C(>nc-;:--,eC 1ndL.:-;t~1:;i~ ~md 
'?~s·Jre rw?"):,li.3:ice o' scid P.1 


.. :e .. 


DA/As above 


:,(." 
Environmerital Engineer (HQ-3/3) 
For Chairman 


·~ ~- """~. !':c",.,... 
\'atavaran Bhawan, Nabha Road, Pati;,:a • :_.: 70(11 


E-marl :hairma, !!) r• _1?$.Q_U'!...,!hr,. "·n, .,,,ppcb:§lgrna I om 
Phone No. 0175·2215793, 0175·2215802 


I 
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,ECOPOLIS 


JITF URBAN WASTE MANAGEMENT (BATH1Nl3.nm 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - l lOOl 5; Tel. No.: 011 - 66463983/84 


INTEGRATED WASTE MANAGEfll'ENl 


By Registered Post (AD)/ Courier/ Email 


1711
' October 2024 


To, 


The Director/Plant Head 


THE FAZILKA CO-OP. SUGAR MILLS LTD. 


VILL. BODIWALA 


PITHA, TEHSIL 


DISTT. FAZILKA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


Dear Sir 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 
one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows : 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


Dust: up to 5% 


• Size: 50.0 mm 
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JITF URBAN WASTE MANAGEMENT (BATHI Q,,,~ MITED 
Jindal ITF Centre, 28 Shivaji Marg, New Delhi - l l 0015; Tel. No.: 01 l - 66463983/84 


We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel n11x. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JJTF r; Management (Bath;ndaJ Lim;ted 


[Authorized Signatory) 


Encl. : Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1 Chairman PtmJt1b flollunon ConIrol Bo,,rd, Patiala 
2. Regional Olfi r.cr Pollution Conll()I Board. BmhInda 
3. Sr. Envuonmental Eng111 eL'1 (HQ 3), PP B 
4. Environmental Engineer (HQ-3/3), PPCB 
5. Commissioner, MC Bathinda 
6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 







~j IECOPOLIS 
JITF URBAN WASTE MANAGEMENT (BATHIN85 TED 
Jindol lTF Centre, 28 Shivoji Morg, New Delhi - 110015; Tel. No · 011 - 66463983/84 


:NrEGR:t.lfl) W/\)lE MAN/\G~MENI 


By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


MIS DEE DEVOLVEMENT ENGINEER (P) LTD. 
VILL. GADHA DHAB 


ABOHAR BLOCK 


DISTT. FAZILKA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, ·Patiala, on 5th September 2024. (previous 


communication dated 25111 September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires a/I Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation . 


Yours sincerely, 


For and on behalf of 


JJTF ~ waste Management (BatMnda) um;ted 


[Authorized Signatory) 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


M/S INTERNATIONAL MEGA FOOD PARK LTD 


VILLAGE DAIJWALA KALAN 


TEHSIL & OIS'IT. FAZILKA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016-
Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25 th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/leg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF U an Waste Management (Bathinda) Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 







JITF URBAN WASTE MANAGEMENT (BATHl~~MITED l ~I 
V ECOPOLIS Jindal ITF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


M/S GURU HARGOBIND THERMAL PLANT 


LEHRA MOHABBAT 


BATHINDA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25'" September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 







JITF URBAN WASTE MANAGEMENT (BATHIN9)Q.\ITED 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation . 


Yours sincerely, 


For and on behalf of 


JITF U ban Waste Management (Bathinda) Limited 


(Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 







'II JITF URBAN WASTE MANAGEMENT (BATH!~)1MITED 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


M/S TALWANDI SABO-THERMAL LIMITED 


MANSA. 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for you, reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires al/ Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 l<cal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF rban Waste Management (Bathinda) Limited 


[Authorized Signatory) 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 







JITF URBAN WASTE MANAGEMENT (BATHl,.i~MITED 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


The Director/Plant Head 


MIS ADANI WILMAR PVT_ LTD- (EARLIER 


M/S FEROZEPUR FOODS PVT. LTD.) 


VILL. WAAN, FARIDKOT ROAD, 


FEROZEPUR 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


Dear Sir 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your.reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months fram the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows : 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 0 
• Size: 50.0 mm 







JITF URBAN WASTE MANAGEMENT (BATHIJl~MITED 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF ban Waste Management (Bathinda) Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


SATIA INDUSTRIES LTD. 


(PAPER)RUPANA, MUKTSAR 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25111 September 2024 is .hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the dote of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF u,~ Management (Bathindal Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB} dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


VIATON ENERGY PVT. LTD. 


VILLAGE KHOKHAR KHURD 


MOOSA, MANSA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This Is with reference to our previous communication sent to you on 25th September 2024 regarding 


utili2ation of Refused Dertvecl Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, In compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires a/I Industries near to our processing facility 


to use at least 5% of their Juel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived Juel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: S0_Q mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision . 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation·. 


Yours sincerely, 


For and on behalf of 


JITF "'\::-Management (BatMnda} um;ted 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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171
h October 2024 


To, 


Dear Sir 


The Director/Plant Head 


MIS TRIDENT LTD (SAP) 


VILLAGE DHAULLA 


BARNALA 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25 th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires al/ Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the dote of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 
• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF U an Waste Management (Bathinda) Limited 


[Authorized Signatory] 


Encl • Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


The Director/Plant Head 


UNIVERSAL B10-MJ\SS ENERGY PVT. LTD. 


GIDDERBAHA - LAMBI ROADVILL. CHANNU 


Dear Sir 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF Ur n Waste Management (Bathinda) Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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17th October 2024 


To, 


The Director/Plant Head 


Dear Sir 


MALWA POWER PRODUCTS LTD. 


VILLAGE GULABEWALA, MUKTSAR 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25 th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste -All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the dote of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF Ui: Maoagement (Bath;ndal um;ted 


[Authorized Signatory) 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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17111 October 2024 


To, 


The Director 


BCL Industries & Infrastructure Ltd. (Distillery Div.) 


Village Machhana & Sangat Kalan 


Distt. - Bathinda 


Dear Sir 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This 1s with reference to our previous communication sent to you on 25th September 2024 regarding 


uti!rzation or Refused Deri ved Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bath111da) Li mited, in tompliancc with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Wast Manogemem R1iles, 2016, requires all Industries neo, to our processing f acility 


to use at least 5% of theJr f uel by the RO, produced by us. The above ,s being repro<;iuced hereunder for 
ready reference. ''Duries of the lndusirwl units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended time line for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows : 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements . 


Please reconsider your decision . 


Should you need further information or wish to discuss this in detail, please feel free to contact us . 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF U•tvn•gement (Bathlnda) Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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17th October 2024 


To, 


The Director 


OM SONS MARKETING PVT. LTD. 


VILLAGE SANGAT KALAN, 


DISTT. BATHINDA 


Dear Sir 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utiliiation of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in compliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25 th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires all Industries near to our processing facility 


to use at least 5% of their fuel by the ROF produced by us. The above is being reproduced hereunder for 


ready reference: "Duties of the industrial units located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arra ngemcnt for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended time line for incorporating ·RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF ~ Management (Bath;nda) um;ted 


[Authorized Signatory] 


Encl.· Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 
3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. SDO, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 
Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 
The Director 


NATIONAL FERTILIZERS LTD. 


BATHINDA 


Dear Sir 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This is with reference to our previous communication sent to you on 25th September 2024 regarding 


utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Bathinda) Limited, in com pliarn.e with Rode 18 of Solid Waste Management Rules, 2016, and the 
directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Monagemf!nc Rules, 2016, requires all /ndusrrie!,, neor to our processing facility 


to ust: at least 5% of their fuel by the RDF produced by us. The above is being reproduced hereunder for 


ready reference· "'Dut7es of the industrial un its located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your ecirliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF ban Waste Management (Bathinda) Limited 


[Authorized Signatory} 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


Ambuja Cement,Bathinda 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This Is with reference lo our previous communication sent to you on 25th September 2024 regard ing 


ut, li zanon of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(Batllmda) Limited, in com pliance with Rule 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rule 18 of the Solid Waste Management Rules, 2016, requires a/1 lr,d(lslnes near to our processrng facility 


ro u~e at least 5% of their fuel by che RDF prodticed by us. The above is he>rnq reproduced hereunder for 


ready reference: "Dories of the rndustnol u111ts located within one hundred km from the refused derived 


fuel and waste to energy plants based on solid waste - All industrial units using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant shall make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


l. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 
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committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision. 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation. 


Yours sincerely, 


For and on behalf of 


JITF U~ Management (Bath;nda) Umlted 


[Authorized Signatory] 


Encl : Directions for Statutory Compliance as issued by Punjab Pollution Control Boara 


(PPCB) dt. 05 .09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. 500, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 
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.,leJJJOus JITF URBAN WASTE MANAGEMENT (BAT:'.WN1A~MITED 
Jindol lTF Centre, 28 Shivaji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 


lt'JlCll.,..tlO WASJI MA"J\GlME••1 


By Registered Post (AD)/ Courier/ Email 


17th October 2024 


To, 


Dear Sir 


The Director/Plant Head 


Sukhbir Agro and Energy Limited Jaitu 


District - Faridkot Punjab 


Subject: Follow-up on Compliance under Rule 18 of Solid Waste Management Rules, 2016 -


Utilization of RDF in Industrial Units 


This 1s with referen e to our previous communication sent to you on 25th September 2024 regarding 


Utilization of Refused Derived Fuel (RDF) produced by our facility, M/s JITF Urban Waste Management 


(13athinda) Limited, 111 compliance with Rtile 18 of Solid Waste Management Rules, 2016, and the 


directions issued by the Punjab Pollution Control Board, Patiala, on 5th September 2024. (previous 


communication dated 25th September 2024 is hereby attached for your reference) 


Rvle 18 of the Solid \ll/aste Management Rules, 2016, requires all Industries neo, to ovr processing facilrty 


to use at least 5% of their fuel l.>y tfir. RDF produced uv U!i . The above 1s /Jemg reprod/lted hereunder for 


ready reference· "DutlPs of the 1nd11S(liol units located wrt/1111 on hw1Ci1ed km from rhe refused denved 


fuel and waste ro r>n(:'1gv plants based on solid wa~te - All industrial vnits using fuel and located within 


one hundred km from a solid waste based refused derived fuel plant sha(J make arrangements within six 


months from the date of notification of these rules to replace at least five percent of their fuel 


requirement by refused derived fuel so produced." 


It has come to our attention that we have not yet received a response from your office regarding the 


initiation of RDF supply to your Plant, as per above. As you are aware, the rule mandates that all 


industrial units within a 100 km radius of RDF production facilities replace at least 5% of their fuel with 


RDF, and we are keen to begin discussions on how best to facilitate this arrangement for your operations. 


We would appreciate it if you could kindly confirm the following at your earliest convenience: 


1. Your intended timeline for incorporating RDF into your fuel mix 


2. Any logistical requirements you foresee to ensure a smooth commencement of RDF supply 


3. Any specific concerns or clarifications you may have 


For your ease of reference, the RDF quality parameters are as follows: 


• Calorific Value: above 3400 Kcal/kg 


• Moisture: up to 15% 


• Dust: up to 5% 


• Size: 50.0 mm 







ti I ECOPOLIS 
JITF URBAN WASTE MANAGEMENT (BAT' 1 ~ M ITED 
Jindol lTF Centre, 28 Shivoji Marg, New Delhi - 110015; Tel. No.: 011 - 66463983/84 


1NTEG~AfED WA5Tt MANAGfMfNr 


We understand the importance of compliance and environmental responsibility, and our team remains 


committed to supporting your efforts in transitioning to RDF as part of your fuel mix. We look forward 


to your prompt response so that we can ensure timely supply in line with regulatory requirements. 


Please reconsider your decision . 


Should you need further information or wish to discuss this in detail, please feel free to contact us. 


Thanking you in advance for your cooperation . 


Yours sincerely, 


For and on behalf of 


JITF U ban Waste Management (Bathinda) Limited 


[Authorized Signatory] 


Encl.: Directions for Statutory Compliance as issued by Punjab Pollution Control Board 


(PPCB) dt. 05.09.2024 


Copy to: 


1. Chairman, Punjab Pollution Control Board, Patiala 


2. Regional Officer, Pollution Control Board, Bathinda 


3. Sr. Environmental Engineer (HQ-3), PPCB 


4. Environmental Engineer (HQ-3/3), PPCB 


5. Commissioner, MC Bathinda 


6. S00, MC Bathinda 


7. Plant Head, BCL Industries & Infrastructure Ltd. (Distillery Div.), Village Machhana & Sangat 


Kalan, Distt. - Bathinda 







From: Pramendra Hada 


Sent: 21 October 2024 15:05 


To: a_ee.swm. ppcb@gmailc-9111 


Subject: Industries Correspondence list 


Importance: High 


Dear Sir, 


Annexure R-14 


l{indly attention : MFYr. Rajive Gaba, Environment EngiM.tU 
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As discussed, & desired by you please find the communication list of Industries & their replies where we met 


for using RDF as a fuel. 







... ... -
Commuincitlon Sent to Director & PLilnt ... '1 n 


SI.No RegloNI Otflce Name & Address of the Industry Contact No. 
Distance from 


email Speed Post By Hand Fallow up delBlb 
Bothlnd.1 Pl•nt 


Viendor ha~ u._,d lo, wmple lot SamC)le disp.1ched on I 
BCL INDUSTRIES & INFRASTRUCTURE LTD 


'15/09/2024 Jd Oc1·l024 Wmple found OK a\ confirmed by BCL M:L 


I BATHINOA {DISTlllER'f DIV.). VILLAGE' M.ACHHANA & 991.5030211 17.6.,m.!i NA 
27/09/2024 


17-09-2024 uNed ro, d~}N'ln for ROF ,~1e-s ori04.10.2024 Mel ~nied 


SANGAT KALAN, OISTT. BA.THIN DA with Mr k M Gupta,Lia1onlnI offk:et,He a11reed to teke 


flDF or lree or cort u pl.Int.Letter civen bv BCL. 


OM SONS MARKETING PVT LTD,, VILLAGE 25/09/2024 
Al the time ol visit al theire plant thryinforme-d there 


2 BATHINDA 9216579514 20.9kms NA '15-09-202• , AFec Boller so JIOF c:annol be uudJette, rekeived oi, Oenled 
SANGATK;.LJi,N, OISTT B.ATHINOA 27/09/202• 07 10 2024 


l BATHINOA NATIONAL FERTILIZERS LTD, BATHINDA 6264162641 10.Hrns NA 
'15/09/2024 


17-09-2024 
They PF Boiler ro ROF c,nnot be usedJeUer rekeived 


Denied 
27/09/2024 on07.10.1Cl24. 


Met to Mr. Jhangra on 09.10 202.t.he told that Due 


MALWA POWER PRODUCTS LTD , VIL.l.AGE '15/09/2024 
to Paddy Husk purchasing season up to 15 11 2024 


4 BATHINDA 9876055104 58.S kms 25-09-2024 NA "\'HII be ove:rso RDF will be purchsed continously 
GUlABEWALA,MUKTSAR 27/09/2024 


after 15.11.2024 He advls.!id us join the new 


customers first ahierthit we will revise the rate. 


VNIVER5AL 810-MJ\55 ENERGY PVT. 
'15/09/2024 s BATHINOA LTD.GIDDERBAHA • LAMBI ROADVILL 950111 18§9 42 9 kms NA 16-09-2024 


Reply r~ei-.:ed on 16/09/.20.Zol 
Denied 


27/09/2024 denie-d 10 l•ke RDF 
Ct-lANNV 


Tel-ephonically discus!'.ed Plant 1s rurir·ung und'S!r 


warrant-( period Vibrating grate Boiler He can 


use {m pack~l form) after confirmation from M/S 


Che-ema Boller due to presence of Chlorine In 


e BATHIND.6. 
SATIA INDUSTRIES LTD (PAPC:RjRUPANA, 


9B72550697 56.5 kms 25-09-2024 
25/09/2024 


NA 
RDF Again Visited Today (07.10.2024) now they 


MUKTSAR 27/09/2024 have taken sample for lab test.SO Kg sample to be: 


given for Burning.Mr, Akhtar.Sr. GM-Fuel is out of 


station he \'/ill join on 10.10 2024 and WIii give 


reply after that RDF uimple handed over to u~ 


fw I 10.All-t. 


V1s1ted plant on 10.10.2024 for revenue 


collection Met with Mr Alok Anand--Fuel 


VIATON i:NERGY PVT LTD .. VILLAGE 
Mlniger and Mr. V1vek--Accounts.Plant ii4!ad was 


Amount 


7 BATHINDA KHOKHAR KHURO & 6437125103 55 Okms 25-09-2024 
25/09/2024 


NA 
out of station and will jorn on 14.10 2024 or 


Received 


MOOSA. MAN5A. 
27/09/2024 15.10 2024 Also discussed with Mr. Kanda 


:Rs.192033, 
!Hyderabad officeJ Released amount Rs 


192033.00 todav (10 10.2024).For Balance amount 


\·,e will discuss with Mr. r.anda on 11.10.2024. 


s 8ATHINDA 
\11S GURU HARGOBINO THERMAL PLANT, 


797313S823 28 Okms 
.,EHRA MOHABBAT, BATHINDA 


25-09-2024 2S-09-2024 NA Aeplicd re<eNed on 09.10.1024 Oenied 


MIS TALWANDI SABO-THERMAL LIMITED. 
'15/09/2024 


' BATHINDA MANSA 9501110742 .tS.Okms NA NA 
LeHer Ae-cetved 01: 14/05/2024 In u:\pon1e (o old 


Denied 
27/09/2024 <omuniution 


\'fl$ AOANI WILMAR PVT. LTO.{EARLIER Vldtl!-d on 08.10 1014.0h.c:uuttf with pl.1nl he•d & 


VI/S FEROZEPUR FOODS PVT LTD.) VILL 25/09/2024 
Tet.hnk•I hc•d.Thelr A.FM B~er i\ ,uit1ble for ont-, for 


10 FARIO;(OT 
WAAN. FARIOKOT ROAD, 


7925555650 9.3kms NA 
27/09/2024 


NA burnina ~ huJk •nd nor wi1•ble for JIIOF burnln& OeniHI 
hcl"l(C ROF unnot be u\ed in their pl.int fieplicd 


'EROZEPUR th1ou1h E•mail. 


Visited plant on 10.10.2024 and met GM. 


Mr.K,tedar-Senior Chemist.Mr Satish Thankral-


Fuel Manager 01scuss~d with Sugar-Team !hey 


TH£ FAZILKA CO·OP. SUGAR MILLS LTD., 
25/09/2024 


are Interested to burn RDF bee.a use of fuel 


11 FARIOKOT VIU BODIWALA 98559-100-tS 99.3 kms NA 
l7/09/2024 


NA shortage and ROF charectistics They will dmuss Letter received. 


PITHA, TEHSIL & OISTT FAZILKA with t-tchnlcal team so RDF sample: given for lab 


analys,s.Thev also asked of RDF rauu we tolr:1 


I 
them Rs.2533/Tori.They are burning 360 TPO 


baggase and can easily consume 20 TPD ROF. 


Met to Mr Jhangra on 09 10.2024.he told that Ou@ 


MIS DEE DEVOLVEMENT ErJGINEER IP) 
15/09/2024 


to oadcfy Husk purchasing season up to 15.11.2024 


12 FAP.IOKOT LTD. Vlll G.!.DHA. OHA8. A60HAR BLOCK, 967605510-t '15-09,2024 
27/09/2024 


NA wm be over so RDF will be purcnsed commously 


DISTT. FAZILKA after 15.11.2024 He adv1s~d us join th~ new 


customers f1rst aftuthat '-"E will revise the rate 


MIS INTERNATIONAL MEGA FOOD PARK I 1l 
LTD. VILLAGE 15/09/202• 


FARIOKOT 
OAIJWALA KALAN. TEMSI.._ & OIS'IT 


8558804533 81.0kms NA 
27/09/2024 


l<A Vhiled on 09 10 20H.Pl.int i, clo,ed 


FA21LKA ' 
14 8ARNALA 


MIS TRIDENT LTD /SAP1, VILLAGE 
9878997508 53 lkms 25-09-2024 


25i09/202• 
NA I O~AUUA. 6AP.NALA 27/09/2024 Mr R.,1.at Monr• Vitited 1ite on 06/09/101◄. informed 


Denied 


the fuel ii not )uit1ble to thelre boiler fleauired fuel 
)iJe i, bt-low 10mm.Rel,)li~d re<ived throueh En1<1il on 


Jl B~RNALA 
TRIOENT LTD !PCD}, r-/ANSA. ROAD. 


987699S.Sll 63 lkms '15-09-2024 
25/09/202• N:. 10 10 2024 


VILLAGE DHAUAlA, BARANALA 17/09'2024 
Denied 


Visited on 06 10 202.S Discussed mtn ►utl he-ad & 


To!Cl-.nicat "°lead.Plant head was out of 


16 2a1tc s ... knt,tr Agro and Ec1ere",' Limit':d 9267991094 J.Qio'..M 'r'=s 
station Their Boller •s undH maint-enance and 


us-es f::1ce paddy as a. ~:.Jel.ROF sam::ile- eiv.i:n for 
-~:,,;r ro;ce1~·e•j 


lab ana1•,sl! Tnev will d1sc•JSS ~11tn pla"'I: "lead as 


\":ell tethri1cal tea,n and ,..,ill reol-,· I 


-- Batt',i:--,da Arno..iia Cl?•nent Batl".mda 7208858-l,,8 12 ,)5 10 202:-1 "(;:>i neuled 







Thanks & Regards, 


PRAMENDRA HADA 


Deputy General Manager-Projects 


Jindal ITF Urban Infrastructure Limited (Part of OP Jindal Group) 


Jindal ITF Centre, 28-Shivaji Marg, 


New Delhi -110 015 


Mobile: +91-7725921243IFax: 011-66463982, Tel: +9111 66463983/986 


Email: i::iraJJlfil_"ldra.hacla.@Jiru:ta.l~_copoUs.c_QJ]] IWebsite: www.j.i.IJ.tlalecopolis--'-c...QJD 


JITF Urban Infrastructure Limited 


.. 1 
oECOPOL S 
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Disclaimer: The information contained in this message (including any attachments) is confidential and may be 


privileged as it is intended only for the person or entity to which it is addressed. If you are not the intended 


recipient of this message, be aware that any use, review, retransmission, distribution, reproduction or any 


action taken in reliance upon this message is strictly prohibited. If you received this in error, please contact the 


sender and delete the material from all your computers and notify Helpdesk by calling 011-66463929 or 


through e-mail on ll.J:l..e.lp..d.e.sk Delhi@jwLU_o. Thanks for your cooperation. JITF Infra logistics Ltd. puts cyber 


security of its employees & client(s) at a high priority therefore, we have put efforts into ensuring that the 


message is free from any virus. 


DISCLAIMER:The information contained in this message (including any attachments) is confidential and may 


be privileged. If you have received it by mistake please notify the sender by return e-mail and permanently 


delete this message and any attachments from your system.Any dissemination, use, review, distribution, 


printing or copying of this message in whole or in part is strictly prohibited. 
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ANNEXURE R-16 119 


.MUNH11PAL CORPO'RATrON BATHI.N"DA 


No. / / 3 / MS .W 
To whom so ever l.t 111ay concern 


Tt1i$ Is t.o certify l'1at M/s. JITF URBAN INFRASTRUCTURE (BATHJNDA)-l TD.(Goncessionaire) t,ad 
setup.,ahi:l'ls op.eraling municipal solid waste collection and ,transportation sy,stem in Bathind~ Cluster 
pr.eject area. Tt1e p rofect area comprises 9f Bathinda city ·and 17 ·Urban Local bodi~~/lowns . 


Sr.No .Particu lar~ 


-'t·.,":_·. 'Nature of the 'projec.i 
.. 


'' ', .. . ' 
L• . . 
. . .. -. .. .. ... 


2 En lily/Authority for w_hicl1 !11~ pr~jecl was 
execl1te9(Name of 'the n,unic;ipaliiy, wilh contact 
addr'.e.ss e;mall, phone -and Fa·x humbe~) 


3 L0catlon oftlie p(olect . 
4 Concessien period of the· prolect 
6 Date of cbmmencemenl •of Qroject I confract 
·s.: •'· .. ·l'f~liiber Qfl10\1seMlc!(b'eii1g servei;fi;l?i ly ·.f9r door• to . ,• 


• . door wasle .co\teclion ;, • • .. 
7 -N1,1rnber of;9ornn'lercial establishments bel,ng :served 


dally 
8 Daly-Waste (Toflnage) collected and transportation in 


accordance with MSW rules 
9 'No. of vel1icles in operation tor MSW collecli.on <1nd 


transportation 
a-) l~ick!;lhaw 
I>) Mini 1tipper 
c) Cornpactor L- . 


Performance of the conce.ssionalre is found to be satisfactory. 


.P,ifticLJ,lars of the p.ro)'ect 


Do.or'to door c0tleclion , 
·s.E?conctary cqlleclion and 
~r.-insportation of 'MSW to 
processing and disposal .site on 
b~ol basis as pel' MSW n1tes 
(20.00) 
Balhinda MLmicrpal 
Gorporation 


B:athinda Cluster 
25 years 
11111 'December. ·2011 
1,74,000 -
31 ,000 


·•··------·-·" 
390 tons 


--


575 
55 
14 


i ~~ 
Cornrhi&s'ioner 


Munlc\pnl Corp ration, B<1thindi;1 


i 
i 
; 
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MUNlCIPAL CORPORATION BAT,HlNDA 


To .whom so cvcl' ii mnv conccl'n 


Thh iii to eerti( 1Jwt Mis. JITF UH.T3AN INF'RJ\STRUCTURE (BATH!NDA) LTD.(Concessiom(ire) 
liach~t\i"p_- rin-d,~_$-op~i:~t,1_1g lnt111icipal sq.lid wnste collection ·nnd trm1spo11~iio.n :ysrem 'hi l3a1bip<la 
Clu~i~r proj~cl' are,i . 'Fhe prc~jec!Hre.a coi11p1:i.s.es t)f'B,ttl1i11d(t city ::inli: n Ud>nn Loc~t'I bo.dics/low-11s, 


S·r,no "l~uhiculurs 
1-,-, --~,-Nattlre of the project 


':• 


;2 Ehtity/;\uthqri ty /' r \.VJ1 ich the project •\\ins 
.ex\.,cUted(Nnme o.f the 1m1111clp,dit;Y, w ith ctrntnct 
address, ·e-mail, pl101.1e nnd Fax. number) 


l?al·(icufars Qf'the project 
'TJoqr l<) door cblJecti<>n, • 
sec.on!'.la,y co.ll(!ct-jpn qncl 
tnmsporlat1on o.f-MSW Lo 
pl'o.ce:; ·ing i1nd disposal site on 
pop!· basis as per MSvi1 qt_les 
,(2000) 
Bathincla. Ivhm icip11l 
Corporation 


3 Locij't-ion ofthl:! pr0ie.c1 .13all)inda Clu~rer 


,_,5 ; ·.:; ,, :'/>'( ¾C>at/;'i\◊f 'C<;>ll1,ll1~11C.emenr t)f Pr-'-·.Q..,_]· ~_c_t _/ ._CO_l __ ll_ra~c..,..1 ____ --;_~1_111 1 'December' 2() H 
6 'N.uJ,111)1::r of hq~1s~.lwl.~l.s being s0rvcd d~jJy,for door to 1,7(0.00 


door wtu,le ·col lectio11 • 
7· 'Nun'ib~;. of cornmercin l escoblis1i'mcnts being :;er,,ed 


da_ily • 
8 Da l. Waste (Tqnnage) col lti{.!tcd and 1ronspo.1tation in 


,accordance with -JVlSW rules 
9 No. ofvc.hi.cles in -opcrut"ion for MSW collc~liCln and 


, .t1:;:111sport tfon 
a.) 'Ric:ksJiaw 
ll) Mi ni ~tipper 
,c) Comp1,1cwr 


J>~rformm1ce of th9 Cl>nccssionafrc is .found to be satisfactoi:y. 


Jl.000 


450 t(ll1$ 


., .. 
:,57~_ 
·-ss • 
l4 
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ANNEXURE R-18 


BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 


Appeal No. 70 of 2012 
And 


M.A. No. 1203 of 2015 
In 


Original Application No. 106 of 2013 
And 


Original Application No. 69 of 2016 
(Earlier OA No. 36 of 2013) 


Capt. Mall Singh & Ors. Vs. State of Punjab & Ors. 
And 


Gaurav Jain Vs. State of Punjab & Ors. 
And 


Rajinder Singh & Ors. Vs. State of Punjab & Ors. 


CORAM : HON'BLE MR. JUSTICE SWATANTER KUMAR, CHAIRPERSON 
HON'BLE MR. BIKRAM SINGH SAJWAN, -~~ERT MEMBER 


Appeal No. 70 of.2012 
Present: ·.·• ·:-,Applicant: 


./'; I ·Responde nts: Mr. Kamal Jeet Singh, AAG and Sukriti Singh, 
State of Punjab • 
M.r. Naginder Benipal, Adv., for~M.IDC 
Mr. Rajul Shrivastav, Adv. M.P.P'.C.B. 
Mr. Manoj K. Singh, Ms. Naliva Bandhopadhyay; 
nnd Mr. Manish Gopal Singh Lakhwat,


0 


Advs. for 
I Project Proponent ' • • • 


M.A.-No. 1203/2015 in 
Original Application No. 106 of 2013 
Present:•'- Applicant: Parul Gupta, Adv. 1 . 


~ Res:fo~dent Mr. Kamal Jeet Singh, MG and SuJcriti .Singh, 
Sta 7 of Punjab 


.• Mr. Naginder Benipal Adv., IAS ·fot PMIDC 
Mr. Ma.noj K. Singh, Ms. Naliv:n~audhopadhyay; 
and Mr. Manish Gopal Singh:Lakhwat, Advs. for 
Project Pro!'o~~~t 


I • ' • .•' 
• .., - • " • I ; ••• ~ ' t• " 


Original Application No. 69 of 2016 (Earlier O\A. No. 36/20131 • 
Present: Applicant: • , . 


Resp.ondent Mr. Kamal Jee, Singh; AAG and Sukriti Singh, 
State of Punjab 


Date and 
Remarks 


Item No. 
01 to 03 


September 
06,2017 


SS • JfT 


Mr. Naginder Benlpal, Adv., for PMIDC 


Orders of the Tribunal 


The Learned counsel appearing for the State of 


Punjab submits that the plant is functioning satisfactorily 


and particularly there is no malodor and public agitation. 


He however points out that there are two major 


difficulties, one is that the Project Proponent is not 


starting the waste to energy plant in accordance with the 


1 







Item No. 
01 to 03 


September 
06,2017 


.... Jff 


.., . 


terms of contract and the second is that the Refuse 


Derived Fuel (RDF) which generated is not being accepted 


by the end user. 


Though, we have directed the State Government, 


probably the requisite RDF does not have the requisite 


caloric value for effective use in power generation process. 


The Learned counsel appearing for the Project Proponent 


submits that they have supplied the samples of the RDF 


manufactured in pursuance to the Government letter 


dated 31st August, 2017. 


The Learned counsel appearing for the Project 


Proponent submits that he has no,;.'bbjection to provide 


sample to any authority as stated i~ the' ·orders of the 


Tribunal: According to him, the RDF generat~&meets the 


requisite parameters. He further states that if the State 


Government p_~?-~ides fair terms - 'then tlie" • Project 


Proponent will be \ willing to establisli waste to~ energy 


' 
plant. Hpwever, he' needs specific instructions in relation 


" ~ J'he L~amed counsel appearing_ for the State 
.... -' ... - - , , .. 


submits··that tlie State would pu~ in every possible effort 
- - ··-· .. • 


in-.-,enns of contract an4,h_~lp the·:·Project Proponent to 
':"u:·;.;_,: ;· . .l•. 


establish such plant. I;;_ 
0


light of the above, we pass the 


following directionsi-


1. The samples of the RDF produced by the Project 


Proponent shall be provided to the Central Pollution 


Control Board, Punjab State Pollution Control Board 


and Punjab Engineering College, Chandigarh for 


testing. 


2. The samples should be furnished by tomorrow 


positively. It shall be the responsibility of the 


2 







Item No. 
01 to 03 


September 
06,2017 ... .,. 


:.,.-


ProJect Proponc~~ .to. deliver the samples against 


receipt to all these institutions. . 


3. The RDF be analysed with reference to critical 


parameters like calorific value, moisture content, 


inert, etc. and report thereof, be submitted to the. 


Tribunal by the next date of hearing. 


The Lea.med counsel appearing for the Project 


Proponent may also seek instructions as to establishment 


of waste to energy plant, by using most modem 


technology, which would not result in unhealthy or 


environmentally hazardous emissions released in the 


surrounding areas. 


The plant will continue to operate -,in terms of our 


earlier order. 


List this matter on 12th September, 2q 17. _ .. , 


On that day, the Chamber meeting will be held at 
. 


01:30 PM in GT, subsequent upon ·t.1;at, tl'ie ml!tter will 


be taken up for dire:ctions . 


.. 


. . : : . . ": .. : .. .... , ... .. ...... , .... : .... . ..... ... , , CP 
. I t I' '(Swatan_tq Kun'lar) 


... ... ................................... ,EM 
{Bikram Singh Sajwan) 


3 







ANNEXURE R-19 


Press lnformlltion Bureau 


Government of fodia 


-----~--------M=-=-:i!:1 is try of Urban Development 


_,,... 


S.No 


l 
2 


3 
4 
5 


6 
7 


8 
9 
10 


11 


12 


13 


14 
15 
16 


17 


18 


19 


20 


2 


04-May-20 I 7 12. 18 1ST 


~'wachh Survr.kshari - 2017: S:ioitation R:mkings of Cities/Towns St:itc/UT-wise 


State/UT a1\d no.of cities Cities/Towns with rankings 
Slllveved 
A and N Islands (l) Port Blair-221 
Andhra Pradesh (~:21 Visakhapatnam-3, Tirupatl-9, VIJayawada-19, Tadlpatri-31, Narasaraopeta-- -


40, Kakninada-43, Tenali-44, R-ajahmundry-46, Ongole-70, Chlttore-71, 
Nandya\-80, Machl\lpatnam-83,E\uru-86, Bhlmavaram-87, Guntakal-93, 
Tadepa\legudem-97, Chil.ika\urlpeta-107, Guntur-118, Srikaku\am-119, 
Vizlanagaram-126, Proddatur-133, Dharmavaram-149, Kadapa-154, 
Gudlvada-156, Kavall-159, Hlndupur-160, Nellore-165, Kurnool-176, 
Anantapuram-213, Srlkalahastl-214, Adonl-224, Madanapalle-281 


Arunach~I Pradesh (1) ltanagar-216 
Assam (4) Guwahaty-134, Nagaon-161, Silchar-280, Oibrugarh-297 
llihar (27) Blharsharif-147, KlshanganJ-257, l'atna-262, Bettlah-270, Hajip ur-272, 


Bhagafpur-275, Sasaram-278, Bodh Gaya-293, Muzaffarpur-304, Jehanabad-
· 301, Buxar-327, Dehrl-334, Purnea-342, Motlhari-348, Oarbhanga-356, 
Aurangabad-357, Gaya--362, Slwan-376, Arl'ah-390, Danapur-391, Saharsa--'-
396, Begusarai-404, Jamalpur-414, Mu"ger-415, Chapra-1122, Katlhar-430, 
Bagaha-432 


Chandigarh (1) Chandfgarh-11 
Chattisgarh(S) Ambikapur-1S, Bhllal Nagar-54, Durg-85, Ralgam-104, Raipur-129, 


Rajnandgaon-164, Bilaspur-179. Jagdalpur-232 
Dadra & Nagar Havell (1) Silvassa-264 
Daman & Oiu (2) Dlu-340, Daman-350 
NCT of Delhi (5) NDMC-7, Deihl Cantonment-172, F.ast MCD-196, Soutt, MCD-202, North 


MCC-275! 


Gujarat (31.) Surnt•4, Vallodara-10, Ahmedabaa-14,~ajkot-18, Gandhlnagar-20, NaV5art ..... 
25, Vapl-26, Bhavnagar-33, Kalol-34, Jamnagar-35, Jetpur Navagadh-39, 
Godhra-49, Junagadh-52, Bharuch-60, Dwaraka-66, Gaodhldham-67, 
Nadlad-69, Botad-79, Palanpur-95, Morbl-96, Bhuj-98, Mehsana .. 99, Veraval-


101, Anand-103, Patan-111, Deesa-120, Amreli-123, Valsad-142, 


Sureru!ranagar Dudhrei-150. Gondal-1S3, Porbandar-184 
Goa (1} Pana]l-90 
Haryana (18} Karnal-65, r-aridabad-88, Gurugram-112, Panc:hku\a-2U, Sonepat-243, 


Thanesar-253, Jind-26S, Sirsa-274, Kalthal-282, Hissar-291, Rohtak-295, 


Rewari-303, Ambala Sadar-308, ranipat-335, BhJwanl-345, Yam,managar-
346, Bahadur~rh-353, ralwal-397 


Himachal Pradesh (2) Shimla-47, Kullu-2.59 
Jammu & Kashmir (4) Leh-100, ,\n-anrnag-197, SrJpagar-241, Jammu-251 _1... 


Jharkhand (9) Chas-41, Jamshedpur-64, Girldh-81, Hatarlbagh-91, Deogarh-102, Dhanbad-
109, Ranc:hi-117, Mango-131, Aclity~pur-144 


Karnataka (27) Mysuru-5, Mangaluru-63, ,Udupl-143, Shivmo8car-147, Mandya-148, 


Tumkuru-152, Gadag Betagirl-167, Hubbafl-Dharwad-199, Bagalkot-203, 
Bengafuru-210, Bhadravatl-217, Rar,ebennur-220, Chlkmagafur-225, Hasan-
227, Belgavi-248, Bellary-283, Davanagere-288, Kalaburgai-294, Vljayapura-
312, Bidar-315, Hospet-317, Rakhur-328, Chltradurga-337, Robertsonpet-
347, Kolar-373, Gangavatl-381, Badami-388 


Kerala (9) Kod1lkode (Calh:ut}-254, Kechi (Co~hln) •271, Palaklrad-286, Guruvavoor-306, 


·- Thrissur-324, Kollam-365, Kannur-3G6, Thlruvananthapuram-372, Alappu~ 
... ... :· .:: -380 


lakshadweep (1) tcavaralti-416 
Madhya Pradesh (35) lndore-1, Bhopal-2, Ujjain-12, Kl1argone,17, Jabalpur-21, Sag;,r-23, Katnl-24, 


Gwalior-27, Omkareshwar-36, Rewa-38, Ratlam-48, Slngraull-51, Chindwar3-


53, Sehore-55, Dewas-58, Hoshangabad-59, l'ithampur-61, Khandwa-73, 


Mandsaur-74, Satna-75, Korba-77, Betul-78, Chattarpur-92, Nagda-114, 


8:i\nc1-l28, Neemuch-136, llurhanpur-138, Seonl-163, Vldlsha-173, Morena-
2!.lS, Shlvpt11 u-228, D~moh-242, Dabra-260, Guoa-266, Oaila-289 


Maharashtra (44) Navi Mumbai-8, Pune-13, Greater Mumbal-29, Shirdi-56, Pimprl Chindwad .. 


72, Chandrapur-76, Amb~rnath-89, Solapur-115, Thane-116, Dhule-124, 
Mira Bhayander-130, l~agpur-137, Vasal Vlrar-139, lchalkaranj-141, N~shlk· 
151, Satara-157, Kulgaon Badlapur-158, Jalgaon-162, Panvel-170, Kolhar:iur _ -
177, Nandurbar-181, Ahmadnagar-183, Nanded Waghala-192, U\hasnagar-
207, Osm;inabad-219, Parbhani-229, Y~vatmal-230, Amaravati-231, l<afyan-
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Domblvlli-234, Sangll Mira) KupW.i!d-237, Malegaon-239, Udgir-240, llarshl-
2871 Akola-296, Aurangabad-299, Beed-302, ~halpur-311, Wardha-313, 
Latur-318, Gondla-343, Hinganghat-355, Jaln.i-368, Bhlw,mdi Nizampur-392,-, 


,_____ ' Bhushawal-433 
22 Manipur [1) lmphal-122 
23 Meghalava (ll Shillong-276 
24 Mlto ran, (1) Alzawl-105 
25 Naealand (21 Kohima-208, Dlmapur-277 
26 Odisha (9) Bhubaneswar-94, Rourkela-168, Berhampur-187, Balasore-190, Purl-194, 


Cuttack-204 BarlPada-261. Sambalpur-322, Bhadrak-349 
27 Puducherry (2) Puduche«v clty-189, Ozukaral-206 
28 Punjab (lG) SAS Nagar-121, Bhatlnda-132, Ludhiana-140, Pathankot-188, Firozepur-222, 


Jalandhar-233, Amrltsar-258, Barnala-284, Hoshlarpur-323, Malerkotal-363, 
Moga-369, Khanna-400, Patlala-411, Batala-418, Abohar-427, Muktsar-1128 


29 Rajasthan (29) 8U"d1~7l, Slkllr-180. Pali-186, Jodhpur-209, Bhilwa ra-212, Jaipur-21S, 
Ajmer-226, Gangapur Clty-2S5, Beawar-285, Jhunjhunl-292, Sujangarh-300, 
Chlttorgarh-301, Udaipur-310, Blkaner-319, Tonk-329, Hanumangarh-332,_,. • 
ICota-341, Baran-354, Sawal Madhopur-358, Ganganagar-3S9, Alwar-364, 
Hlndaun-367, Bhaaratpur-371, Nagaur-~84, Dhaulpur-387, JlialawH-402, 
Bhlwadi-403, Churu-405, Klshangarh-419 


30 Sikkim {l) Gangtok-SO 
31 Tamil Nadu (28) Tiruchlrapally-6, Colkbattore-16, Kumbakonam-37, Erode-42, Madurai-S7, 


Tambaram-62, nruppur-68, Hosur-81, Vellankinl-84, Olndlgul-106, Vellore-
108, Karalkkudi-110, Puthukottal-113, Rajapalayam-125, Kanchlpuram·127, 
Salem-135, Pallavarm-155, Avadl-169, Nagercoil-174, Nagapattinam-18~ 
Thlrunelvcli-193, Thanjavur-19B, Thuthukkudi-223, Grt!ater Chennal-235, 
Thiruvannamalal-238, Cudalore-250, Ambur-267, Rameswaram-268 


32 Telangana (12} Greater Hyderabad Municipal Corporatlon-22, Warangal-28, Suiyapet-30, 
Siddlpeta-45, Nlzamabad-178, Miryalaguda-·182, Ramaeundam-191, 
Adilabad-19S, Nalgonda-200, Karimnagar-201, Khammam-236, 
Mahboobnagar-249 


33 Tripura (1) Agartala-290 
34 Ult arakhand (6) Rourkee-218, Haridwar~244, Kashlpur-256, Oehradun-316, Nainital-330, 


Haldwani-Kotgodam-395 
35 Uttar l'r;adesh (62) Varanasl-32, AHg.rh-145, Jhansi-166, Kanpur-17S, Sahranpur-245, Jaunpur-


246, Allahabad-247, Ayodhy;i-252, Agra-263, . Lucknow-269, Oral-273, 
Sareilly-298, Chandausi-30S, Sultanpur-309, Gorakhpur-314, 1.alltpur-320, 


• Moradab,d-321, Rudrapur-325, Shamli-326, lonl-331, Akbarpur-333, 
Etawah-336, Deorla-338, Meerut-339, Muzaffa~nagar-344, Ghazlabad-351,-, 
Mathura-352, Modinagar-360, Ballia-361, Maunath Bhanjan-370, Pillbhit-
374, Firozabad-375, Farukhabad-377,Sambhal-378, Mainpuri-379, 


Mughalsaral-382, Faizabad-383, Banda-385, Basti-386, Mlrzaput-389, 
Amrohi,-393, RalbareUy-394, Azamgarh-398, Rampur-399, Slkohabad-401, 
Etah-406, Sltapur-407, Hathras-408, KasganJ-009, Lallhlmpur-410, Fatehpur-
412, Ghazlpur-413, Unnao-417, B2da1.m-420, Bilrnut-421, Bulandshahr-423, 
Hapur-424, 1<hurJa.-42S, Shahjah;inpur-4 26, 8211 ralch-429, Hardoi-431 and 
Gonda-434. 


AAR/KM 


May 4, 2017 


Results and conclusl'ons of.SWachh suvel<shan-2017: 


-Top 10 clean cities of India in 2017 are : Indore -1, Bhopa-2, Visakhapatnam-,3, Surat-4, MysurrJ-5, Tiruchl~ally-6, New Delhi 


Municipal Council-7, Navi Mumhai-8, Tirupatf-9 and Vadodara-10 • 


Performance of these top 10 clean cities of lndla in sanitation surveys of 2016 and 2014: 


S.No City Rank In 2017 Rank in 2016 Rank In 2014 


(434AMRUT (73 Million plus (476 cities/towns 


Cities/Towns population cities and Surveyed) 


surveyed) Capitals 
Surveyed] ,..,., 


1 Indore 1 25 149 


2 Bhopal 12 2.J. 105 


I . . 
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3 Vlsakhapatnam 3 5 205 
4 Surat 4 6 63 


..,.... 


5 Mysuru 5 1 1 
t------~-· 


Tiruchirapally 6 6 3 2 
7 NDMC 7 4 15 
8 Navi Mumbai 8 12 3 


9 Tlrupatl 9 Not surveyed 131 ---· 
10 Vadodara 10 13 214 


-From the above, it reveals that 6 of the top 10 clean cities of 2017 viz., Indore, Bhopal, Visakhapatnam, Surat, ·nrupati and 
Vadodara have improved their sanitation rankings in 2017 over the 2016 and 2014 rankings. 


-Bottom 10 clean cltie~/towns of lndla in 2017 are: Gonda (UP)-434, Bhusawal (Maharashtra}-433, Bagaha (Bihar)-1!32, Hardoi 
(Uttarakhand)-431, Katihar, (Bihar)-430, Bahraich (UPl-429, Mul<tsar (Punjab)-428, Abohar (Punjab)-427, Shahjahanpur (UP}· 426 
and Khurja (UP)-112S, • 


Four of the bottom 10 cle&n cities are from UP, two each from Bihar and Pu1,jab and one. each from Uttarakhand and IVlahara~htra. 


These bottom 10 cities were not surveyed in 2016. 


Comparison of rankings of bottom 10 citie~ of 2017 with that of 2014: 


S.No City/Town 2017 ranking 20J4 ranking ---
1 Gonda (UP) 434 151 
2 Bhusawal {Maharashtra] 432 267 
3 Bagaha (Bihar) 431 453 
4 Hardoi (Utuirakhand) 430 235 
5 Katihar (Blhar) 429 385 ---
6 Bahraich (UP) 428 449 
7 Muktsar (Punjab) 427 384 


8 Abohar (Punjab] 425 420 
9 Shahjahanpur (UP) 425 425 
10 Khurja (UP) 424 366 


While Bagaha and 13ahralch have irnproved their rankings from 2014, Shajahanpur remained stay put whlle the other 7 have slipped 
from 2014. 


Composition of top and bottom 50 rankings: 


-Gujarat, Madhya Pradesh and A1)dhra Pradesh account for 31 of the top SO clean cities with l2 in Gujarat, 11 in MP and 8 ii) AP. 
Telangana and Tamil Nadu account for 4 cities each in top so. foll_owed by Maharashtra with 3. 


Chandigarh, Chattlsgarh, Deihl, HP, Jharkhand, Kamataka, Sikkim and UP account for one city each In top s__g__clean cities of the 
country. 


While 14 States/UTs find a pl;;ce among the top SO clean cities_, competition Is not so much for a place in bottom 50, with UP alone 
accounting for 25 of the bottom 50 towns .. 


Rajasthan and Punjab have S towns each in the bottom so, followed by Maharashtra-2 and one each from Haryana, l(arnataka and 
Lakshadweep. 


Out of the 62 cities and towns surveyed in UP in 2017, 41 of them figure among the bottom 100 cities/towns. 


Surprises of 2017 Sanitation Survey: 


Jh.irkhand and Chattisgarh ha_ye emerged as the major success stories in Swachh Survekshan -2017. 


While all the 9 cities/towns of Jharkhand surveyed in 2017 have substa11tially improved their rankings over that of 2016 and 2014.- 7 of 
8 In Chattlsgarh have achieved this feat. • 


Comparison of swachh rankings of cities/towns in Jhukhand: 


City/Town 2017 Ranking 2017 Ranking 2016 Rankings of 2014 Rankings of 


among 4311 among 72 million 73 million plus 476 cities/towns 


cities/towns plus Cities/capitals 
population Surveyed ..,... 
cities/towns 


Chas 41 Not applicable Not applicable 371 --
Jamshedpur 54 26 66 109 


, 
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Giridh 81 NA Not applicable 298 
Hazaribagh 91 NA Not applicable 325 


Deogar~: 102 NA Not appllcable Not surveyed 


Dhanl·,~d 109 33 72 343 


Ranchi 117 36 62 223 
Mango 131 NA Not applicable 284 
Adityapur 144 NA Not surveyed 404 


Comparison of swachh rankings of cities/towns in Chattisga1·h: 


City/Town 2017 Ranking 2017 ranking among 2016 Ranki11g among 2014 Ranking a.!)long 
72 million plus cities 73 million plus cities 476 cities/towns 


surveyed surveyed 
Ambikapur 15 Not applicable Not appl\cable 464 
Bhlialnagar 54 


,. ,, 
379 


Durg 85 28 46 170 
Ralgarh 104 Not applicable Not applicable 294 
Raipur 129 38 68 293 
Rajnandgaon 164 Not applicable Not applicable 399 -
Bilaspur 179 " u 95 
Jagdalpur 232 


,, u 394 


So, while Gujarat, MP, Andhra Pradesh continued their good work scoring well In Sanitation Rankings of 2017, Jharkhand and 
Chattisgarh emerge as the major success stories given sanitation levels in :C:.016 and 2014 with substantial improvement. 


How aid Delhi fare over the years? 


Urban local Body 2017 Ranking among 2017 Ranking among 2016 Rankings of 73 2014 Rankings of 475 
434 cities/towns 72 million plus cities million plus cities/towns 


population cities surveyed 
surveyed -


NDMC 7 7 4 15 


Delhi Cant 172 Not applicable Not applicable 14 


East MCD 196 45 52 397 


South MCD 202 47 39 397 


North MCD 279 65 53 397 


-NDMC and the three Municipal Corporations of East, South and North have significantly improved over 2014 Sanitation Rankings, 
Delhi Cantonment have reported substantial decline. 


While East and South MCDs have improved over 2016 rankings, NDMC has slipped margin ally. 


Matters of concern, 


UP: 50 of the 62 cities/towns surveyed In 2017 are ranked 305 and below among the 434 cities/towns surveyed. 41 cities and 
towns are among the bottom 100 cities. Varanasi is the only saving grace with a rank of 32. 


Blhar: 19 of 27 cities and towns surveyed In 2017 are ranked beyond 300 with best rank in. the State being 14'1 for Biharsh:uif. 15 of 
these 27 cities are among the bottom 100. 


Rajasthan : 18 of 29 cities/towns surveyed In 2017 are ranked beyond 300 and 13 are among the bottom l0ll. 13esl: Rank for the 
State b_eing 171 for Bundi. 


Kera la : Of the 9 citles~ut'Ve,'.ed in 2017, best rank for the State is 2Sll for Kozhlkode (Calicut) and four are among the bottom 100. 


Punjab: Of the 16 cities/towns surveyed in 2017, best rank for the State is 121 for SAS Nagar and 7 among the bottom 100 ranks. 


May 3, 2017 


__ , .... . -..... -.......... 


' 
• 1 
' : : 


-~,,. )t" p!:1,. / .. ~~:--


~ 







,uiuu 


--·-~ 
'-"'V"I 


No. 


To 


ANNEXURE R-20 


PUNJAB POLLUTION CONTROL BOARD 
Zonal Office, Street No. 12, Power House Road, Bathinda 


Registered 


(i) The Commissioner, 
Municipal Corporation, Bathinda. 


(ii) M/s JITF Urban Waste Management (Bathinda) Limited, 
Mansa Road, Near mchowk, 
Bathinda. 
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''-'~ LiFEl 
L1fc:.1yrc ,;;, I ~ Envlro111ncr1t 


Subject: Proceedings of the personal hearing given to the Commissioner, 
Municipal Corporation, Bathinda and M/s JITF Urban Waste 
Management (Bathinda) Limited, Mansa Road, Near I.T.I. Chowk, 
Bathinda with notice to issue directions u/s 5 of Environment 
{Protection) Act, 1986 for violation of the provisions of the Solid Waste 
Management Rules, 2016 by the Chairman of the Board on 12.07.2024. 


The following were present: 
From Board's side: 
Er. G.S. Majithia, Member Secretary 
Er. SandeepBahl, CEE, Bathinda 
Er. Rakesh Kumar, SEE, ZO, Bathinda 
Er. Hardeep Kaur, EE, HQ-3, Patiala 
Er. Ruby Sidhu, EE, ZO, Bathinda 
Er. Ravideep Singla, AEE, RO, Bathinda 
From MC side: 
Sh. Sandeep Gupta, SE 
Sh. Neeraj Garg, SDO 
From JITF side: 
Sh. Ramesh Chandra, AGM 
Sh. Sanjeev Verma, AM 
Sh. Maneesh Lekhawat, Advocate 


It was brought out that SEIAA granted environment clearance under the EIA 


Notification 2006 on 30.8.2012 to the Municipal Corporation, Bathinda for development of 


integrated Municipal Solid Waste Treatment Processing facility at Mansa Road, Bathinda in an 


area of 20 acre for processing of municipal solid waste @ 350 TPD for the manufacture of RDF 


@ 170 TPD, Compost@ 32 TPD, Inert Material@ 67 TPD and Recyclables@ 3 TPD. 


The facility is operated by M/s JITF Urban Waste Management (Bathinda) Ltd., 


Bathinda and earlier obtained consents to operate under the Water Act, 1974 & Air Act, 1981 


on 23.03.2016, which was subsequently extended from time to time with val:ciity uprn 


31.12.2022 for processing of municipal solid waste @ 350 TPD (full capacity) to mc:inufacture 


compost, RDF and inert, subject to the conditions mentioned therein. 


The facility was visited by the officer of the Board on 13.12.2022 and it was 


observed that: -


1. The facility was not in operation. 


2. Most of the spray nozzles provided to spray Ecolo Herbal solution for odour mitigation 


were not in working condition. 


3. The facility has failed to install 2 no. ambient air quality monitoring stations. 
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4. The MCB/Facility has yet not developed the secured land fill (SLF) site for disposal of inert 


material. 


5. The processing of the legacy waste is in progress, however at a very slow pace and no 


progress report w.r.t. same is being submitted with the Board by MCB. 


6. The facility is discharging its leachate without any treatment into the STP installed by MC, 


Bathinda. The effluent sample of the leachate was collected by the officer of the Board on 


10.12.2019 and as per the analysis report, the concentration of various parameters were 


found beyond the permissible limits prescribed for discharge into the sewer/STP. 


The facility/MCB was issued show cause notice before refusal of consents to 


operate under the Water Act, 1974 & Air Act, 1981 with an opportunity of personal hearing on 


28.02.2023, wherein it was decided that:-


1. The consent applications applied by the facility under the Water Act, 1974 & Air Act, 1981 


be returned as the consents are to be obtained by the Custodian i.e. Municipal 


Corporation, Bathinda. 


2. The Municipal Corporation, Bathinda shall ensure to attend all the observations pointed 


out by the Board and shall apply for obtaining consents to operate under the Water Act, 


1974 & Air Act, 1981, within 15 days. 


3. Notice u/s 33-A of the Water Act, 1974 & u/s 31-A of the Air Act, 1981 be issued to the 


Municipal Corporation, Bathinda with the proposed directions to initiate legal action 


against the concerned authorities and to impose Environmental Compensation (EC) for 


violation of the provisions of the Water Act, 1974 & Air Act, 1981. 


4. Environmental Engineer, Regional Office, Bathinda shall visit the facility, process the 


consent appiication to be appiied under \Nater Act, 1974 & Air Act, 1981 by MC, Bathinda 


on merit. 


S. During hearing, it was made dear to the officer of the Municipal Corporation, Bathinda 


that in case of failure to comply with the decisions of the hearing and in case of any 


violation(s) in future, further action as deemed fit shall be initiated under the provisions of 


the Water Act, 1974, Air Act, 1981 &MSW Rules, 2016, without any further 


notice/opportunity. 


In compliance to the decision of the personal hearing, the consent applications 


applied by the facility under the Water Act, 1974 & Air Act, 1981 were re~urned and the 


Municipal Corporation, Bathinda applied for obtaining consents to operate under the Water Act, 


1974 & Air Act, 1981 for processing of the solid waste @ 120 TPD in the processing plant of 


capacity @ 350 TPD. 


The application was considered by the Competent Authorlty and accordingly 


CTOs under the Water Act, 1974 & Air Act, 1981 was granted to the MCB on 29.08.2023 (valid 


upto 31.12.2023) for processing of Municipal Solid Waste @ 120 TPD, subject to the following 


special conditions that:-


1. The Municipal Corporation, Bathinda shall install Ambient Air Quality Monitoring Stations, 


within two months. 


2. The Municipal Corporation, Bathinda shall upgrade Risk Management and Disaster 


Management plan, within one month. 


2 
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3. The Municipal Corporation, Bathinda shall commission the site developed as secured land 


fill for disposal of inert material, within 1 month. 


4. The Municipal Corporation, Bathinda shall speed-up the processing of legacy waste and 


shall submit the progress in this regard to the Regional Office, Bathinda of the Board on 


monthly basis. 


5. The Municipal Corporation, Bathinda shall ensure to mitigate the odour problem by 


spraying ecolo herbal solution and shall operate its air pollution control device regularly & 


scientifically. 


6. The Municipal Corporation, Bathinda shall also develop the vermicornposting/composting 


to manage the biodegradable solid waste and shall not throw burn or bury any solid 


wastes in open, outside premises or in drain / water bodies. 


7. The Municipal Corporation, Bathinda shall promote use of alternatives of single use 


plastics (SUP) and awareness to discourage use of plastic, through their Corporate 


Environment Responsibility (CER) activities. 


8. The Municipal Corporation, Bathinda shall ensure that there are no usages of single use 


plasticthermocol disposable items such as water bottles / water pouches/water cups, 


plates, forks, spoons, straw etc. and single use decorating material made of plastic­


thermocol or any other non-biodegradable material in the premises. 


9. The Municipal Corporation, Bathinda shall properly handle and manage the solid wastages 


as per the provisions of the Municipal Solid Waste Rules 2016 and ensure that the solid 


waste is segregated & disposed of in an environmentally sound manner. 


Thereafter, MC Bathinda applied for extension in the validity of consents to 


operate of the Board under the provisions of Water Act, 1974 and Air Act, 1981 for processing 


of Municipal Solid Waste @ 120 TPD. The site of solid waste facility was visited by officer of the 


Board on 06.03.2024 and it was observed that: -


1. The facility was in operation and the servicing of the non-working nozzles (to spray the 


ecolo solution to mitigate the odour) was going on at site. 


2. The facility has failed to install ambient air quality monitoring stations. 


3. The MCB has developed a part of the site as SLF (100'*150'*11') for disposal of inert 


material, however the same has not been commissioned yet. 


4. The MCB failed to submit upgraded Risk Management and Disaster Management plan. 


5. As per the MC authorities the total legacy waste which was lying at site was 3,50,000 cum 


out of which 2,00,000 cum of legacy waste has been processed. The MC authorities 


informed that the proposed deadline tu treat the legacy waste has been extended. 


6. The facility is discharging its leachate into sludge carrier for domestic effluent further 


leading to STP installed by MC, Bathinda. 


Municipal Corporation, Bathinda is violating the provisions of Water Act, 1974 & 


Air Act, 1981 as well as conditions imposed in the consents granted to it under the said Acts. 


Show cause notice before refusal of consents to operate under the provisions of 


Water .Act, 1974 & Air Act, 1981 was issued to the MC, Bathinda alongwith an opportunity of 


personal hearing before the Chairman of the Board on 26.03.2024.During hearing, the officers 


of the MC, Bathinda submitted written reply of the notice issued to it, which was taken on 


record. They further stated that:-


3 
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1. The MSW plant at Bathinda is run by JITF on the behalf of MCB. The spray nozzles are 


working fine to mitigate the odour and timely servicing is done as per requirement by the 


agency. The agency is also instructed to keep regular check the defunct nozzles if any. 


2. Municipal Corporation, Bathinda has already initiated the process of procuring the air 


quality monitoring stations and same will be installed by 15.04.2024. 


3. MC, Bathinda has already developed temporary SLF adjoining to MWS site and the same 


will be commissioned by 31.03.2024. 


4. The upgraded Risk Management and Disaster Management Plan will be submitted by 


15.04.2024. 


5. MC, Bathinda already completed the processing of bio-remediation of approx. 2,25,000 


cum of legacy waste against the work order quantity of 2,77,000 cum. Hov,ever, the 


remaining area is under the control of JITF & the litigation is be decided soon. It is also 


informed that the fractions of bio-remediation like RDF, inert etc. is to be disposed off yet 


and MC, Bathinda is in consultation with Bio mass plants, NHAI and others to use this as 


raw material in their various ongoing projects. 


6. The agency is instructed to discharge its leachate with proper concentration with 


maintaining the dilution factor (say 1:100) to avoid sudden loading of STP. 


After hearing the officials of the MC, Bathinda and the officers of the Board, the 


Chairman of the Boarq decided that consents to operate under the Water Act, 1974 & Air Act, 


1981 be granted to the MC, Bathinda upto 31.12.2024, subject to the following special 


conditions that:-


a) The Municipal Corporation shall install Ambient Air Quality Monitoring Stations, within one 


month. 


b) The MCB shall upgrade Risk Management and Disaster Management plan, within one 


month. 


c) The MCB shall commission the site developed as SLF for disposal of inert material by 


31.03.2024. 


d) The Municipal Corporation, Bathinda shall speed-up the processing of legacy waste and 


shall submit the progress in this regard to the Regional Office, Bathinda of the Board on 


monthly basis. 


e) The MCB shall ensure to mitigate the odour problem by spraying ecolo herbal solution and 


shall operate its air pollution control device regularly & scientifically. 


It is also pertinent to mention here that an application bearing OA no. 413 of 


2021 is pending before Hon'bleNGT in the matter of Bikramjit Singh Shergill Vs State of Punjab 


related to the fire incident which occurred at the solid waste dump site on 06.06.2021. The 


Hon'ble National Green Tribunal has passed an order dated 05.07.2024 and the Board has been 


impleaded as a respondent and directed to file reply within 10 days, particularly to show what 


action has been taken by PPCB in the matter and if no action has been taken, Member 


Secretary, PPCB shall explain as to why no action has been taken and who is the person 


responsible for such failure. The matter is listed for hearing on 01.08.2024. 


The Board has already imposed total Environmental Compensation of Rs. 43.0 


lacs on the MCB in regard to non-compliance of Solid Waste Management Rules, 2016 for the 


period 01.07.2020 to 31.03.2024. 
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The MCB has failed to obtain authorization under the Solid Waste Management 


Rules, 2016 for handling & management of solid waste (s) under the said Rules. 


Immediately after the passing of order dated 05.07.2024 by the Hon'ble 


Tribunalthe solid waste processing site was visited by the officer of the Board on 06.07.2024 


and it was observed that:-


1. The processing facility i.e. solid waste processing plant being run by M/s JITF Urban 


Waste Management (Bathinda) Limited was in operation during visit and the facility was 


managing the fresh waste in ·the 12 no. pits, however the other process machinery was 


not in operation due to the rain. 


2. The shed of the facility was found rusted and broken at most of the places and due to rain 


the shed was leaking rain water in the processing shed. The representative available 


informed that the mechanical separation machinery has been shut down in the morning 


due to rain as it may cause short circuit due to rain water leakages. 


3. The facility has installed 283 nozzles in the shed as well as outside the shed, as a part of 


mist spray system for spraying of odour neutralization agent called ECOLO as primary 


stage odour neutralization for controlling the odour. During visit it was observed that the 


ECOLO solution was being sprayed inside and outside the shed however not all the 


nozzles were in operation, approx 20-30% of the nozzles were in operation mainly near 


the vehicle shed entry point and at the office side of the shed. 


4. There wa~ lot of odour problem sensed inside the shed and outside the shed. 


5. The facility has also provided secondary stage odour control system consisting of an ID 


fan to suck the odorous gases from the entire shed through two parallel running ducts 


along the composting pits and processing area. The emissions arrested through the ducts 


are further treated in two stage scrubbing system using diluted ECOLO solution for 


scrubbing, however no system has been maintained to adjudge the cone. of odour 


absorbing chemical in the scrubbing solution of APCD. The whole of secondary system 


was un-operational during visit. 


6. The agen,:y has provided a leachate collection underground pit (cemented) having 


capacity of 950 KL As per the representative the leachate is re-circulated in 12 no. pits 


and excess is discharged into the inlet sullage carrier drain of terminal STP. The shed of 


the leachate pit was also found rusted and broken leading to infiltration of the rain water. 


7. Huge quantities of the fresh solid waste was observed stored in form of huge heaps in the 


12 pits in organic composting section showing the plant might not have been operated for 


few days, however the representative denied saying that the piant has never been shut 


down. 


8. During vi,;it, huge quantity of semi-finished RDF was found lying outside near the 


processing shed. Also fresh waste was observed near the semi-finished RDF storage. 


9. Legacy waste treatment is being done by the MC Bathinda at own level and MC has 


installed 3 no. trammel machines to process the legacy waste. During visit the process 


was not In operation. 


10. The MCB has developed a secured land fill (SLF) (100' * 150' * 11') for disposal of inert 


material and the same has been commissioned however legacy waste instead of inert was 


found disposed in the in the said SLF. 
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11. A green belt has been developed around the site and the width of the same varies 


between 5 meters to 10 meters around periphery and 3 meters towards the terminal STP 


against the prescribed width of 15 meter and 05 meter, respectively. 


12. The MCB has failed to install ambient air quality monitoring stations. 


13. The MCB failed to submit upgraded Risk Management and Disaster Management plan. 


14. The MCB has deposited an amount of Rs. 4 lacs as Environmental Compensation imposed 


upon it for violating the Solid Waste Rules, 2016. 


In view of the violations, Notice to issue directions u/s 5 of Environment 


(Protection) Act, 1986 for violation of the provisions of the Solid Waste Management Rules, 


2016 has been issued to the MC, Bathinda and M/s JITF Urban Waste Management Limited, 


Bathinda alongwith an opportunity of personal hearing before the Chairman of the Board on 


12.07.2024. 


The officers of Municipal Corporation, Bathinda and representatives of M/s JITF Urban Waste 


Management Limited, Bathinda came present to attend the hearing before the Chairman of the 


Board on 12.07.2024. 


During hearing, the officers of the MC, Bathinda submitted writcen reply to the 


notice issued to it, which has been taken on record. The representative officers stated that-


1. The responsibility of processing of MSW is with M/s JITF, transferred to them by way of a 


Concession Agreement executed between MC Bathinda & JITF in Nov. 2011. The MSW 


Processing Plant at Bathinda is run by JITF. As per order passed by Hon'ble Court, M/S 


JITF has been directed to continue the operations till the litigation/arbitration is decided. 


The agency i.e. JITF is running the facility on daily basis. 


2. The M/s JITF has been asked to keep the facility serviceable, to keep regular check on the 


defunct nozzles, to repair the faulty nozzels and to keep regular check on the defunct 


nozzles to mitigate the odour, to keep regular check on the defunct plant/machinery. 


3. Municipal Corporation Bathinda vide letter no 1719 dated 05.07.2024 asked JITF submit 


action plan for clearing of MSW dump from site under their jurisdiction. M/5 JITF in reply to 


this letter vide their letter dated 01.07.24 has written that they are storing the RDF 


temporarily and will supply the same to Biomass based power plants and will share the 


action plan within two to three months' time. In this way they are neither clearing the site 


themselves nor allowing MCB to clear the dump site. However, on insistence by MC 


Bathinda, the demarcation of additional approximately 3 acres has been done on 


08.07.2024 in the presence of JITF officials and the remediation work on this additional 


land has been started. As per signed Concession Agreement M/s JITF is to run facility in 


accordance with the prevailing MSW Rules/ guidelines issued by PPCB/CPCB/ Hon'ble NGT 


at all times. 


4. It is submitted that Municipal Corporation, Bathinda is executing the work of bio­


remediation of legacy waste as per NGT/PPCB guidelines and approximately 2,35,000 cum 


of legacy waste has been processed till date in an area of 10 acres. The remaining area is 


under the control of JITF. The litigation is pending before Hon'ble Arbitral T~ibunal, which is 


to be decided soon. However, Municipal corporation Bathinda vide letter no 1719 dated 


05.07.2024 asked JITF to demarcate and give more land to MC Bathinda for remediation 


and/or submit action plan for clearing of MSW dump from site under their jurisdiction. The 
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demarcation of additional approximately 4.5 acre has been done on 08.07.2024 in the 


presence of JITF officials and the remediation work on this additional land has been 


started. 


5. MCB has already developed. temporary SLF and commis~ioned it along with MWS site. It is 


submitted that some of the inert material from the bio remediate legacy waste has been 


disposed off in it. However, some of the lighter RDF material such as polythene was there 


in SLF area due to stormy weather which have been now removed . 


6. It is submitted that green belt is already developed all along the perimeter of the facility 


with the widt.h varies from 5 mtr to 15 mtr as per land availability. However, recently very 


few plants got damaged due to excessive heat, which have been replaced now in rainy 


season. 


7. Municipal Corporation Bathinda has already initiated the process of procuring the air quality 


monitoring stations and supply order has been placed and same will be installed by 


15.07.2024. Imposition of model code of conduct due to Parliament elections delayed the 


procurement. 


8. The upgraded Risk Management and disaster Management plan is submitted. 


During hearing, the representatives of M/s JITF Urban Waste Management 


(Bathinda) Limited, submitted written reply in the matter, which is taken on record. The 


representatives stated that: -


1. At the out~et, the Concessionaire denies and disputes each and every contention of the 


Notice dated 09.07.2024 under reply. Mere non-traversal of any fact/contention of the 


Notice ought not to be treated as an admission on the part of the Concessionaire and the 


same ought to be treated as denied. 


2. The Concessionaire denies that it has violated any of the provisions of the Solid Waste 


Management Rules, 2016. It is submitted that the Concessionaire is in compliance of and 


has always complied with the conditions of the Applicable Laws. 


3. It is stated that MCB did not comply with its terms, conditions and obligations as per the 


Concession Agreement dated 23.11.2011 executed between Municipal Corporation, 


Bathinda, Concessionaire and the Department of Local Govt, Punjab. Therefore the 


Concessionaire was constrained to terminate the Concess\on Agreement vide its 


Termination Notice dated 05.12.2018. However, the Concessionaire is continuing its 


operations in compliance of the order dated 04.12.2019 read with interim order dated 


15.01.2019 of the Ld. District Court of Bathinda. 


4. It is stated that on 06.07.2024 i.e. thE: day of visit of the PPCB team, some part oper·ations 


of the processing facility were only temporarily halted for a limited time due to rain as well 


as repair c;nd maintenance of the said part for proper and smooth functioning of the 


plant.Further, the operations of the Processing Facility were resumed on the same day i.e 


on 06.07.2024 around 3 PM.Therefore, it is stated that there is no violation of any of 


applicable laws and provisions of the Solid Waste Management Rules, 2016. 


5. The damage to the shed is due to normal wear and tear. We are in the process of 


replacing the damaged shed sheeting and the new sheets have arrived at the site also. The 


damaged sheets shall be replaced by 20th August 2024 
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6. It is denied that on the date of the visit i.e. 06.07.2024, only 20-30% of the spray nozzles 


were in working condition and the remaining were not in operation. 


7. Kindly note that the spray nozzles provided by the Concessionaire to spray the Ecolo Herbal 


solution for odour mitigation are fully operational.It is clarified, that since there is a 


continuous ingress of dust and other foreign particles in the spray nozzles, thus, the same 


require regular maintenance.On the date of the visit i.e. 06.07.2024, the 10-20% of the 


nozzle sprays were under maintenance and being cleaned.Further at the time of the visit 


due to rain few nozzle sprays were affected, but remaining and most of ttie nozzle sprays 


were working.Please note all the nozzle sprays are in operation. 


8 It is denied that there was a lot of odour problem inside or outside the shed, as 


alleged.The facility has provided suction hoods along with suction ducts to improve the 


odour problem.Additionally, along with suction hoods, the facility is continuously sprayed 


with ECOLO (odour neutralizer) to cure the odour.We are taking measures to control the 


odour at the ProcessingFacilities.Further, our odour control system is operational and there 


have not been any complaints from anybody regarding the odor emanating from the 


processing facilities.Due to weather condition (rain), the secondarv system was 


precautionary shut down for a limited time to prevent any electrical hazardous. 


9. Please note the secondary stage odour control system is in operation. Odour absorbing 


solution PH 10 is being maintained as per recommendation of SAi Labs using Sodium 


Hydroxide & Hypochlorite.Therefore, it is stated that there is no violation of any of 


applicable laws and provisions of the Solid Waste Management Rules, 2016. 


10. The damage to the shed is due to normal wear and tear. We are in the process of 


replacing the damaged shed sheeting and the new sheets have arrived at the site also. The 


damaged sheets shall be replaced by 20th August 2024. 


11. It is denied that the processing facility might not have operated for few days, as alleged. It 


is stated that the MSW is being processed regularly in the processing facility. Due to rainy 


season from around last 2 weeks, extra repair and main~enance is being done by the 


Concessionaire. On the date of the visit, due to the ongoing repair and maintenance of the 


plant and rain on the date of the visit some quantity of fresh solid waste was stored in the 


pits temporarily. Please note the same is processed. 


12. The stock of RDF is stored for sale and disposal to the Biomass power plants as per 


requirements. It is denied that any fresh waste is being stored near the RDF storage, as 


alleged . 


13. It is denied that the green belt is between 5 to 10 meters around periphery and 3 meters 


towards tl,e STP, ar. alleged. It is submitted that a green belt of 15 meters has been 


developed and is being maintained by us around the periphery and towards the STP side, 


the width of the green belt is 5 meters. The same has also been certified by an 


Independent Assessor, namely G.S. Associates. 


During hearing, it was deliberated that the prime responsibility w.r.t. 


management of Solid Waste is with the Municipal Corporation, Bathinda as per rule no. 15 of 


the Solid Waste Rules, 2016. M/s JITF, Bathinda is a concessionaire of Municipal Solid Waste 


processing facility at Bathinda as per the agreement executed between Municipal Corporation, 


Bathinda and M/s JITF. During visit by the officer of the Board on 06.07.2024, the Solid Waste 
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processing facility was found violating the Solid Waste Management Rules, 2016 and the 


Municipal Corporation, Bathinda being the custodian in the matter is responsiblefor the 


violations observed under the said rules. The visiting officer of the Board who visited the site on 


06.07.2024 ancr present during the hearing on 12.07.2024 informed that the agency engaged 


by the Municipal Corporation, Bathinda namely M/s JITF is not complying with the provisions of 


the Solid Waste Management Rules, 2016 at site as it is evident from the report submitted 


along with the photographs of the site taken during the visit. Thus the contention / written 


submission of M/s JITF is factually not correct. 


Chairman of the Board observed that Municipal Corporation, Bathinda has been 


given numerous opportunities to make compliance of the Solid Waste Management Rules, 2016 


from time to time. The Board is also imposing Environmental Compensation from time to time 


for violations o,~ Solid Waste Management Rules, 2016. The officers present on behalf of MC 


Bathinda were directed to make sincere efforts to make compliance of Solid Waste Management 


Rules, 2016. The main responsibility for compliance of the Solid Waste Management Rules, 


2016 lies with MC Bathinda. The officers of MC, Bathinda cannot escape liability by pointing 


towards the lapses of the Waste Management Company. The MC Bathinda has entered into an 


agreement with the Waste Management Company for collection, segregation, transportation, 


processing and disposal of Municipal Solid Waste. Hence, it is for the Corporation to deal with 


the Waste Management Company according to the clauses of agreement. The Municipal 


Corporation, Bc:thinda in the given circumstances has to show and make compliance of Solid 


Waste Management Rules, 2016, failing which officers / official of Municipal Corporation 


Bathinda shall be liable for prosecution under the provisions of Environment (Protection) Act, 


1986 for violation of the said Solid Waste Management Rules, 2016. Any laxity on the part of 


Municipal Corporation Bathinda has to be dealt with inaccordance with the provisions of law. 


Pollution Pays Principle has to be invoked to restrain the Corporation from further violation; of 


Solid Waste Management Rules, 2016. Higher officers of the Government of Punjab, 


Department of Local Government are also required to be appraised about the seriousness of the 


case in the bac'<ground of the orders dated 05.07.2024 passed by the Hon'ble National Green 


Tribunal in O.A. No. 413 of 2021 wherein Suo Mota Cognizance of dumping of Municipal Solid 


Waste by Municipal Corporation Bathinda is taken by the Hon'ble Tribunal. To a specific query 


raised by the Chairman of the Board to the representative officers of Municipal Corporation, 


Bathinda as to when the Solid Waste will be properly managed, the officers of Municipal 


Corporation Bathinda stated that they undertake to clear the Solid Waste by 30.09.2024. 


After hearing the officials cf the Municipal Corporation, Bathinda, representatives 


of the Mis JITF and the officers of the Board and considering the relevant facts available on 


record, the Chairman of the Board decided that: -


1. A 0.0. letter be issued to Principal Secretary, Local Government; Director, Local 


Government with a copy to Secretary, Depratment of Science, Technology and 


Environment regarding the non-compliance of the Solid Waste Management Rules, 2016 


by the Municipal Corporation, Bathinda and the status of violation of the Solid Waste 


Processing Facility located at Mansa Road, Bathinda. 


2. The Municipal Corporation, Bathinda shall deposit Rs. 39 lacs (Rs. 43 lacs - Rs. 4 lacs) 


as balance amount of Environmental Compensation imposed by the Boardin compliance 
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tc the orders dated 10.01.2020 and 17.09.2020 passed by the Hon'ble National Green 


Tribunal in O.A. No. 606 of 2018 for failure to comply with the Solid Waste Management 


Rules, 2016 for the period of violation from 01.07.2020 to 31.03.2024, within 2 working 


days with the Regional Office, Bathinda of the Board. 


3. The Municipal Corporation, Bathinda shall deposit an amount of Rs. 3 lacs as 


Environmental Compensation in compliance to the orders dated 10.01.2020 and 


17.09.2020 passed by the Hon'ble National Green Tribunal in O.A. No. 606 of 2018 for 


failure of the ULB to comply with the Solid Waste Management Rule:;, 2016 for the 


period of violation from 01.04.2024 to 30.06.2024, within 2 working days withthe 


Regional Office, Bathinda of the Board. 


4. Over and above the amount of Environmental Compensation aiready being i;;;posed ::;.,­


the Board, the Municipal Corporation, Bathinda shall deposit an amount of Rs. 25 Lacs 


towards interim Environmental Compensation within 7 working days with the Board for 


failure to manage and process the Solid Waste at the Solid Waste Processing Facility. 


5. The Municipal Corporation, Bathinda shall ensure to manage the Solid Waste in 


compliance to the Solid Waste Management Rules, 2016 by 30.09.202" and in case of 


failure to do so, criminal prosecution of the concerned officers of the Municipal 


Corporation, Bathinda responsible for the management of the Solid Waste Management 


Rules, 2016 for the period of violation will be initiated by the Board, without any further 


notice/ opportunity. 


You are requested to ensure the compliance 


personal hearing. 


Endst. No. ___ _ _ 


of the above decisions of. the 


~ ... ,;,1./#/1 ,\.,_oY' v---, ... o 
Environmental Engineer (ZB) 


For Chairman, PPCB 
Dated _ ___ _ 


A copy of the above is forwarded to the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, Bathinda for information and requested to ensure the 
compliance of decision of hearing within stipulated period. 
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Environmental Engineer (ZB) 
For Chairman, PPCB 
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Kumar Shashwat Singh Sawno <Shashwat@sandalawoffices.com>, JITF Bhatinda
Arbitration <jitfbhatinda.arbitration@sandalawoffices.com>
Subject: In Bikramjeet Singh Shergill vs. State of Punjab

﻿ Respected Members of the Hon'ble Tribunal
 
We are concerned for M/s JITF Urban Waste Management (Bathinda) Ltd in the matter of
Bikramjeet Shergill v. State of Punjab & Ors.
 
Kindly find attached herewith the Response/Reply on behalf of M/S JITF Urban Waste
Management (Bathinda) Limited to the Report of the Local Commissioner dated
13.09.2024 and Municipal Corporation of Bathinda's Reply Dated 08.10.2024. 

Further the above filling is also in furtherance of the Hon'ble NGT's Order dated
15.10.2024.
 
With Kind Regards
Thank you
Gunita Pahwa | Joint Managing Partner|
 

S&A Law Offices
S&A Tower, 3rd Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV 
Gurugram, Haryana-122015, India. www.sandalawoffices.com
Tel: +91-124-4666400; Fax: +91-124-4666401
Other Offices: New Delhi | Mumbai
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